1st November 1944
THE
LEGISLATIVE ASSEMBLY DEBATES

Official Report

Volume IV, 1944

(1st to 13th November 1944)

TWENTY-FIRST SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1944 ’

Chamber Puukgeret. /S 1073




LEGISLATIVE ASSEMBLY.

————
-

-

President :
The Honourable Sir Appur Ranim, k.C.8.1.

Deputy President :
Mr. AxuinL Cuaspra Darra, M.L,A.

Panel of Chairmen :

Mr. ABDUL Qaivvn, M.L.A

Nawabzada Mumaumap Liaquar Aut Knan, M.L.A.
Mr. K. C. Nrocy, M.L.A. ’
Sir Heney Ricuaroson, M.L.A,

- Bocrclar’p .
Mian Munauamap RAF‘I Barrister-at-Law.

Aamtauts of the Secretary:
Mr. M. N K UL, Barrister-at-Law.
Khan Bahadur 8. G. Hasxain.

R P Marshal :
. Captain Haji Sardar Nur Anmap Kuaxy, m.c., 103, LA

Committee on Petitions :
Mr. AxAIL CHaxprA Darra, M.L.A. (Chatrman).
Nawabzada Mumaumap Liaquar Anit Kuax, M\LA, -
Mr. Govinp V. Drsemuxs, M. L. A,
Mr. N. M. Josmi, M.L.A,
Sardar Sant SinaE, M.L.A,



CONTENTS: )

Volume 1V—1st to 18th November 1944,

L]

e

WipNEsDaAY, ‘10T NovEures [1844—
- Members Sworn ...
8tarred Quedtiona and Ansivers
Unstarred Questions and Answers
Btatements Jaid on the Table

Desth of Mr. '\bdur n;uhnd
Choudhury - .

Motions for Adjour nmeu,t re—

. Failure to supply adequate petrol
to the Karachi Municipal
Corporation— Disallowed

Failure to assure Termination of
- Services of the U.K.C.C. with
-the Termination of the War~

Ruled out of order ... ...
Refusal of Permission for
Publication of Correspondence
betweon Mahatma Gandhi and
H.E. the Vioeroy—Disallowed

Governwent Coromunication es-
cribing Mr. Phillips, Perronal
Representative. o ’ Presideat
Roosevelt, a8  Pérsona non-

ae aee

e

e

grata—Disallowed Ly the
‘Governor-General °
Dismissal of Sardar Shaukat

Hayat Khan, a 3linister in the
Pnn]nb—ltuled out .. .

Failure jo apply in. t:me for help
for.India to the U.N.R.R.A.
-Ruled out of order ...

Failare to make proper srrapge-
ments to prevent destruction,of
A.1.C.C, Kecorde at Allahabad —
Ruled but .

Miause of the National War Front
" Organisation by Malik Ehizar
Hyat Khan Tiwana, Leader of
the Punjab Branch—N egatived
H.E. the Governor-General's Awsent,
to Hills v, S
Amendments to the Insnrance Rules
Notificutions under the Pestrictive
Insecta and Re-ts Act i

Btatements laitt on the Table ro=
- Net Karnings of New.qulwa.y
A;gnpmtmn Amuntu Audit

v ports, ete. ...

T wen

ann T

1 san 1 e

Objects wn” which the Aviation
Share of the Peiro! Tax Fund

wan expended .
" Amendments * to certain - M otor
Vehicles Rules ... ...

Elut.ion_' of a ‘Member fo tlm
o Btanding Finanoe Committes

PiaEes.

1

1—80
3036
36--61
H1=~02
1]

.

u3

a3
03

83— 45
65—86
69
G6—08
92—11n
68

s

it

70
7071
T1—74
.74

5

Eleetion of Memhers to tle
Advisory Board of Arohsology

. Tndmn Rice Committes Bill—Intro-
duced

Indian

e en AT e

Patents and

Intro
Public Dbt (Central Go\'emment}

Bill—Continued and Referrnd to _

Belect Committee '

Payment of Wages t‘kmcndmant.}

ill— Introduced —

Coffee Market Expansion (Second
Amendwent) Bill—1ntroduced...

. Insurance ‘(Secand Amondment)
- Bill==Introdueed .

.l)elhl Joint Watey ﬂld Sown.go
~ Board {Amendmont} Bill—1ntro-
duced :
F'act.onm (Smmd
Bill= Discussion an the Motion
to vefer to Select (‘umm:ttoo not
concluded - e

THCReBAY, 28p Havnunm 1941—
Btarred Questions and Answers
‘Unstarred Questions and -Answars
Mbtions for Adjournment pe—

Unsatisfactory  Character of
Railway Bu#¥d Notification e
vevised” "Rates of Denrness
"Allowance-- Disallowed

e .

ee

e

Failure to provide adequate Facili- -

tiew for Safe 'ravel of Civilian
Public - Not moved v

Failare to check Bpidemics like
holera, ete,,—Disallowed

Podtion of TIndians in  Natal
under Natal Ocn.upntlon Ordi.,
nance— Not moved:

Death of . Mr. Sriden ismna.n, an
Exile from Tehri State —Dis-

#allowed "by the Governor-

- General . -
. - Inadequate Wa: Allrma.pm Tor
Non.Gazotted Ofﬁmm—ﬂot-

moved ..

H %r:‘gsr S_tulﬁeh by Pog;mn]
msoners in Bhagalpore m
WJ ail—l)in.ll.loneds. po " p

Discontinuance on Racing Dnys
of Restaurant Car on the Poona
Express—Disallowed |,

Non Re resentative Dclog.zmn to .

1d Monetary Conference in
A mema—-Nut moved

ea

Desi
(Temgnry Amendment) BIH"—_

Mnaudment) .

Piama,
WxoNmaspay, Jor Novevu:a 1044w pord d.

T4--78

.

78

75—70

719.-_-89

79

70

79

&

Np—0p

111—84
i34—B86

136—37

s

187 -

187

187

138

13840

140

140

140

“

‘



-
=1

e - w
. Paces. ’ Paons.
'kussnu 2xp Vouunn 19 t4—ogntd. Frivav, 8z NovEmser 194d—ocontd.

Motions. for Adjournment re=—con/d. Motions for Adjournment re—rontd.
"Centrsl Provinces Goverhment A]iLmtmenh to  Superior-
Servants’ Aid to Couversion ot _ 1 1;"““8 !-.;Eb}whmwg of
Gonds ¢t - Din- S ndian State Railways, Btores

.|‘|?':d 0 Lhrutmmt.v 1 141 Department--Not moved  _..- BL

Ban on Publication of Pan-  Rofusal of Permission for -
ckangas—Not wmoved .. LY} I }‘{ﬂpul;gwug‘ .Igf National

" Forcible Entry by !’ohue at tlur : m:::d e orivurd—Not 218
Lshore Meeting of the Geuersl o .
Council of All-ludis Railwsy- ° Unconstitutional Tonduct  of _
wen's . Federation—Disallowed ° 1l .42 gs;:rd‘:;::;tm h';r a&’l’!’;;"'“““g

e llispute

R“I?lj;:‘f :l&}l«f;gﬁ;t“l;mil‘::‘l! botween  Shahdara  (Delbi),
for Monon: .YB iod J’t Saharanpur Light Railway and
B ()rdornopo mng— uled on 2—d3 it Pmplmﬂtu, ete.—Disallowed  2(5--19

‘Sto ing the BQul:m" crf Pnsen . ' Sinking of the 8. & 4 armorgnt”’— | an

Plrll tﬁ Nankans Sahibon Gury ! Disallowed " e e 219 -“m_
avnk’s  Birthdny  Anniver- - Tngecurate Governmeni Reply re
sary—Dimellowed ... .. - J88—44 ;3*3'9' ""I:ml:"; (;n]trlbuhhn n‘k'

Frequeut Disallowsuce by the . . - ] ndian Labour Federation—Dis- .
Governor-General of “Motioas allowed ... o o 22031
in the Assembly requiring lis Remlltllnn re Protection of Mosques - -
Jrevious mnsen!--linlad vut of i .in Newi Delhi-—Negatived 22133
Order ... . o l4d—433 - Reanlution sw-Mifsetn-year - Plan

Ill-treatment metod out tl:m Mr. N F‘m]mrcd by (aplh‘ll]ll;n{lndm-- ) .
Ram  Charun Agnrwni y the 1koussion not acneludes e 205—4

L) ¥ :
'll:;l:‘d':oh”_ll wetpotied . for 145 | Moxpay, 6TR NoveusER 1944—
 Death due to m] A(lecl:! nf , Starred Questions and Answers ...  249—60
1:3“0::'“ nr ““'“"“ Stution-’ s—al Upstarral Questions and  Answeps 260 - 64
" & 184—78 Motion for Adjournmént e “Simd
. Nowinution “of the l’:mrt of Government's Ban on  Chapter .
" Chairmen ... w 146 XIV of Satvarth: Prakashae 204 —08
Cotnmittee on_Pefitions ... w 146—47 Postponed.. . & 385
Presentation of the Report of the Mf,‘c“"m of a  Member to ”"' .
Puablic Accounts Committee 147 tanding Finunce Committee .. 215
Mation »e Food Sltlltlhma—l)tt&m The Hindn Code, Part - 1 (Inicsted
sion not concludad . .- 147—04 | tﬁlﬁwsmn)-—Pmtmns Inidd on the
e e - o 265 =~
Faioav. 3np Noveuske 1944— Al : #65—61
o . e ST otion r¢ - posigign of Indians .in
Btarred Qdeatlon.a. apd .IAl_'lswen e 177 211.! South “A frioa ‘2 d Bast Afmn—
'lfmhrrad.Quea;tw:{a :l.ud hnlwf-l:-r-' 210—-138 Adopted ns amended ... o 967—08
;h;: N'o:we:’du-astwu nnf Aunkwer 2M9—14 TuispaY, JrE Novunu 1944— .
ans tur Adjournment re — . p .
« M. reatment meted out to Mr. | | Stared Quest!on‘u and Anewefx 800\- ‘1.
®  Tam Charan Agarwal by the Unstarred Querlions and Anwswera 341
gt'"'ll Poliuc-—nulad out of Election of Members to the ]
rder ... e 218 Advi.orj' | of Aroheelogy . ut
rpegpmaet | o G Gy
L men ~Presentation .o
Hodju:-—llnled out =17 Repot of the Select Committee 841 -
Eorfmmc %zﬁ“:;:g‘&?:“ﬂ' . 21'7 Statementa lvid on the tuble 941 —5Y
Failore to frame and enforcs The Factorles (8scond Amendwent)
Rules under Reoiprocity Aot—- . Bill—Referred to Ssleot Com:
Not moved ... .. .. N7 mittee .. . s ... 85875

[y

’



=H

‘ ?1&“-

Tozsbax, 7TR NovEuser 104é—oontd.
The Indian Rice’Committee Bill—
Disoussion on motions to refer to

Select Committee and to circulate -

not concluded ..,

Motion for Adjournment r¢ Bind
Government's Ban on Chapter
XIV of Batyarth Prakasha—

. Negatived e
WapsespaY, 87H NovExBER 1944—

Btarred Questions and Answers

Unstared Quostions and Aunswers. .,

Statoments 1aid on the table o

Motion ~e Food Situation—Dis. :
cussion not concluded

e ave

. r
Tavrspay, 97H NovEMBER 1044 —
Starred Questions and Auswers ...
Unstarred Question and Auswer ..,

Motion e Food Situation— Adopted
"+ as amended .

-

e .. e

Pxioay, 1018 Noveusze 1044—
Starred Questions and Answers
Unstarred Questions and Answers
Motion for Adjournment »e surrept-
~ jtious opening of private lettera

by the Postal Department—
Ruled out of order o
,The Code of  Criminal Procedure
{Amendment) . Bill—Amendment
of Sections 886 and 5390.B—
Motion to continue adopted
The lndian Penal Code (Amend.-
ment)  Bill—Insertion of ‘new
Section 93-A—Motion to continne
adopted, ... .=
- The Code of Qivil provedure {Aniend-
ment) of m!;ectinn 60—Motion tﬁ.
oonlinue ado
- W pted

|l

37682

88205
307435

43597
42889

439~ 174 |

976—34.
481

574—78

575

485—s37|

69973 |
574

578

575 |

'.Pmu.

. - .
Faipay, 101m Noveusex 104d—contd.

" The Muslim Personal Law Shariat
application (Second-Amendment)
Birl—\llotion to continug adopted
The Code of Criminal Procedure
(Amendment)” Bill—~Amendment
- of Sections, 162, 488 and 406—
- Pasned as amended e e
‘'he Hindu Marriage Disabilities
A Rumoval Bill—Discussion on the
Motion to vefer to Seleot
Committes not concluded e

Moxvay, 131H NovEMBER 194i—

- Member Sworn .
Starred Questions and Answers ...
Unatarred Questions and Answers

Motion for ad journment e Failuve
to give relief to Weavers in
Burbanpur and other places in
the Certrul  Provinces—Die-
allowed .. . . . T
Eleotion of Members to the Contral
. Advisory Board of Edueation ...
Eleation ol Members to the Iudian
Coconut Committee “w

Elootion of Members to the Stand-
ing Committee for the Industries
und Civil Snpplies Department...

~The Iundian Patents and Designs

{Temporary Amendment) bill—

Passed ... .
The Coffee Market  Expansiou
{Seccond Amendment)  Bill- -
Pussed ... £
The Delhi dJoint Water and Sawage
Board (Amendinent) Bill— Passod

- ag amended ad - Ve
The Puablia Debt (Centrul Govorn«
ment) Bill—Discussion on the-
Motion to oansider not coucluded

Il

T T ass

e I e

876

.

57618

578604




X "ISLATIVE ASSEMBLY DEBATES

{mmorm TWENTY-FIRST SESSION OF THE FIFTH
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LEGISLATIVE ASSEMBLY
" Wednesday, 1st’ Novembér, 1944

The Assembly met in the Assembly Chamber of the Council House in New
Deélhi,” at Eleven of the Clock, being the First Day of the Twenty-First Bession
of the Fifth Legislative Assembly. pursuant to Seetion 63-1}(2) of the Govern-
ment of India ict as8 set out in the Ninth Bchedule to the Government of
India. Act, 1985. Mr. President (The . Honourable =Sir Abdur Rahim,
K.C.8.1.) was in the Chair. ’ .

i

MEMBERS SWORN: - -
The Honourable Sir Abraham Jeremy Rajsman, K.C.8.1, C. I E. (Finance
Member);
The Honourable Sir Robert Francis Mudle, K.C.I1E., C.8.I, O B.E, (Home
Member); :

The Honourable * 8ir Ardeshir Rusbomp Da]al (Member for Planning

and Development);
Mr. Darab P. Sethna, M.L.A. (Govemment. of India: Nominated Official);

Dr. Vl]ayendra Kasturi Ranga Varadaraja Rao, M.L.A. (Government" of
India: Nominated Official); .
Mr. Wilfred Harold 8hoobert, C.I. E M.L.A. (Govarnment of Indla. Nomi-

nated Official); . -
Mr. Dattatraya Bhridhar Joshi, M.L.A. (Government of India: Nominated

Official); and » _
Lt.-Col. Dr. J. C. Chatterjee, M.L.A. (Nominated Non-Official).

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

. MaxuraoTuRE OF LOCOMOTIVES IN INDIA

1. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways -
please state if the Railway Board is determined to get locomotives built in India?
If m)hu\ra any contracts been given to any of the mechanical and cngmaanng
firms |
. (b) Is it a fact that Tatas at Jamshedpur ate ready to undertake the manu-
facture of locomotives? If so, have negotiations beéen mude with Tatas or with
any other firm? '

(e) Is it a fact that tenders for building lmomotwea in India have been
called for for the Railways? 1If so, from which firms and on what terms? If
not, do, Government propose to call for the same?

The Honourable Sir Edward Benthall: (a) Yes, it has been decidgd to
develop the Kanchrapara Shops of the Bengal and Assam Railway for the
manufacture of locomotives as soon as possible after the war and the preli-.
minary work-is in hand. In addition, nrrangements are being made to provide
at the East Indian Railway Shops at Singhbhum additional machinery for the
manufacture of 100 boilers per year as a war mensure and of 50 locomotives .
and 50 boilers as moon as possible after the cessation of hostjlities.

£1)
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* (b) No. Messrs. Tatas are not yet ready to undertake the manufacture of
locomotives but have expressed a desire to take it up ‘as a post-war develop-
ment. With regard to the second part of the “question, negotiations with
Mesers Tatas have not yet been finalised, - ‘ '

(¢) No. With regard to the second part the question does not arise. Gov-
ernment do not propose to calk for tenders.

Mr. Lalchand Navalrai: May I know from the Honourable Member if ‘he
parts which were required for the building of locomotives in India are now
available? - .

The ‘Honourable Sir Edward Benthall: Certain repair parts are manufactured
in India and certain other parts have to be imported.

Mr. Lalchand Navalrai: May I know from the Honourable Member why 3
beginning has not been made now and contracts given? WhY must we wait
till after the war? ' )

The Honourable 8ir Edward Benthall: I have already said that certain
parts are being madd in India. .

Mr, Lalchand Navalrai: It is not a question' of parts™ I am asking if
certain parts are available here and whether the other rAw materials arg also’
here. Why not give the contracts now? '

The Honourable Sir Edward Benthall: I think the Honourable Member does
not understand the situation. The manufacture of locomotives is a-very highly.
specialized work. All the raw materialy are not available nor is the technical
experience nor the machinery. It is a very big undertaking to set up a loco-
motive workshop. _ . o

Mr, Lalchand Navalrai: Have not some locomotives been built in Ajmere?
Why have not very ma.riy.r1 more been built?

The Honourable Sir Edward Benthall: The locomotive workshops at Ajmere
.are principally engaged in erecting imported locomotives at the moment,
although e certain amount of work is taking' plece on the conmstruction of
other locomotives. A _ .

Mr. President (The Honourable Sir Abdur Rahlm):. Next question.

"* ProMqTIONS TO LOWER GAZETTED SERVIOE ON NORTH WESTERN RAILWAY

2. *Mr. Lalchand ‘Navalrai: () Will ¢he Honourable Member for Railways
be pleased to state the number of subordinate service employees promoted io
the Lower Gaozetted Service permanently, temporarily or in an: officiating—capa-
city on the North Wesetern Railway from the 1st January, 1944, to the 30th
September, 1044? . L ) -

(b) What are their names, substantive pay and posts held in subordinate
gervice before promotion to the Lower (_}azette'd Bervice? ' _ :

(¢) What is the criterion for.promotion from the subordinate to the Lower
Gazetted Service posts on Railways? If no such criterion has been laid down,
do Government propose to fix some such criterion of a minimum Of_ 10 to 15
years' service, and substantive pay of Rs. 350 to Rs. 400? If not, v.‘:h_y not ?

(d) Tz it a fact that members of certain so-called mmo.rity 'comm.umtles dra.v_v-
ing ecmparatively low rates of pay and with short service are being promoted
out of sur:? If so, why? . . - )

(¢) What are the reasons for promotion of edch of $he persons referred to in

* (b) above ir. preference to their seniors? o _ .

(f) 1s it a fact that two posts of Junior Assistants ‘Comrnerclal were created

e in the North Western Railway Headquarters Office in January last? If so,
what are the reasons for appointment to one of these posts of a member of the
minority community out of turn? L )

(g) Ts it a fact that there is no well-defined policy in regard to maintenance
of ngproved lists of subordinates fit for Lower Gazetted Services? If the reply
be in the negative, wil! the dfonournble Member be pleased to lav a copy of the
approved list for North Western Railway on the table of the House? If not,
* has th2 sam: been communicated to the Railway Board by the North Western
Railway Administration ? . o . . ) ) .

(h) Tz it a fact that no formal selection is made nor any interview given to
the candidates fog promotion to the Lower (}azetjed Service ? 1f so, why are
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the rules for sélec_tion contained in the State Railway Establishment Code,
Volume I violated in this respect? ,

(i) is it proposed to have proper selection boards for making promotion to
Lower Gazetted Service, and to circulate results? If not, why not?

The Honourable Sir Edward Benthall: (s) The number of subordinate

employees promqted to the Lower Gazetted Service during the period from 1st '

January, 1944, to 80th Beptember, 1944, is as follows:—
Permanent . -

. . . . . . . . . 1
Provisionally Permanent . . . e . . . . 2 B,
Offioiating : 60

(b) I lay a statement on the table giving the required information in respect
~of those promoted in & permanent or provisionally permanent eapacity. As
regards the others, they were in many.ceses appointed to officiate againsh
short term vacancies, on the termination of which they ‘reverted to their
substantive posts: ,

« (c) and (e). I would refer the Honourable Member to the reply fo part (e)
of Mr. H: M. Abdullah's Starred Question No. 1650 asked on the 12th April,
1989. As regards the second portion of part (c), the matter is already under
consideration by the Railway Board. The last portion does not arise.’ -

(d) The repry to the first part is in the negative; the latter part does not
-arise. :

(f) One temporary post of Junior Assistant, Commercial, was created and
the term of anothér temporary post was extended in January [ast. These posts
were filled by promoting the men considered most suitable with due regard to
the exigencies'of the service., . _

(8) I would refer the Honourable Member to the reply to part (b) of his
Starred Question No. 178 asked on the 4th August, 1948. On the N. W,
Railway, approved lists are maintained except in the case of the smaller cadres.
No such lists are received in the Railway Board’s office.

(h) There is no uniformity on Railways in the matter of interview, but

definite selection is carried out by all Administrations. It is presumed tha$
th® rules referred to- in the latter part are those contained in Appendix II-A
of State Railway Establishment Code, Volume I, which are applicable to
promotion to non-gazetted posts only.

(i) Does not arise in view of the reply to parts (c) and (e) above.

-

Statement showing names and aervice particulars of subordinates promoted to lower gateited servies

in permanent memnaﬂypermmmmpmmymthc North Western Railway during e
period from Ist January, 1944 to 30th September, 1944 _ .
- Name - Designation as ~ Rate of  Capacity in which
subordinate pay as promoted to Lower
subordi- Gazetted Bervice
) nate
1. Mr. C. E. Mathieson- . . . thmmm. Signal 6756 Permanent.
. ops.
2. Mr. G. W. Blagdon . Permanent Way 650 Provisionally  per-
: Inspector. manent.
3. Mr. L. D. Keswani . . . Inspector of Works 300 Provisionally per-
- - manent.

Mr. Lalchand Navalrai: May I know from the Honourable Member whether
the communal question was considered while giving these promotions? I have
" asked a question whether the promotions are being given according to the com-
munal basis or whether they are given sccording to selection.

The Honourable 8ir Edward Benthall: Promotions are not made on &
communal basis.

Mr. Lalchand Navalrai: May I also know if the lower subordinates shat
have been prompted are all Hindus or all Muhammedans?
The Honourable Sir Edward Benthall: I have not s copy of the list.
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Mr. Lalchand Navalrai: Will the Honourable Member kindly see that the
selections are made through the Public Setvice Commissiond~—I mean the Regi-
onal Public Service Commissions at the headquarters? ’

The Honourable Sir Edward Benthall:.I do not- propose to change the
. present arrangement. : '

UxsaTISFACTORY OPERATION OF. DEARNESS Rarmer v KmnD oN Rammways

. 8, *Mr. Lalchaud Navalral: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that dearness relief in kind is not properly

‘-giyen to all the employees, as some of them in some localities are deprived
of some eommodities at cheap rates owing to lack of them at the 8hops serving
those localities? If so, is it proposed to give cash relief to that much extent as
would be due.to the employees owing to cheap. rates? If not, why not?

(b) I8 it & fact that the General Mahager, North Western Railway circularized
the revised rate of sugar at six annas a seer ‘and two chataks, with effect Trom
1st April, 1944? 1Is it also a fact that on the Delhi Division of the North
Western Railway suggr continued to be sold to Railway 'staff at six annas a
seer only till' the 5th May, 1944, or thereabouts? If so, what relief has been
given or is proposed to be given to employees ndversely affected for non-observ-
ance of the General Manager’s orders? . .

(c) Who was responsible for this, and what action has been taken or pro-
posed to be taken against him or them? If none, why? o

(d) Is it a fact that employees on the Delhi Division of the North Western

. Railway have been asked to purehase even rotten stuff offered by the Railway
or which has detericrated owing to the inefficiency of handling such commodi-
ties? If eo, why?

- (e) Is it a fact that the value of codpons purchased from Railway to get
various commadities and for which the relative commodities eculd not be sup-
pfied is not being refunded for about six monfhs and in some cases has not
at »ll been refunded owing to intricate process for sanctioning refunds-or excas-
sive work in Accounts Offices and papers being mislaid? If so, what action
js proposed to be taken to grant refund on the spot if the.required commodity
is ‘not available or is not purchased? If none, why? S

(f) Ts it a fact that rice is supplied at cheap rates on sorge stations of the
North Western Railway, while controlled prices are charged at others, and
on some stations no rice is supplied to the Railwaymen at all? If go, what
is the reason for this discrimination? -

(g) Is there a general demand from Railway employees for dearness relief

‘in cash instead of part of it being given by sale of commoditieg by Railways at
cheap rates? 1f so, do Government propose to accede to the demand? If not,
why not? . )

- (h) Is it a facy that a Bub-Committee of the Standing Finance Committee
‘for Railways was charged with the task of deciding the point whether dearness
relief be given ertirely in cash or also in kind? .Jf eo, what are the main
features of its findings¥ Were any employees or their unions called to give
evidence before tlie Committee? If not, why not? . :

' The Honourable Sir Edward Benthall: (a) No. Relief in kind is properly
and equitably given in so far as the procurement position permits. It is not
. proposed to give cash relief when stocks fail. . _ 5
" (b) No. The General Manager’s orders were that the revised price and scale
of sugar would take effect from 1st April 1944, provided sufficient supplies were
placed at the disposal of the Divisional Buperintendents by the Olvi% _authori-
ties. On the Delhi Division sufficient supplies were not made available to
introduce the revised price and scale until the month of May. The latter part
of the question does not arise. ) X

(¢) In view of the reply to (b), this question do€s not arise.

- (d) This is not correct.

(e) No. In some instances, however, there has been a certain amount of
delav in refundingethe value of unexchanged coupons for the following reasons:

('i) the late submission by the employees of claims for refund;
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(ii) the coupons presented being defaced and damaged and their numbers
indecipherable; and . _ . . R )

1ii) because sometimes difficulties arise in varifying that the coupons pre-
sented. for refund are not forged documents. .. ] N o
(f) As rice is not the staple food of employees on the N. W. Railway this -
commodity has’ not been a stock item in ‘_ohe N. W. Railway grgmahops in-
the past. It has, however, recently been introduced as & stock item at con-
" cessional rates and arrangements are in hand for stocking this commodity at all
shops. ) .
%)g)' There is no general demand for relief in cash only, though some workers
have expressed a preference. for this method. Government consider that relief
partly in cash and partly in kind is in the best interests not only of the
workers themselves but of the country as a whole, having rag_ard to present

i and procurément difficulties. . -, N
prlc(e]_:) The l:éiinau:u.’.ing Finance Committee for Railways in the exercise of 1?:
functions relating to Railway budget estimates &ppointed a Sub_—Comnuttee].,c;
exafline the various issues arising out of the expenditure on mesasures of relie:

-in kind. One of the ‘conclusions ultimately formed by the Committee after
considering the views of the Sub-Commiittee was that relief in kind is prefer-
able to relief in cash. This examination was conducted by the Committee in

%he normal course of its business and there was no need or occasion for calling
any evidence. _ '

Mr. Lalchand Navalrai: May I know from the Honourable Member whether
there have been any representations from the employees to the effect that
they were not getting commodities of good quality and whether they have been

" asking for cash re!iefg May I also know whsther this question I:‘m: been recently
c_onsigered by any body, any committee or any officers, and, if so, when was
4t last considered ? : : :

The Honourable 8ir Edward Benthall: The question is considered from week
to week and almost from -day to day. ' .

. Mr. Lalchand Navalrai: Is the Honourable Member not yet satisfied thas
their complaints are true? - . )

The Honourable Sir Edward Benthall: I am perfectly satisfied that on $he
whole the supplies are reasonably satisfactory having regard to. the difficulties

i&f the supply position today. . . )

Mr, Lalchand Navalrai: In view of the fact that there have been complaints -
that the goods supplied to them. are mixed with dirt etc, ig it the Honour-
able Member’s view that nothing should be done in the matter? i

The Honourable Sir Edward Benthall: T have already replied to the Honour-

able Member that our enquiries show that the supplies made to the railway '
employees fre of a satisfactory natuire.

ExTENSIONS TO SUPERANNUATED PosT MASTERS AND CLERES IN THE Smvp PosTaL
B T CmoLn :
4. *Mr, Lalchapd Navalral: (a) Will the Secretary for Pests and Air bé
pleased to state how many Post Mosters and clerks in the Sind Circle, Posts
and Telegraphs Department, have been given extensions of service after their
superannuation period and for how many years?

(b) What were the reasons for such extensions?

(¢) Were protests raised by subordinates next to the persons whom . the
extensions were given? If so, how were they met with?
: (d) Do Government propore to revise the cases of such extensions to do
Jtit;oa to those who would ordinarily be promoted to such places? If not, why
n . .

 Mr, W. H. Shoobert: (a) Eight Postmasters and six clerks have been re-

;tl:rzd In service beyond the age of 55 years for periods ranging from 1 to 4

(b) Under the rules, ministerial servants should ordinarily be retained in
service up to the age of 60 years provided they continue- to be efficient.



6 LEGISLATIVE ASSEMBLY [1sr Nov. 1944

- (e) Yes. Several officials have recently protested and the matter is under
exarflination by the Head of the Circle. ‘
(d) Does not _arise in view of the reply given to (c).
Mr."Lalchand Navalrai: May I know how many subordinates and héw many

officers in the Posts and Telegraphs Department have been given extension
Leyond the age of sixty?

Mr. W. H. Shoobert: I must have notice of that question.

Mr. Lalchand Navalrai: Is it so difficult-for the Honourable Member to say
that there are sixty or.fifty-five persons? . -

Mr. W. H. Shoobert: Not a single official so far as 1 am aware, has heen
given such an extension. )

Mr. Lalchand Navalral: Is it the case in the subordinate ranks as well?

PrOSECUTION OF OERTAIN EMPLOYEES OF KArAomr PorT TRUST FOR CRIMINAL
CONSPIRACY AND CHEATING '

5. *Seth Yusuf Abdoola Haroon: (a) Is the Honourable Member for War
Transport sware that certain employees of the Karachi Port Trust, were pro-
secuted by the Karachi C. I. D. Police on charges of criminal conspiracy and
cheating the Karachi Port Trust in January,-1939?

(b) Is it & fact that after a long and protracted trial the employees of the
Karachi Port Trust and also some of the partners of a firm of contractors, who
were jointly prosecuted with them, were acquitted of all the charges by the
Chief Court in 10417 *. . -

(c) Ie it a fact that the employees of the Karachi Port Trust had been
scquitted by the Chief Court of Sind, that the Karachi Port Trust decided
to hold a departmental enquiry againet them on the same charges and on tha
same evidence recorded in the criminal case, and that the proceedings of such
& departmental enquiry were instituted thereafter some time in .Tanuary. 194'2?

(d) Is it a fact Phat these employees of the Karachi Port Trust, who were
originally suspended in 1939, continue to remain suspended till the present
day, and that no decision has yet been taken? . -

(e) Has any application or reference been received by this Government
either from the Karachi Port Trust or #om any of the employees concerned
in this cornection? If so, what has been the result thereof?

(f) Are Government prepared to enquire into the matter as to why these
employees are still under suspension, and why no decision has yet been taken?

The Honourable Sir Edwara Benthall: (g) Yes. .

(b) Yes, one was acquitted by the special magistrate Karachi and the other
accused were acquitted or appeal by the Chief Court of Bind,

(¢) Yes, the Port Trust decided to.hold a departmental enquiry in November
1941, ’

(d) Yes, except that the suspension order against one of the employees who
was acquitted in the lower court was cancelled. He has since died.

(e) Two applications were received and these were passed on to the Chair-
‘man, Karachi Port Trust, for disposal. -

(f) Yes, Government are enquiring into the matter.

Mr. Lalchand Navalral: How long have they remained under suspension
and will they be paid their salaries for the period of suspension?’

Tge Honourable Sir Edward Benthall: The facts are correctly stated in the
question.

Sardar Sant Singh: May I ask the Honourable Member whether any Depart-
ment is entitled to hold an enquiry after a case had been referred for judicial
prosecution and the party concerned had been'acquitted by the courts?

The Hoaourable Sir Edward Benthall: The Port Trust are an independent
body and thev decided to-hold a departmental enquiry, which arose out of tertain
remarks in the judgment of the rpecial magistrate. - _

Sardar Sant 8ingh: May T ask if the Karachi Port Trust was justified in
pursuing this further inquiry after the judieial pronouncement had been obtained
from competent jugges?
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The Honourable Sir Edward Benthall: T think so, Sir.

Mr, Lalchartd Navalrai: May I know if that rule or order of the Port Trust
s got any consent of the Government of India?

The Honourable Sir Edward Benthall: What rule?

.Mr, Lalchand Navalrai: The Honourable Member said that according to the
rules and orders the Port Trust can make an inquiry even though a men lus
passed through the court and has got a judgment. T am asking whether the
Government has sanctioned or countenanced this authority of the Port Trust.

The Honourable Sir Edward Benthall: It is a regular practice.

Mr. Lalchand Navalrai: May I know . .-

Mr, President (The Honouru.hle Sir Ahdur Rehim): Order, order. Next
question,

Mr. Lalchand ‘Navalrai: Then I rise to & point of order, Sir,

Mr, President (The Honoura.ble Sir Abdur Rahim): What is the point of
order?

Mr, Lalchand Navalrai: The unswer was not underatood by me. .
Mr. President (The Honourable Sir Abdur Rahim): The pomt has been per-
fectly cleared up and we must go on to the next question.” Next question.

Tamsm OF ADMINISTRATION OF BENGAL Assam RAILWAY TO Ammmut

) 'GOVERNMENT

6. ‘Dr Sir Zia Uddin Abmad: (a) Will the Honourgble the Rallway Member
‘be pleased to make a statement about the conditions under whjich the admi-
mistration of the Bengal Assam Railway has bean transferred to the American
‘Government?

(b) What are the arrangements about the dlsmbutwn of profit?

(c). Who will pay the interest cha.rges?

(d) Has this arrangement been made under lend and 1eaae system ? ’

The. Honourable Sir Edward Benthall: (a) The administration of the Bengal .
and Assam Rgjlway has not been transferred to the American Government. On
certain sections of that Railway, train running is in charge of, ‘and being per-
formed by American Tmnsportfatmn Units with the assistance of the B, & A.
Railway Transportation staff. All other functions,of the Railway are under
the direct control of the General Manager,

(b), (c) and (d). Nb question of distribution of profits or interest charges
arises. The financial and commercial arrangements of the B. & A. Railway
remain unaltered. The services of the Amenca.n Transportation Units cre
being given free of charge.

DETERMINATION OF CONTRACT OF BENGAL NAGPUR meu'

7. *Dr. 8ir Zia Uddin Ahmad: (a) Will the Honourable the Railway Member
please state when the Government is likely to determine ‘the contract of the
Bengal Nagpur Railway?

(b) What.amount has been fixed for the purchase of this Railway? _

The Honourable Sir Edward Benthall: (a) The contract with the Bengal
Nagpur Railway Company was determined on 80th September 1844 by n-ego-
tiation.

(b) £8,600,000.

Dr. Sir Zia Uddin Ahmad: Will the Hnnourable Member tell the nmount
which the Government of India paid and the amount which they would have
paid had it been acquired in 1950?

The Honourable Sir Edward Benthall: T cannot mve the Iat'ber figure withoud
mnotice; but the _amount actually paid was £8, 600000

PurcHASE oF LoooMoTIvEs,

*Dr. Sir Zia Uddin Ahmad: (s) Will the Honoursble the Railway Member
pleuse state_how many locomotives has.the Government of India bought in the
year 1944, and how many of these have already arrived in India?

(b) In what manner have these locomotives been distributed among the
first class Railways? e



8 ~ LEGISLATIVE ASSEMBLY [1sr Nov. 1944,

The Hopourable Sir Edward Benthall: (&) (i) Orders _have. been placed for
255 B.G, and 877 M.G. locomotives against the programme fof 1944-45. '

(i) Deliveries against these contracts up to 80th Septemtber, 1944, tota.l
48 B.G. and 174 M.G.

(b) The distribution of these locomotives amongst Railways is arranged ‘to-
suit the traffic conditions existing at the time of delivery.

Mr. Manu Subedar: May-1 know ot what price and from which countnes
these orders have been placed?

The Honourable 8ir Edawrd Benthall: I cannot quote the price, because
these locomotives are on léase-lend or mutual.aid. They ceme from the United
Stutes or (anada,

Mr. Manu Subedar: Is it a fact that they tome on lend lease i.e. free from
the United States, yet the Indian Government have to pay the full price?

The Honourable Sir Edward Benthall: No; that is not a fact; but tlie Rail-
ways pay for the locomotwes and charge them to t.heqr capital or depreciation
accounts.

Mr, Badri Dutt Pa.nde Are these engines workmg like the famous XB
engines?

The Honourable Sir Edward Benthall: They are excellent engines and
are giving excellent results, -

Mr. Manu Subedar: My question was whether the locomotives come_from:
the United States to the United Kingdom under lease lend, but that the Mdian
railways system -is mude to pay the full price of it.

The Honourable Sir Edward Benthall: That is an inter-departiental urrange-
ment. The Government of India reccives themh on lease lend apd mutual aid.

Mr, Manu Subedar: Do you pay in full and the United Kingdom gets the-
materials. free from the United States on lend lease?

The Honourable Sir Edward Benthall: That is not .correct.

Dr. 8ir Zia Uddin Ahmad: May I know whether' the leway Board has
sctually paid the amount?

The Honourable Sir Edward BenthaJl: The Railway Department will - be
debited as a matter of accounting.-

Sardar Sant 8imgh: Does the Railway Board know what amount is de-bLted

‘to the Government of India on this nccount? .

The Honourable Sir. Edward Benthall: Yes.
Sardar. Bant Singh: May 1 knew what is the amount?
The Honourable Bir Edward nmnn Noj; I have not got the qumnhw

'.'mt.h me NHow, -

Dr. Sir Zia Uddih Ahmad: Has tho Rallway Board actually paid the amount

" or will it be settled when lense lend. oveangement. is adjusted? -

)

The Honqurable Bir Edward Benthall: I have already answered that:

Mr. Badri Dutt Pande When these engines are received, may I know if
there is any possibility in the increase of the number of railwa.y trains run?

The Honourable Sir Edward Benthall: These are goods locomotives, and

. they will certainly help in enabling the railways to .carry more goods.

ARTIOLES REOCEIVED FROM MIDDLE EAST FOR DI1sPosAL IN INDIA

. *9. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable-the SBupply Member
please mention the approximate value of the articles received from Middle East
for disposal in this country? .

(b) What arrangements have the Government made for the sa]e of these
articles ?

(c) Will the Government advertise the details of these armc]es for the benefit
of tha consumers? :

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) The
Honourable Member is présumably referring to items of salvage ffom the Mid-

_ East theatre of war imported into India. Both quantities and classes of such

goods vary considerably from time to time according to actus] conditions in-
the war theatre, this country’s own requirements, and’ the :shipping position.
Complete figures of quantities and values of such imports are not available.
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_Buch items as packing cases, containers, cartridge cases are in large quantities
" directly re-usable, after reconditioning where necessary, by the Defence Services
and Ordnance-Factories. 1n addition substantial quantities of ferrous and aon-
ferrous scrap, used rubber tyres and tubes, cloth rags arc imported from rime
‘to time as available and required.

(b) All material received from the Middle East, other than that consigned
direct {0 users is received in Port Salvage Depots where it is inspeeted and
sorted. Whatever ean be reutilised by "the Defence Services is so utilised by
them, .the balance being reported to the Director-General of Disposals, who
in his turn endeavours to reutilise as much as possible by issues to departments
or persons engaged on essential production. The material that cannot be used
by either of these methods is sold by public auctian, advertised tender or private
treaty. .
. (e) Adequate pub]:clt» und. ‘notice of these sales has been and is given
through the usual channels of advertisements in newspapers and distribution of
‘handbills.

Dr, Sir Zia Uddin Ahmd May I know if there is any list of theae articles.
and if so from which offices cau it be seen?

The Honourable Dewan Bahafur Sir A, Ramaswami Mudaliar: It may be
seen from the various Deputy Directors of Disposals who are at the various
ports—Madras, Bombay, bnlt..utt& and Karachi, ete.

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member send me a copy
of the handbills or notifications that have been issued.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudallar: T will try to
collect a few samples and send them to my Honourable Colleague.

_ Crrizensare v UNITED STATES OF AMERICA OF SINDWORK MERCHANTS
10. *Mr. Lalchand Navalrai: Has the attention of the Foreign Secretary been
drawn to a contribution in the Sind Observer, Karachi, dated the 12th Septem-
ber 1944 regardin dg citizenship under a quofa system in the United States of
America as regards Sindwork merchants? If so, what steps does the Honour-
able Member propose to take.to see that. their citizenship is recognized?
8ir Olat Oaroe: The answer to the first part of the question is ‘Yes' and to
the second ‘that the Agent General for_India has continued tc represent io the
State Department. The question of the grant of citizenship rights to Indians in
the United. States cf America. Thé Sindwork Merchants will presumably be
. ehg;ble m.ihn mu tarms as other Indians i and whsn the present restrictions

' alok !mm “Hav I imaw -whather any raprawrlnﬁnns made
m?bm gpecxﬂeany mmh “with reswd tu thau Indmn nilk marehunen fmm

tBl!.' Olat Oaroe: No; no amgle class or group of Ind'faus has ‘bqen smglo&
out.
Mr, Lalchand Navalrai: Has any reply come from there. a8 to who have been 4~
given that citizenship and" who are proposed to be given?
Sir Olaf Caroe: The matter is heing discussed in general terms; there are
« three bills before the American Congress. As it stood towards the close of the
last session, the matter was described by me in a speech ip the other House
which was given some notice in the press. I do not think I can go into very |
much detail in reply to this question.

Traver v FmsT Crass Lapres’ COMPARTMENT oN GRAND TRUNK EXPRESS BY

' Two EUROPRAN ArmMY OFFICERS, .

11, *Mr. Govind V. Deshmukh: (a} Will the Honourable Member for Rail-
ways please make inquiries to ascertain—

(i) whether on the 28th July 1944 in the Lndws ﬁrst class compartment _
(2828c) of the: Grand Trunk Express proceeding from Nagpur to Delhi ‘wo
Eurcpean Army Oﬁicers were found travelling and that there were two Euro-
pean lady passengers i the same compartmant along with them;
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(ii) if at Itarsi, the guard who took charge of the train, asked these officers
to come out of that compartment and told them that they could not travel in
the Ladies compartment; ) : .

(i) if the Army Officers insisted on travelling in this compartment and the
European ladies backed up their ingistence, and that even after their senior
Army Officer was called a good deal of discussion took place with the guard;

(1v) if the guard insisted on their getting out of the compartment with a
-warning that the train would mot start unless they got out of the compartment;
and o . _ " '

(v) if the train which was already late by about two hours, was detained
at Itarsi for about half an hour before they got out? ,

(b) Does the Honourable Merhber propose to reward the guard of the train
for discharging his duty properly, in spite of the obstinate attitude of all the
Army Officers, if the facts mentioned in (i) to (v) are true? _

The Honourable Sir Edward Benthall: (a) (i) Yes. This was noticed 8t
Ttapsi. |

(ii) Yes. ; ,

(ili) The reply to the firet part is in the affirmative. - Aw regards the second
"part, I am informed that there was some discussion even after the R.T.O.
had arrived on the scene. _ :

(iv) Yes. The Guard of the train expluined to the -Army Officers concern-:
ed that the rules did not permit him to allow male passengers to travel in-
ladies’ compartments. - ' .

(v) No. The trein arrived at Itarsi 85 minutes late and left 40 minutes
late, the detentioh of 6 minutes at Itarai heing due to this incident.

(b) The Guard of the train only discharged his duty and the question of a
reward does not arise. '

Mr. Govind V. Deshmukh: Is it not the regular procedure when a person:
does his duty very satisfactorily under adwerse circamstances to give him a
reward ? . . ’ - ) -

The Honourable Sir Edward Benthall: Railway officers are doing their
duty all the time; we cannct rewerd them all. . '

‘Mr. Govind V. Deshmukh: Officers or soldiers who discharge their duty
under adverse circumstances, do they not get any reward or title or extension
or inerement in salary? _

The Honourable Sir Edward Benthall: No, not that I am ‘aware of.

Mr. Lalchand Navalrai: May I know, in view of the fact that these dis-
turbances are taking place om practically all the Railways, whether the Hon-

- wourable Member will let us know whaot arrangements have been made to dis-
pose of these matters on the spot? Is the R.T.O. working on all the railways?

The Honourable Sir Edward Benthall: §es; at a great many places on the
, Railways: where that is the case, the matter is disposed of on the spot, as
on this occasion. . . '

Mr. Govind V. Deshmukh: Is the Honoursble Member aware that the
"R.T.O’s and M.P.’s are not to be found at many places—even in big stations
——s0 thap if there are any European passengers who are as persistent ang im-
pertinent as they were here to get into ladies compartments, nothing can be done ,
in the matter. ) ) .

The Honourable Sir Edward Benthall: Certainly not: action is- taken by

* railway servants as in this case. _ -

Mr. Govind V. Deshmukh: Ag this thing happens frequently, will- the Hon-
ourable Member consider a pfocedure to publish these rules which prohibit
military officers from travelling in ladies compartments as well as not to

* encroach on berths reserved by passengers, through the military: department?

The Honourable Bir Edward Benthall: So far as T am aware, the military
authorities have informed their officers of the rules.

Sardar Sant Bingh: May T know if the officers left the compartment after
this incident? = TN
. The Honourable8ir Edward Benthall: Cortainly. N

-



Mr. Kailash Bihari Lall: May I know il the guardq was not guilty of obs-
ucting the war effort?
Mr, President (The Honourable Sir Abdur Rnhim): Next question..
fSy Mr, Kailagsh Bihari Lall: In view of the fact that some tongawala was
prosecuted for carrying some soldiers to prostitutes houses, is it mot possible
that the guard was guilty in the same way of, having these soldiers in the same
compartmert as the ladies? ' ' .
The Honourable Sir Edward Benthall: Certainly mot. Accommodation was
found for the officers elsewhere. . . . '
Maulanag Zafar Al Khan: May I know whether the Honourable: Member
proposes to punish this guard for his obstinaey? :
- The Honourable Sir Edward Benthall:-Certainly not.

EFFORTS FOR REMOVAL OF DISABILITIES AFFEOTING INDIANS IN UNITED STATES OF

- AMBRIOA. o ’

12, *Mr. Govind V, Deshmukh: Will the Foreign Secretary please state if
the Government of India made any efforts after February, 1944, to get the
disabilities and restrictions affecting Indians in the United States of America
removed? . What is the view of the Government of the United States of-
America about this matter? o

Sir Olat Oaroe: The answer to the first part of the question’is ‘Yes’ and to
thé ‘second part ‘that the Government of the Uuited Btates of America are
giving the matter their sympathetic and active attention’. ’

Mr, Govind V. Deshmukh: I am asking what progress has been made—
not merely that progress has been made. For over two, years the same answer
has been given to me: I want to know if any definite progress has been made
in our efforts after the menth of February 1944 '

8ir Olat Oaroe: The answer wag yes, that efforts are being made.

- Mr, Govind V. Deshmukh: I should like to know the nature of the definite
efforts that have been made after February 1944. . '

. Sir Olat Oaroe: The nature of the efforts has been that'the Agent General
has kept the matter prominently before the United States authorities concern-
ed. One result has been that one of the Bills hag come before the committee
of the American Congress concerned. ‘ '

M?, Govind V. Deshmukh: Is it because of the effotrs of the Agent General
or of the American authorities themselves that this matter has come .to the
forefront? o

8ir Olat Oaroe: I think that is quite an unjustifiablerinference.” The Agent
General continues to represent the matter. It is also well known that opinion
in India generally is very strongly in favour and the Honourable Membet's
questions and other questions giving publicity to the matter all have their affect
no doubt, o

Mr. Govind V. Deshmukh: M® [ know why the representations of this
Government have not received the same consideration as the representations
of the Chinese Government have received? _

Sir Olat Qaroe: T do not think that is so: T would deny that. )

- Mr. Manu Subedar: Was the subject discussed hetween Mr. Churchill and
Mr. Roosevelt at Quebec? i e
Sir Olat Oaroe: I have no information.

TROENICAL QUALIFIOATIONS FOR SENIOR PosTs OF DRAFTSMEN IN THR CHIEFY |
" M=zoEANIOAL ENGINEER'S OFFIOB

18. *Sardar Sant Singh: (a) Will the Honourable Member for Railways be
pleased to state the technical qualifications required for the posts of Chief 4nd
Assistant Chjef Draftsmen in the Chief Mechanical Engineer’s Office, nnd
whether these posts are held by duly qualified persons? If not, why not?

(b) Is«it a fact that the Chief Mechanical Engineer has protested on the
employment of non-technical persons as draftsmen specially on senior posts?

80, how was. the same disposed of? - '

(c) Who is in charge of personnel matters in the headquarters’ Office, and
do the . Principal Officers and their Deputies exercise effegtize control on the

- ‘STARRED QUESTIONS AND ANSWERS ' *11
¢

-



12 * - I. LEGISLATIVE ASBSEMBLY [1sT Nov. 1044

staff in’'their respective executive office sections in fthe matter of promotion
and selection?. If so, how? If not, why not? o

The Honoursble Sir Edward Benthall: The Honourable Member has ot
mentioned the particular Railway to which the question refers.

ADOPTION OF AMERICAN SYSTEM OF RUNNING ENGINES FOR LONG DISTANCES ..

14, *Dr, 8ir Zia Uddin Ahmad: (a) Will the Honourable the Railway Member

please state if it is a fact that the Railway Board has recently adopted the
American system of running an engine for a long distance - and changing the
drivers at intervals?. . -
", (b) Does the Honourable Member realise that Railway engines just - like
motor cars and hdrses have got their own temperament and persons using them
continuously understand the defects and remedies? - -

(c) Is the Honourable Member aware of the fact that the engines can be

" run indiscriminately by any driver if these are new and of standard type?

(d) Will the Honourable Member examine the question that old engines,
which have already completed their normal age and haye developed certain
defects, cannot.be driven indiscriminately by any driver?

(e) Is the Honourable Member dware afy the fact that engines frequently
stop for a long time at different places on account of the drivers not under-
standing the machinery, thus causing great inconvenience to passengers?

(6] \ﬁ(ill the Honourable Member pay the damages to all the passengers for
missing their engagements on account of this defective way of running engines?

. (g) Has thé Railway Board adopted this principle on the opinionsof &
single individual or the Board has this principle examined by any Committee
of experts? Who were the members of the Expert Committee?

(h) Is it not a fact that the life of an engine is shortened by léng runs
without rest? -If not, has the Honourable Member had an opportunity to get
the matter attegted by an Expert Committee? . .

The Homourable Sir Edward Bepthall: (a) This system of running bas.
been in force in varying degrees on Indian Railways for many years past.

(b) Government is unable to sccept flie suggestion that locomotives are as
temperamental as horses but agrees that persons continually employed on
locomotives gain an appreciation of their individual peculiarities,

(c) Experience of even new and standardised locomotives is required by
any driver for efficient operation. _ -

. (d) The age and detign of a locomotive does not preclude its use under
‘POOLED’ system or for extended runs. - -

(e) No. -. .ot - . .

(f) Does not arise. . :

(g) The ‘POOLED’ system is of general application throughout the world
and is xccepted as efficlent by Locomotive Engineers and Operating Superin-
tendents if proper attention is paid t6 “maintenance.-

(h) No, not necessarily, - .

Dr. Sir Zia Uddin Ahmad: Hes the Honoursble Member ever run his
motor car and does he know that cars have got their temperament and that
mmchines have got peculiarities of their own known only to their drivers and
~“not to others? : '

<  The Honoursbla Sir Edward Benthall: Yes; I have already given an
- answer to that. . -

Dr. Sir Zia Uddin Ahmad: Is it not a fact that every machinery, includ-
ing a motor car, has its own peculiarities known only to the driver when it
becomes old? : - R

The Honourable Sir Edward Benthall: Yes, I have said so.

Dr. Sir Zia Uddin Ahmsd: If he agrees, is it not s fact that loSomotives
have their owp peculiarities, especially, old locomotives, and only those who
sre constantly running them can umderstend them and not everybody and
that is the reason for delay on the East Indian. Railway. .
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The Honourable Sir Edward Benthall: The Honourable Member appesred .

to be arguing. . ... . . .‘
Dr. Sir Zia Uddin Ahmad: I am putting & question: . Is it not a fact timt
this peculiarity applies to locomotive engines in the same manner as other
machinery? | - _ '
The Honoursble Sir Edward Benthall: I have already said that there is a
variation 'in engines: 1 do not admit that it is an ordinary cause of delays.

-Pr. Sir Zis Uddin Ahmad: Is it not advantageous that persons who know
the peculiarities should run them and net change them?

'The Honourable Sir Edward Benthall: No; one thing has to he balanced
against another; and on balance this pooled system is found to be efficient.

Dr. Sir Zia Uddin Ahmad: This system was devised at a time when the

engines were new. . . . _ ,
Mr. President (The Honourable Sir Abdur ~Rahim): . The Honourable
Member is reslly arguing. The question has been answered. -
Dr. 8ir Zis Uddin Ahmad: T asked him whether this method is applicable
16 new engines only and not in the case of old engines.

The Honourable Sir Edward Benthall: I have answered that in reply to .

part (d) of the.question. .
TERMS OF APPOINTMENT OF THE CoOAL Qomsmom

16. *Mr. K. O, Neogy: (s) Will the Honourable the Supply Member be
pleased to state the terms of appointment of the present Coal Commissioner,

and place on the table a copy of any agreement or contrict that may have

been made in this connection? . _
(b) Was the selection of the present Coal Commissioner made with the.direct

or indirect assistance of His Majesty’s Government, and was he at any time

subsequent to his appointment expected or allowed to maintain any contact

with any authority or organieation in the United Kingdom interested in ques-

tions affecting fuel? .

(c) Has the present Coal Commissioner enjoyed the privilege of direct
access to His Excellency the Governor-General in an official capacity at any
time? . '

(d) To which different Departments of the Governgent of India has the
Coal Commissioner been attached successively so far for purposes of administra-
tive ‘control, and for what periods was he so attached to each department, and
what circumstances led to a change in the controlling department in each case?

(e) Was the Coal Commissioner granted any leave since his appointment?’

If so, for what period and on what terms, and what grrangements were made
for carrying on his duties during his absence on leave? i

The Honourable Dewan Bahadur 8ir A. Ramaswami Mpdallar: (a) Mr.
Young has been appointed Coal Commisgioner. with the Government of India
for a period of one year with effect from the afternoon of.27th December,
1948, on ‘a salary of £5,000 per annum. He was given a free air pussage
from the United Kingdom to India and ‘will be given a free air passage back
to the United Kingdom on the termination of his appointmeént. His leave
and travelling allowance are governed by the Fundamental and Supplement-
ary Rules. He was also granted an initial outfit allowance of £75. No
agreement or contract has been executed by Mr. Youyng. )

(b) The ‘selection of Mr. Young was made by the Becretary of State for
- India on hehalf of the-Government of India. '

The nnswer to the second part of the question is iu the negative.

(¢) The Coal Commissioner has not been, and is not, entitled to see His
TExcellency the Governor General when he wishes. But His Excellency the
Governor General, who is naturally concerned with- the poal situation, required
the Coal Commissioner to see him at frequent intervale immediately nfter

-

hie appointment. )

L]
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(d) The Coal Commissioner has been attached to the following Depart-
ments of the Government from time to time:

Name of Department Period

(1) War Transport Department . . . e e 27.12-43—5-4-44.
(2) Labour Department . . . . . . . 6444 31.5-44
(3) Supply Department . . . . .. . o 1.6-44 onwards.

It is not very .eas’y‘ to define the circumstances which led to a change in
_the controlling Department in each case, because so many factors had to be
taken into accoun. ’

From the very beginning several departments of the Gevernment of India
were vitally concerned with the production, distribution and consumption of
coal. The production of coal, the conditions of employment of colliery labour
the safety of mines and of the labour employed therein and their weMare-
were primarily the responsibility of Honourable Colleague in the Labour
Department. The distribution of coal and its transport was the responsibi-
lity of the War - Transport Department, while the Railway Board were
interested .both as being large producers of coal and fhe largest consumer.

hen the Coal Commissioner was appointed, it was recognised that it was
desirable that he should be responsible for all his functions to one Depari
ment only. As coal distribution had up to then been the most important
problem, he was, to begin.with, placed under the administrative control of
the War Transport Department, being responsible to the Labour Department
for the production side. But at the time he was appointed and thereatter,
production fell ‘heayily and the question of stepping up production by import

. of labour, machinery and stores became the most acute problem. Towards
the middle of AprH, therefore, he was placed under the administrative con-
trol of the Labour Department. The question of placing him _under one de-.
partment for all his functions. was meanwhile under consideration in the
light of the reports which the Coal Commissioner had been asked to furnish.
On a full consid&ration of these reports, it was decided that the most appro-
priate- department to control his main activities would be the Supply Depart-
.ment. This was accordingly done, leaving the Labour Department with the
responsibility for recruitment of labour, the terms and conditions of its uwm-
ploymen$ in coal mines and also their welfare and safety. '

(e) The Coal Commissioner was granted leave on medical certificate for
28 days with effect from 15th September 1944. During his absence on leave
the two Deputy Coal Commissioners ‘were asked to deal direct with the
Becretariat of the Supply Department. .

Mr. K. 0. Neogy: With regard to part (a) of the question, may ‘I inow
whether it iz intended to extend the term of office of this officer, when it
"comes to an end? : : ) :

The Honourable Dewan Bahadur Sir A. - Ramaswami Mudaliar; I am
unable to answer that question at present. ' :

. Mr. K. 0. Neogy: The Honourahle. Member has given us an idea about.
the terms on which this officer has been appointed. Is it a fact that this
officer had also to be compensated for loss of business in the United Kingdom,
apart from the other terms to which the Honourable Member has referred?

The. Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The terms.
are as I have detailed them in my onswer and I am not aware of any other
terms for which the Government.of India are responsible, ‘ '

M. K. O. Neogy: With regard to part (¢) of the question, the Honour-
able Member has said that shortly after his’ appointment, the Coal Commis-
sioner had to see the Governor General frequently, due to the importance of
the matters. Will the Honourable Member be pleased to state whether the-
practice was initiated with the approval of the department concerned or was.
it done over the hegd of the Honourable Member dealing with this officer?
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. The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I under-
'stand that it was dcne with the fullest knowledge and approvel of the Mem-
ber concerned. It was His Excellency’s desire that he should meet t!ne Coal
Commissioner and it was not a privilege granted to the Coal Commissioner to.
meet His Excellency. . .

Mr. K. C. Neogy: Did the Coul Commissioner obtain the formal leave of
the Honourable Member on every occasion that he went to see the Governor
Ger'll?;:l?nonouubla Dewan Bahadur Sir A. Ramaswami Mudaliar: He went

.as the Governor General required him to go and see him. It is understood
that this arrangement was arrived at with the full approval of the Member
concerned. ) . , :

Mr. E. 0. Neogy: Did the Coal Commissioner keep the Honourable Mem-
ber informed regularly about his interviews und also about the subject mat-
ter of the discussions that took place between him and the Governor General?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar:
presume so. 1 was not the Member .in charge at the time.

Mr, K. C. Neogy: Will the Honourable Member find out‘'from the records
85 to whether this procedure was followed?

The Honourable Dewan Bahadur 8ir. A. Ramaswami Mudaliar: They are
not matters of records. )

Mr. K. 0. Neogy: With regard to part (d), the Honourable Mentber has
given us a few factors that were responsible for the ghanging over of the oon-
trol from one department to another at short intervals. Is it a fact that the.
Coal Commissioner’s own personal likes and dislikes were one of the* factors
determining this change over from one department to another?

The Honoursble Dewan Babadur Sir A. Ramaswami Mudaliar: No.

Mr. Manu SBubedar: May | know whether the power to say that a factory
or any class of industry in this country .must close down, because no coal
will be available, is given to the Coal Controller or is retained by the Honour-
able Member himself?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It is not
given to the Loal Controller, ' : .

Mr. Manu Subedar: Every time a factory is asked to close down, such as
the steel rolling mills, may .I know whether the sanction and' permission of
the Member is taken when this direction is given? —

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It depends
upon the nature of the factory. - In‘the case of the steel rolling mills, the
SBupply Member was responsible. In the case of others, if they have to
close down, the department which is responsible for running them. gives the
direction. . .

Mr. Manu Subedar: Will the Honourable Member promise to look into
the -question as to how many industrics are penalised, when it is in the power
of the Government to permit them to have some coal to carry on? I want
ar: assurance from the Honourable Member on this point. It is a very serious
matter both for businessmen and the labour concerned. Will the Honour-
able Member personally look into this and see how many factories have
closed down and whether something cannct be done to restart them? ‘

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is
the constani care of myself and some of my colleagues who form a commit-
tee of the (‘ouncil for this purpose. .

Sardar Saht Singh: With regard to part (d) of the question, is it a fact
that a report was called for by the Governor General and this Commissioner
was unable to furnish that report and ome of the Indian Members of his own
department had to write the report and take over the chaige of the roal
department?

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudallar: Jf rthe
report hnd been called from the Coal Comtroller, he sust have sent the
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-

“report. H‘- -might have had the help of some member who had known

samething sbout 1t in the earlier stages.

Mr, N, M. Joshi: In view of the fact that the coal policy of the Govern-
ment of India affects thie interests of the workers both working in mines and
in factories, which suffer on account of the shortage of coal, will the Govern-.
ment of India wppoint ' labour representatives on the advisory committes
whwh they have formed for the production and distribution of coal?

“The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I submit
that do2s not arise on this question.

Hmm GRADE OFFICERS EMPLOYED IN THE COAL Connmsmnn 8 ORGANISATION

16. *Mr, K. C. Neogy: (a) Will the Honourable the Supply Member be
pleased to slute the number of officers drawing a monthly- splary (i) between
Rs. 500 and Rs. 1,000, and (ii) above Rs. 1,000, employed in the Coal Com-
missioner's organisation, snd how many of them in each category are Indians?
. (b) What was the process of selection of these ofﬁwrs? When were t.hey
selected and by whom in the first instance?

(c) Will the Honeurable Mewber be pleased to lay on the table: a state-
ment giving the names, the previous qualifications and experience and . the
emoluments of the officers mentioned 'in (a) above, and their present. -duties,
adding the mame of any private firm to which any of them may have belonged. -
before their present appointment, and indicating the emoluments which each
officer fhentioned ln (a) above enjoyed in his 1mmed1ate1y previous” employ-
ment?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (8) {1) 83
of whom 19 are Indians.

(a) (i) 20, including the Coal Commissioner, Of these six are Indla.ns

(b) Most of these officers were transferred to Supply Department from
War- Transport and Railway Departments. Officers recruited since the
transfer of -the office’ of the Coal Commissioner fo the Supply Department
have been selected .in.accordance with the principles followed by the  Supply
Department in the recruitment of officers and have been approved by me.

(¢) The information asked for by the Honourable Memmber is being col-
lected and will be laid on the table in due course. o .

Review or TEE CoAL Gomaloxms ADMINISTEATION
“17. "‘It ‘K. 0. Neogy:-(a) Will the Honourable the Supply Member be

. pleased to make a comprehensive statement reviewipg the administration of

the Coal Commissioner since 1st June, 1944, wn respect of the control of
production and distribution of coal in British India and indicating particularly
the imnprovement in the production of coal of different grudes, month by month,
or for such other periods for which statistics may be available?

(b) What is the nature of organisation which bas been set up for a.ssl.stmg
the Coal Commissioner in regard to production and distribution of coal respect-
ively and what are the dutie¥ and powers of the varioug ofticers belonging to
the organisation?

(¢) What is the target fixed for the produt.tlon of coul of different grades aud
on what principle - has this target been divided, if at -ull, for each colliery
undertaking and to what extent huve the individua) ccllieries so far achieved
or arc likely to achieve the target?

4 () What different encourngements of b financial character have been grant-
ed cr -promised for speeding up production of coal?

(c) What further facilitics by way of provision of machmery and other
equipment or cheap food for labour “ma already been granted to the collieries,
of are under contemplatien?

(f) To what extent has the labotr position iinproved in the different mining
areas; and if the position has not improved up to expectatmn what further
steps are contemplated fo: the purpost of offecting the minimum necessary

* unprovement in thie mntter"
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(8) Are the different Indian States concerned expected to co-operate with
the Government by the adoption of control measures on lines similar to those
il operation in British India? Is any ‘liaison expected to be maintsined be-
tween these Indian States and the Government’s Control organisation?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (s) and
(b). The Coal Commissiofier is responsible for implementing the policy of
‘Government in regard to the production and dlsbrlbutlo‘n of‘ cogl.. He is
assisted in the discharge of his duties by two Deputy Coal Commissioners.

* 'The Deputy Coal Commissioner (Production) is the head of ‘the Siate
Railway Coal Department, which has been transferred to phe control of t.'.he
Supply Department. He is also responsible for the planning and execution
of new projects and for the procurement of colliery st.qreg r_equired for the
efficient - working of Railway and privately-owned qollfenes. The Deputy
Coal Commissioner (Production) has a staff of seven junior officerg at head-

quarters. )

The Deputy, Coal Commissioner (Distribution) is responsible:

(i) for- estimating requirements and for allocation of coal;

(i) for the grading and inspection of coal; and

(i) for fuel economy measures and other miscellaneous matters conneet-
ed with these responsibilities. o T

The Deputy Coal Commissioner (Distribution) is also the Transport
Advisory Officer of the Railway Board. He is assisted by a Joint Deputy
Coal Commissioner (Distribution) and by nine junior officers at headquarters.
» There ure also seven Regional Cosal. Controllers who are the chief executive
officers of the Coal Commissioner in the coalfields.- They are stationed in
the coalfields of Bengal, Bihar, Punjab, Baluchistan, Assam and Central
Provinces. The duties of the Regional Coal Controllers, briefly, are:

(i) To report to thd Coal Commissioner, for procurement action, essential
requirements of stores for the collieries in their areas;

. (ii) To bring to the notice of the Coal Commissioner problems such as
shortages of labour and transportation difficulties which are hfmpering pro-
duction and to suggest measures to improve production; .

(iii) To control the stacking of coal by coHleries and distribute wagons in
accordance with the general orders of the Coal Commissioner; and

(iv) To control the grading, . sampling and inspection staff under the
direction of the Coal Commissioner,

The total quantity of coal raised throughout India durihg the four months,
June to Seplember, 1944, during which this organisation has been developed,
was, in fact, slightly lower than the output in-the corresponding period of
last year. It.1s not in the public interest to publish figures of actual raisings
or the distribution betweén different grades. Government have not so .far
exercised any control over production., The coal shortag> has been so ucute
that any coal that could possibly be produced has had to be used. The. 8ys-
tem of distribution will be described in snswer to the Honourable Member's
next question. . '

The office of the Coal Commissioner was transferred to the Department .
of Supply with effect from the 1st of June, and these four months have
reslly been s period of organisation. They are ordinarily among the most
diffioult months of the year for coal raisings. Every éffort has been concen-
trated on maintaining production during this difficult period—and in fact
average production during the four months J une-S8eptember has fallen less in
comparison with the first five months of the year than in the corresponding
g‘;nnodm:if 194;} m‘i the earlier detgrior:ntion has been arrested to some extent.

y 0 object has, however, inevitably been to set up the organisation
necessary for the planned use of facilities for production when labour condi-
z_lons recover after the harvest period. _Tn particular, every thing possibje

88 been done to expedite supplies of imported mechanical aquipment, withe

out which in the existing labour condition ‘g’ ial i i
turn cannot be hopad foﬁg. _ condition “a" substantial impyovement in out'
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{c) No target for the production of coal of different grades has yet been
fixed. As 1-have already said, there is a general shortage of coal and we are
anxious to get all the coal that can be produeced. The position in respect of
ibe production of superior coal is particularly. difficult and, whatever the over
ali target, we can only mim at praducing the maximum possible proportion of
the better qualivies of coal. As far as individual collieries are concerned, how-
ever, targete have been fixed after tuking into account such factors as the
‘capacity of the mine, previous raisings and particular individual difficulties for
the purpose of operating the production Bormus Schéme, details of which are
given in the answer to part {d) of -this question.

(d) (i) A special-depreciation at the rate of 50 per cent. per annum is al
lowed on coal-mining machinery for purposes of income-tax and excess profite
tax. This special depreciation is allowed on sll items, not being replacements,
uecessary for maintnining or increasing coul production and will be admissible
for a period of two years from the date of bringing the items concerned into
use. - :
+ (ii) Government have also agreed to advance Tagne to the colliery owners
for capital expenditure up to the limit of the amount at their credit in the

compulsory deposit under the Excess Profits Tax Act at the rate of interest
paid by Government on such deposits.” ' .

(iii) Ir order ‘to encourage production special bonus which will not be eli
gible to excess profits tax will be paid to collieries in respect of production in
oxcess of the target figures fixed as already described. These targets will
remain effective until March 81st, 1946, except for new undertakings or"
where' for special reasons’ they need to be reduced. The bonus will be pay-
wble at intervaly of six months’on the basis of each half year's raisings at a
rate calculated as follows: '

(a) In respect of excess coal not exceeding 10 per cent. of the targot
figure: 10 per cent. of the price of the excess; '

(b) In respect of excess coal exceeding 10 per cent. but not exceeding
20 per cent. of the target figure: 20 per cent. of the price of such excess; gnd

(c) Iu respect of excess coal exceeding 20 per cent. of the target figure:’
25 per cenl. of the price of such excess.

(e) Machinery: The requirements of collieries of all categories of mining
stores and equipment in short supply are reported to the Coal Commissioner
who gives all possible assistance regarding import or indigenous supply. A
speocial officer has been appointed to progress all the outstanding .commercial
srders in the United Kingdom, and current demands for specialised mining
equipment on behalf of both State and private collieries are now bulked, and
olaced through Government channels in addition fo such equipment which
will be purchased by collieries themselves, Government have acquired special
mechanical equipment for the development of opent cast mining which will be
available for use in State and private collieries on special terms.

Food.: A plan was introduced in the coalfields in April last, under which each
‘nine-worker is entitled to draw a basic standard ration on payment of controlled
prices and also gets a ration of dal of 3 of the basic ration at the concession
eate of six seers to the rupee. Tn gddition, a manual worker gets free, 1 seer
of rice for each attendance, and each worker is granted by the owner o} the.
mine for each day he attends work a sum of two annas, if he is a worker

without dependents, three annas if he is a worker with one adult dépendent
or child or children and five annas if he is a worker with an adult dependent
and a child or children. i

(f) Labour attendance which had considerably deteriorated during 1948
hag remained fairly steady in-1044. Since one of the principal factors affect-
ing the supply of labour to collieries was the recruitment of labour for the
Government of India works in the colliery areas, Government issued instrue
tions stopping further recruitment of labour from the colliery areas for such
werks and also to discharge such local labour as soon as possible, In

LY -
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addition Government has arranged for the importation of unskilled labour frora
outside, principally from Gorskhpur in the United Provinces.  There are
slready about 80,000 Gorakhpur labourers in the oo_alﬁelds, and it is proposed
to rsise this figure to 40,000 before the end of this year. S
Goverment has also under consideration a scheme x:mder w]:gch licences
will be required for labour recruitment from #he colliery areas for works

Hutside such areas.

Yes. , . .
(Sgl)r He:m'y Richardson: Is the Honourable Member aware that the «onti-

nued shortage to which he refers in the output of coal is very.largely due to
the inordinate delay by the military authorities in releasing from the army
the staff which is required to replace casualties in the coal mines which are
very urgently required? ) . .

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I must
confess that that fact has not so far been brought to my notice.

Sir Henry Richardson: Does the Honourable -Member know that some of
these casunlties have been recommended for replacement by the Coal-Com-
missioner himself? )

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar; It has
not come Yo my notice, but I will look into the matter. . ’

Mr. N. M. Joshi: In view of the fact that the Government of Irdia give
bonuses {o the mine-owners, will they also give bonus to the miners for the
production which they give?

The. Honourable Dewan Babadur Sir A. Ramaswami Mudaliar: That is
a matter which is to be considered-in consultatien with my Honourable Col- -
lcague,- tl e Labour Member, but I can assure my Honourable fziend that
colliery owners will indeed be very glad if the output is so increased by ihe
worker as to entitle him to receive bonus on the output.

Mr. N. M, Joshi: May I ask whether the Honourable Member expects the .
miner to give production first and then get bonus or is he willing to give
bonus first and then see whether the production is ihoreased or not?
 The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: In some
of ‘the miues—I am’ pot sure if it is the case in all mines—colliery owners
have already got a scheme of bonus for increased production, but all my infor-
mation go¢s to show that the production now per miner is very much less
than it used to be a year or two back.

Mr., N. M. Joshi: Is the Honourable Member aware that the production
in coal mineg suffers on account of the bad labour cénditions that exist in
Indian 1nines? " ‘

Mrs. Renuka Ray: Is the Honourable Member aware that thers is n
shortage of tubs fof men and women who go down and sometimes remain
there the whole n%imt waiting for tubs, with the result that they do not get
even_the ration of rice free? ' ' ;0

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T am
aware that there is still a shortage of tubs and we are considering to make
that good as rapidly as possible.* I am not aware and I would be completeljr
surprised if it was a fact that- any women labourers are underground in the
mines during the nights. That is my information and I ehall certainly be .
surprired if it turns out to be correct. I am not aware also that the loading
by the miners is less on account of the shortage of tubs. In fact, the com-:
plaint evervwhere is that there is . not as much loading by the miners as it
used to he about 18 months back. '

Mrs. Renuka Ray: Will the Honourable Member find out if there are
women labourers who work underground at night?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudallar: ‘T the
H{mo_ura'ble Lady has .got fairly authentic or reliable information that that is
80, T will certainly make inquiries.

Mrs. Renuka Ray: T have got that information that it'is being done.
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The Honourable Dewan Bahadur Sir A. :a.m;uwami Mudaliar: That there
are women labourers underground during the nights?

Mrs. Renuka Ray: My information is that women labourers do 'wo!"k
underground during the night at some mines. Occasionally they come up in
the morning, withouit earning anything as they do not get tubs and they com-
plain that in: these circumstarces, the free allowance of } seer of rice is slso

* not giveu to them. - .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1f the
Honourable Lady will kindly furnish me with the names of mines’ where such
complaints were made, I shall certainly follow up the matter.

Mrs, Renuka Ray: Thank you. 1 shall certainly do so.

" Mr, Manu Subedar: When the Coal Control was established, the Govern-
ment gave us to understand that the normal trade channels would be used
s far as possible. May. I ask the Honourable Mémber if he will stop the
practice of elimination of nprmal trade channels which the Coal Controller i€
now gdopting? - '

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: According
to my information, the usual trade channels are being availed of as far as
possible. Quite recently, I do admit a complaint was made to me at Bom-
bay that in some cases, with reference to some Indian - State Railways, the
trade channels were being eliminated and that direct contacts were being
made vetween the State Railways and the collieries at the instance of the
' Coal Contreller. I said I would examjne that question. This is the -infor-
mation I have had ofi the subject. I will try to find out whether the circum-
stances have justified a chafige in the accepted policy of ‘the Government to
use the usua! trade channels, as far as possible.

(b) WRITTEN ANSWERS.
SysTEM OF DISTRIBUTION OF COAL UNDER CoAL CONTROL SCHEME

18..*Mr. K, 0. Neogy: Will the Honourable the Supply Member be pleased
to make a comprehensive statement explaining in detail the system of distri-
bution of coal under the Coal Control Scheme and indicating particularly—

(i) the adjustments that may huve been 'made between the requirements of
consumption within the country and those outside the shores of India;

(ii) the principles bn which sllocation has been made between different -
classes of consumers in the country including different categories of industries;

(iii) the prices that have been fixed-by Government of different grades of
g_:m.ld in different mining areas and the principles that have governed the prices

xed; . o

(iv) the complaints, if any, that may have been received from any consum-
ing interest in the country regurding the system of distribution of coal, the
quotas and quantities* of supply, quality or price, and the action.taken .on
sich complaints; and ' -
" (v) any financial liability of Government involved in the operation of the
distribution scheme in any of its uspects? i

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar! By the
middle of every month Government of India receive, from the Coal Com:
rmissioner, an estimate of the coal which is likely to be available for despatch
from all the important coalfields throughout the country in the following
month. He also sends proposals for the allocation of coal to the differsnt
groups of consumers. This is largely done with reference to the allocations
ir. the previous months, and 4fter taking into account the seasonal or urgent
requirements that are anticipated. Proposed allocations are discussed at a
‘Committee of Secretaries of all departments interested in - the allocation of
eoal during the ensuing month. The recommendations of the Secretaries’
Committee are subniitted to the W. R. C. C. for their information and orders.
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Thereafter, the allocation is communicated to the Coal Comumissioner as well
as to the various Departments of Government who, in their turn, ecither
themselves inform the Coal Commistioner the subsequent aﬂoqanon oi_uoul
to the different units of each industry or in some cases ask the industry itself
to send to the Coal Commissioner its recommendation for distripution to the
component units of the industry. The qul Commissioner accordingly issues
programmes on the collieries for theensuing month and arranges that the
coal reaches the parties for whom it is intended. ~Weekiy reports of des-
patches in bulk to different industries are reported to the Department of
Supply, and a check on the distribution is, therefore,.coustmtly mamt.smc:nd.
The different Departments of the Government kagp in constant touch _with
the industries which are their concern, and in a fairly large number of uases
the indystries do not hesitate to approach the Coal Commissioner -direct.
All such requests are carefully considered. With reference to the specific
queries made by the Honourable Member— '

(i) Apart from the bunkering coal India’s existing coal position no longer
admits of any exports being made. Exports of Indian coal have accordingly
ceased for some time. Coal required for bunkering is about 4 per cent. of
the monthly output. All other coal is consumed in the country.

(ii) Raticns were first fixed in October 1943 for each industry on the
basis of actual supplies made during the 12 months period from August 1942
“to July 1043, and with reference™to the essentiality of each industry and the
total amount of coal estimated to be available for despatch. Allocations
continue to be fixed monthly on the same basis. I have already described

the actual distribution procedure. . . . )

(iii) A copy of Government of Indis Department of Supply Notification
No. 958, dated 14th July 1944 together with a copy of the subsequent amend-
mment is laid on the table of the House.

In respect of Bengal and Bihar Coal, the prices are broadly based on
quality. The prices for Baluchistan and Punjab Coal were based on the
prices then current in these provinces. For C. P. Coal the prices. fixed
were the same as for Grade II ‘Coal from the Jharia field. These prices
have since been revised in the case of certain collieries in C. P., which could
‘not get a fair margin of profit under the prices ‘originally fixed. Prices for
-Assam Coal were based on the recommendation of the local authorities.

(iv) No specific complaints have been received from any comsumers re-
garding the present system of coal distribition of about the prices fixed for
coal. There have been some complaints about inadequate quotas or supplies.
These are dealt with in consultation with the suthority responsible for look-
ing after-the coal requirements of the consumer concerned,

. Complaints have also been received regarding the quality of coal. The
supply of inferior coal during recent months has been due to inadequate
raisings and the consequent serious depletion of coal stocks in the coal fields.
The position should be rectified with the improvement of raisings.

(v) No financial liability rests on Government in respect of supplies to
non Government. consumers. For coal purchased by the Supply Department
for stacking or for supply to Government Departments and semi-Government
bodies, <hs liability rests on Government. -

Department of Supply, Notification No. 963, New Delbi, the 14th July 1944

In exercise of the powers oo;d‘ormd byusubiclause (1) of Clauso 4 of the Collig
Oontrol Order, 1944, and in supersession of the notification o the-Gov:.r:ument of I:dia in Ehz
Department of Bupply, No. 640, dated the 31st May 1044, as mbnt‘;l.mﬂy amended, the Central -
hmtupwhhufoﬂouthopﬁmnt which coal may be sold by-colliery owners :—
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- L. Al Collieries in the Provinces of Bengal and Bihar.

(8) Coal.
Price /
Grade of coal
Large coal and Run of Rubble and
- slack mine Smithy nuts.
Rs. A. P. Re. a. P. Rs. A. P.
Selscted Grade A L 13 0 0 12 8 0 13 40
Belected Grade B c e .. 12 0 0 11 8 0 12 4 0
GradeI . . . . . . 11 240 1010 0 11 6 0
GradeIl . . ", . . .’ 1012 0 10 4 0 110 0
Grade II.A . ., . * . 10 6 0 914 0 1010 0
Grade III.B . ... 10 0 0 80 10 ¢4 0

" uon .—For the purposes of the above table the grade of any coal will be determined és
ollows :—

Coal from Seams of the Rmtgcu_q Series.

If the ash and moisture content thereof— - N
(f) doea not exceed 17+5 per cent. . . . Belected Grade A.
(#i) exoeeds. 17-5 per oent. ,- but does not exoceed
19 per cent. . . . Belected Grade B.
($44) excoeds 19 per ocent. ; but does not exooad 24
per cent. . . . . . Grade I.

—

Coal from any -other Seams.

If the ash content thereof—
(¢) dnes not exoeed 15 per cent. . . . Belected Grade A.
(#4) exceeds 15 per cent.; but does not exooad B
17 per cent. . . . . Belected Grade B.
(i%) o:oeedu 17 per oant but doen not exoaed 20 -
. . . Grade I.
(wv) exeeods 20 per oent. but does not axoaecl 24
per cent. . v s . Grade IL
(v) exceeds 24 per ocent.; but does not ozossd
28 per cent. . . Grade III-A.
(CD)] etoeedo 28 per oent. ; but. dou not exobod 35
- . Grade II1-B.

Mineral havmg an uh oontent in exoess of Bﬂ per oant shall not be vendible as coal.
+ (b) Coke. .
- . Grade of Coks Price

A
Boft Coke—not exceeding 45 cent. Ash content . 19 0
*Hard Coke—from Bye.product ovens if the ash : 30 o
content doss not ‘exceed 22 per oent. 24 0
Hard Coke—from Bye-product ovens if the ash con-
tent exceeds 22 per oent.; but does not exceed “
30 per cent. Large ~ Rubble or
Hard Goks-—!'rom Beehive or country ovens— Smithy over §* .
if the ash content does not exceed 22 per cent. | * 33
if the ash content exceeds 22 per cent ; but does 27
not exceed 30 per cent. . . _

Coke Breeze. . « « o« o« . .Undu'r PP

Note 1.—The prices given under (a) and (b) are for delivery free on rail at, or at the loadi
point nesrest to, the colliery, or free on tramway at the colliery, or free on toad vehicle at 3
colliery.

2. Thepneudomtopplytonkﬂnhoofhuthmmhnonmymdayfmd.hw
by road. .

oeP

oo
e
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IL. Collieries in Baluchistan.
Area 1n . Price tor Station ab
whieh ° No. of which prices
colliery Lease holder of colliery Lease app
situated, Slack coal Large coal
1 2 3 4 5 6
: Re. o. 7. Rs. a. p.

Quetta - . R.B. Tikamdas . . . ] 2012 0 . Quetta.
Do. . Do. e . .. ' 89 2012 0 . »”
Do. . Do. a . 126 2012 0 . »”
Do. Mr. Sorabji . . . 128 2912 "0 . _
Do. . Mr. Wilayat Hussain . - 73 . 2012 0 . "
Do. . Deo. PR 77 2012 0 . "
Do. . Do. . . 92 2912 0 . "
Do. . Do. = . . . 88 2012 0 . "

Mach . Alllesses . .. .. . 24 80 2 8 0 Mach

Bharigh. . R.S.Tikamdes . . . 61' 18 4 0 20 4 0 GSharigh.

- De. . Do. . . s . 66 19 4 0 21 4 0 ”
Do. . Do. . . 1038 24 4 0 28 4 0 »
Do. . Do. . . o 156 I8M2 0 2012 0 "
Do. . Mr. Nansk Chand Chooni . 116 20 4 0 22 4 0 "
Do. . Do. . . . 146 17 12 0 1912 0 ”
Do. .~ Mr. Wilayat Hussain . 150 - 20 4 0 22 4 O "
Do. . - Do. . . . 152 19 12 0 21-12 © "
Do. . Minek Colliery . . 76 20 4 0 2 4 0 "
Do.. . Mr. F. B. Patel . . 94 22 4 0 24 4 0 "
Do. «  Mr. Paind Khan . . 187 23 4 0 26 4 0 »
Do. . Mr. K. A. Marker . v . 138 24 4 00 26 4 0 ”

Ehost - . Associated Cement Co. . . 14 1812 0 2012 0 Khost
Deo. .Do. . . . 106 19 4 0 2t 4 0,
Do. Do. . . . 163 201270 2212 o "
Do. Mr. Ram Narain Satyapal 162 2012 0 2212 0O "

Zardalu R. 8. Tikamdas . . . 133 18 12 0 20 12 0 Zardalw
-Do. Mr. K. A. Marker . . 134 1712 0 1812 0 ”
Do. . Mr. Jalad Khan . . . 136 18 4 0 21 4 0 "

Bpezand . All leases . . . .. 2% 4 0 28 4 0 BSpezand.

Nore.—The prices given above afo for delivery at the stations named.
’ III. Al Colleriss in the Punjab.
Grade of cqal , - Price
hd Rs. A. P.-

Slack . . . . . . . . . 20 0 0

Run-of-mine . . . . . . . 20 0 0

Large coal . . . . 22 0 0

Nore.—The prices given above are for delivery free on rail at the colliery or free on road

vehicle at the colliéry, except that in the case of

prioes are for delivery f.o.r. Trag.

Station.

ooal from Mackerwal Company’s collieries the

IV. AUl Collieries in the Oentral Provinces and Berar and in Orissa.

Grade of coal

Large coal and slack coal .
Run-of-mine

Rubble and sniithy nuts .

. . .

. - . i .

t

Nore 1.—The prices given above aré for delivery free on rsil at, or at the loading

ing

nearest to, the colliery, or free on tramway at the colliery, or free on road vehicle at the colliery,

by 2. The prices do not apply to retail aales of leas than one ton .on any one day for delivery
by road. . ) :
V. Collieries in Assam. )
Name of colliery Grade of coal or ooke Rz’rioe
. . A P,
The Assam Railways and Trading Co. Run-of-mine . . 20 0 0
Ltd.’s Margherita Collisries . . Dust Coal . . . . 20 0 0
Do. . . . Hand picked coal . 30 0 0
Do. . . . . Hard ¢oke . 76 00
Nazira Coal Co. Ltd,’s Bnr%;::i' Colliery Run-.of-mine 30 0 0
Dilli Colliery Company's Dilli Colliery = Run-of-mine . gg g g

Cherra-Chattack Ropeway Co.'s Chera- Run-of mine

punji Colliery.

Nore.—The prices given above are for delivery free on rail at the colli :
price in the case of the Dilli Colliery Company's coal is fres on road vehicle at tho colliery and the
Price in the cage of the Cherra-Chattak Ropeway Company's coal is free on ropeway st the oolliery.

, oxcept that the
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Explanations.—1. The prices given in the above tables are—
(a) per ton of 2,240 lba.; . 3
{b) exolusive of Stowing Excise duty, Rescus Station Excise duty, Soft Coke Cess Exaise
duty, and any other additional Excise duty, cess or impost which thé Central Government may
hergafter declare to be payable by consumers of coal, but are inolusive of all other cesses or
imposts ; and
(e) Exclusive of middleman’s Commission. .
2. When delivery is free on rail, the weight charged for shall be the weight ascertained ai
& railway weighbridge, and when delivery is free on tramway or road vehicle the weight shall be
ascertained in such manner as may be prescribeéd by the Coal Commissioner.

‘A. A. WAUGH, Seoy.

Government of India Department of Supply (Masn Secretariat), Notification
No. 1521, New Delhi, the 19th October 1944.

In exercise of the powers -conferred by sub-clause (1) of clause 4 of “the Colliery
Control Order, 1944, and in supersession of the notification of the Government of India in the
Department of Bupply No. 953, dated the 14th-July 1944, in 86 far as it relates to the Collieries
in the Central Provinces specified below, the Central Government is pleased to fix as follows,
the prices at which coal produced in the said collieriea may be sold by colliery owners :

Name of colliery and name of Grade of coal Price
Proprietor
) Rs. a. F.

1. Kolhia Hirdaﬂu-h Co., Ltd., Kolhia collieries .
2. M/s Budhoolal Jagannath, Proprietors, South

Panara Colliery. |
8. M/s C. P. Byndicate Ltd., Receivers Junnordeo | Large coal . .

No. 2 Colliery. slack coal and 1212 0

. R.'8. Mathuraprasad Motilal & Co., Proprietors, | dust coal.
Jamai-Datla colliery.
6. M/s Jasraj Deoraj, Proprietors, Bangham Collieries | Run-of-mine , . 12 4 0
6. M/s H. N. Ojha & Co. Ltd., Palachouri Colliery : )
7. R.8,,P.8. Bial & Co., Proprietors, Ghogri Colliery | Rubble and _
8. Mishrilal Meghraj & Co. Ambara Colliery. Bmithy nuta . B 13 0 0
9. Walji Bhimji & BSons Proprietors, Ghogri-
Barkuhi Colliery.
10. Kishenchand & Co. Dhao Colliery. -
11. K, 8. M. Haesonji & Somns, Proprietors, East
Barkhul Colliery. ) g
12. M/s J. A. Trivedi Brothers, West Barkhui Colliery
13. M/s Karamchand Thaper & Co., Proprietors,
. Rawanwar Khas Colliery. )
14. Nandlal Esq., Narsinghpur Road, Chhindwara, | -
Proprietor, Haran Chatta Colliol:y. :
15. M/s Newton Chickli Collieries Limited, Proprie- .
tors, Eklehra Colliery. .
18. SBree Mohakali Coal' Mines Ltd., Proprietors,
Amritlal Ojha & Co. Ltd. . . . .
17. M/s Shivax C. Cambata & Co. Ltd., Proprietors,

RakikotCollieries. Large ooal, slack coal 1312 0
18. M/s C. P. Byndioate Ltd., Proprietors, Kalich- and dust coal. :
hapar Collieries.

19. M}s_ K!mhan Valley Coal Co. Ltd., Damua Col-

lieries. Run-of-mine ., . -13 4 0
20: M/e_ Budhoolal Jagannath, Proprietors, East

Nandora Collieries. Rubble and Bmithy 14 0 0
21.-I. T. Warde Esq., Proprietor, Ghorawari-kalan nuts .

~ Collieries.
22, M/s. The Hirdagarh Collieries Ltd., Hirdagarh. .
+ Nore.—(1) The prices given above are for delivery free on rail at, or at the loading point
nearest to the colliery or free on road vehicle at the colliery. ]
b {2)dThe prices do not apply to retail sales of less than one ton on any ane day for delivery
road.
v (3) The prices given above are .

(a) per ton of 2,240 lbe. - '

(b) gxoclusive of Stowing Exocise duty, Rescue Station Excise duty, Soft Coke Cess Excise
duty, and any other additional Excise duty, ceas or im; which the Central Government may
h’;uufter to be payable by consumers of coal, but are inclusive of all other cesses or

posta ;

(o) exolusive of middleman’s ‘eommission, snd
(d) inclusive of all tramway charges. )
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4. When delivery is free on rail, the weight charged for shall be the weight ascertained at &
railway weighbridge .and when dﬁhver{ is free on road vehicle the weight shall be ascertained
in auoi menner a8 may be-prescribed by the cocal Commisaioner. i
8d. ILLEGIBLE

- for A. A. WAUGH,
. . Secretary to the Government of India.

STEPS TO CONTROL MINING OPERATIONS AS REGARDS A COLLIERY UNDER DEFENCE
.oF INDIA RULES oB CoAL CONTROL SCHEME '

‘19, *Mr, K. 0. Neogy: (a) Will the Honourable the Supply Member be
pleased to indicate the steps, if any, that may have been taken to comtrol
mining operations with reference to any individual golliery under the Defence
of India Rules or under the Coal Control Bcheme with the object of either
expanding or restricting its activities? -

(b) Was any aglion lakeu_ at any time with the object of stopping the des-
patch of coal from any colliery? If eo, in how many cases, and in what
circumstances was such action taken? - ' :

(¢) Wae any coal stacked in individual collieries as s result of any naction
taken under the authority of Government? If so, during what periods and
for what reasons, and to which grades did such coal belong?- .

(d) How much coal was at any time stacked on Government account and in
what circumstunces, and what payments were made therefor? Was any com-
plaint received in conneetiou with such stucking in any case, and, if so, to what,

effect? ) :

‘The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a), (b)
arid (c). Government have not so far exercised the powers to regulate min-
ing operations in any particular case under the Defence of India Rules.

A scheme for the stacking of coal by about 92 collieries in-the Bengal and
Rihar coalfields was introdaced in March 1944.  As the production of coal in-
these two fields was expected to exceed the tonnage available for despatch by
rail from day to day, and Government’'s intention was that the amount of
coal, after meeting colliery requirements, should be put into stock, without
reducing the rate of output either for want of wagons to clear the mechani-
cal sereens or because of the, diversion of labour to stocking. Those collier-
ies were allowed to make despatches of coal only when wagons became avail-
able after meeting the demands of the other collieries in the Bengal and
Bihar coalfields. Soft coke and coal of the following grades viz. Run-of-mine,
8leck-and Steam were stacked. -

(d) Tt was estimated that about 8,065,600 tons would be put into stock.
The figures ef the actual amount of payments made are not available, but
Government orders provide for advance payments up to 90 per cent. of the
vilue of the coal-stacked, and the balance of 10 per cent. on despatch of coal
by the collieries. No complaints have so far been received with regard 1o
the §tacking orders from- any individual colliery, though when the Scheme
was first introduced, the Indian Mining Associstion' and the Indian Mining
Federation objected to the whole scheme. The Indian Colliery Owners’ As-
sociation have, however, raised the question of minimum royalty and com-
mission to the royalty receivers in connection with the Stacking Scheme.
This is under consideration. v b

REQUESTING GOVEENMENTS OF UNITED STATES OF AMERIOA AND UNITED Kmapom
TO RELEASE TRANSPORT MAOHINES TO CrviL- AviatTioN COMPANTES IN INDIA

20. *Sir ¥. E. James: Will the Secretary for Posts and Air please state:

() if he has seen the statement which recently appeared in Austral News
pt{_blfshed monthly from the office of the Australian Government Trade Com-
missioner in India, that the Australian Government have authorised the im-
portation now, during the war, of transport aeroplanes. that Australian National
Airways have decided to purchase Douglas anq Lockheed nireraft for operation’
on Australian civil air router, and that pending their delivery, a number of
Douglas C-4Ts will be released to the company from the United States of
America for immediate operation; " C .
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(b) if he is aware (hat civil aviation companies in India are umable to
obtain transport machines or spare‘parts’ from either the United Kingdom or
the -United States of Awmericu, wnd are, therefore either operating their services
with great difficulty or seriously curtuiling themn; and | -~

(¢) if, in view of the iroportance, both to the war effort and to the dewelop-
ment of civil aviation in India after the war, of maintaining adequate ecivil
air transport services in India, and, in view of the willingness of the Govern-
ments of the United States of America and the United Kingdom to release
air transport machines to the Austruliun National Airways compsny for imme-
diate operation on civil air routes in- Australia, the Government of India will
urgently request those' Governments to arrange for the release of suitable air
transport maehines to companies operating civil air routes in India? ’

Mr, W. H. Shoobert: (a) Yes. . ) :

(b) Government have constantly in mind the difficulties which the ir
transport companies in India experience in maintaining their operations due
to lack of spare parts and other supplies but the fact is that both Tatas and
Indian National Airways have been employed to operate Government #ir-
craft ou air services essential to the war ‘effort and the total operations now

,carried out by each company are larger than before the war. '

(¢) Government have not relaxed efforts to obtain suitable transport uair-
craft to employ these companies in support of the war effort to the utmost of
(their capacity, subject to the prier demands of military operations. They
are continuing these efforts.+

Government are glad to take the opportunity of paying a tribute to thé
asgistance to the war effort  given both by -Tata Air Lines and by Indian
National Airways since the beginning of the war. -
OrDERS IN THE UNITED PROVINCES FOR HOLDING PoSTAL UNION MEETINGS ONLY

' ON SUNDAYS AND Postan Hotipays .

21. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Posts and
Air please state if it is o fact that the postal employees were allowed to hold
the meetings of their Union any duy in the weck outside the working hours of
the office? i '

(b) Is it or is it not o foet that recently orders have been issued in the
United Provinces that postal workers can hold the meetings only on Sundays
and postal holidays? :

# (c) If the answer to (h) be in the affirmiative, have the Government consi-
dered the great inconvenience to the postal employees caused by the new rule
who have got to' postpone all their private work for the few holidays of this
department and can easily dispose of the short work of the Union on working
days even?

(d) Have the Qovernment considered the advisability of changing the new
rule and resorting to the old practice? If not, why not? .

Mr. W. H, Shoobert: (a) Postal employees can hold the meetings of, tneir
Union when and where they like so long as it does not interfere with their
duties. . . :

(b) Yes, but those orders only apply to meetings held on the premises of
Post or Telegraph offices. _ ' ) :

. (e) Government 4re not aware of any inconvenience omused to Postal em-
ployees by the restriction imposed. It is open to them to -hold such meet-
ings on week days at & place other than the P. & T. office premises.

(d) There are no rules but the orders imposing the restriction were issued
because on week days the premises of a Post or Telegraph office cannot be
conveniently spared and also because it has been found that the meetings
were not always conducted in an orderly manner. Government de not pro-
pose to interfere with the orders of the Postmaster-General. :

WroNG ENTRIES MADE IN REGISTER OF QUALIFIOATIONS OF LINEMEN BY SUB-
4 DrvisioNAL OFF10ER, TELRGRAPHS, LAHORE SUB-DIvVISION

22. *Manlvi Muhammad Abdul Ghani: Will the Secretary for Posts and
Air be pleased to state with reference to parts (b) and (c) of starred question
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No. 760 put on the 3rd April, 1944 und the replies thereof regarding forging
of Kegister of qualifications of Linemen by the Sub-Divisional Officer, Tele-
graphs, Lahore Sub-Division, declaring literate Muslim Linemen as illiterate
and illiterate Hindu Linemep us literate— .

(8) the action taken against the said Bub-Divisional Officer;

(b) the result of action, if any, taken against the said Sub-Divisional Officer;

(¢) the extent and nature of punishment, if uny, inflicted on the saiq officer
for such a deliberate apd during forgery? '

Mr. W. H. Shoobert: The matter is stiil under investigation. It has,
however, been found that the inaccuracies applied equally to Muslims and

-Hindus.

OFr10ERS OF CLASS I, BTO., GRANTED EXTENSIONS OF SERVICE IN Posts AxD -
TELEGRAPHS AND METEOROLOGICAL DEPARTMENTS

23. *Maulvi Muhammad Abdul Ghani: (a) Will the Secretary for Posts
and Air please lay on the table with reference to incomplete replies of starred,
question No "781 put on the 8rd April, 1944, a complete statement as required
by starred question No. 761 of 8rd April, 1944?

(b) What steps has he taken to make good the differences in the representa-
tion of Muslim services insthe department referred in the said question?

Mr. W. H. Shoobert: (a) A complete statement is placed op the table of
the House, ) -

(b) The question does not arise so far ms vacancies filled by departmen-
tal promotions are concerned as the Goverriment orders about reservations onm
& communal basis do not apply to such vacancies. As regards vacancies fillad
by direct recruitment, the communal orders have been strietly_followed. The
short recruitment of Muslims in the grades of Engineering Supervisors and
Wireless Operators, to which direct recruitment is made, was due to the
dedth of qualified candidates of that community. The rules for recruitment
have since been suitably modified with a view to securing, as far as possible,
the due representation of Muslims and other minority communities in these

grades. :

- As regards telegraphists, there is an overall short recruitment of 12
Muslims in 1948 due to the required number of candidates' of that community
not appesring at the exdmination in the Bengal and .Assam and Bind .nd
Baluchistan Circles. The rules already permitted the Department to go dowm
the list in order to secure the full quota of candidates under any communal
head but the ghortage occurred despite this fact. The system of recruitment
by means of a competitive examination has since been suspended and recruit-
ment is now made direct from the open market.

As regards the apparent shortage of Muslims in the four gazetted posts
filled by direct appointment in 1843 in the P. & T. Department [vide state-
ment No. 8 in reply to part (c) of the Starred Question No. 761 dated the
8rd April 1944], this is due to the fact that the direct appointments made were
those of a probationer recruited to0 the Telegraph Engineering Service, Class I,
against an unreserved vacancy and of three probationers recruited to the Postal
Superintendents’ Service, Class II, against two unreserved vacancies and &
vacancy reserved for other minority communities.

Similarly, the shortage of Muslims in the Meteorological Department is
due to the very small number of qualified ‘members of that community being
available. Special efforts, viz., lowering of minimum educational qualifica-
tions, grant of higher initial pay, wide advertisement through Newspapers and
Universities, etc. have been made to attract more Muslim candidates into the
Meteorological Service and T am glad to say there has been some improvement
in the position during 1944. :
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e

Staternens -

1042. 1048,
Total Recruitment No. of Muslim: Total Recruitment No. of Mualim+
Deptl.  Outside. Deptl. Outside. Deptl. Outside. Deptl. Outside

“Telegraphists . . 34 123 5 57. 115 456 15 102
“Telegraph Masters . 60 . . . 54 . 1 N
Engineering Supervisors . 4 47 .. 4 70 210 7 - 4%
‘Wireleas Operators . .. 24 .. 1 2 120 2 22

Nore.—There is no direct recruitment to the grade of Telegraph Masters and Communail
reservation rules do not apply to posts filled by promotion. )

RECRUITMENT OF INSPECTOBS UNDER P0osTS AND TELEGRAPHS DEPARTMENT

24. *Maulvi Muliammad Abdul Ghani: (a) Will the Becretary for Posts
and Air please “state” whether the recruitment of Inspectors under Post and
Telegraph -is open to outsiders; if not, why not? "L '

(b) Is direct recruitment allowed imr Post and Telegraph services of subordi-

nate and superior ranks? If so, why the same principle does not apply to the
recruitment of Inspectors ? < '

Mr. W. H. Shoobert: (a) No, as in the interests of efficiency it is essential
that Inspectors in the Posts and Telegraphs Department:-should have practical
experience of the work of Postmasters and possess®a detailed working know-
dedge of the departmental rules and procedure. '

(b) Direct récruitment is made in certain subordinate and superior ser-
vices of the Posts and Telegraphe Department. In view of the reply given
to part (a) of the question, the latter part does not arise. ;

‘RECRUITMENT IN TEMPORARY GAZETTED PosTs UNDER Posts AND TELEGRAPHS
' AND METEOROLOGIOAL DEPARTMENTS '

25, *Manlvi Muhammad Abdul Ghani: Will the Secretary for Posts and

‘Air be pleased to state the number of persons recruited in temporary gazetted

- wacancies in 1942, 1943 and January to July 1944 under (1) Post and Telegfph .

Department and (2) Meteorological Department? .

' Mr. W. H. Shoobert: I lay a statement on the table giving the informa-

tion asked for by the Honourable Member. '

Statement showing the No. of persons recruited in temporary gazetted vacancies in 19;!.2,
1343 and January to July 1944 under the Posts and Telegrapha and the Indian Meteorological

Departments, .
- Posts and Telegraphs Depariment.
1042......conn... ittt 21.
veveraseaserensssstrnneserzaesarninarreasressenad wnnn 12,
{January—Jualy)........ccccrnnns 7.

Pavorry oF MusLiM TELRGRAPH MASTERS AND WIRBLESS OPERATORS.

28, *Manlvi Muhammad Abdul Ghani: Will the Secretary for Posts and
* Air be pleased to state, with- reference to replies of starred question No. 761
b), why— - ' .
® (a) cfut of 60 appointments.in 1942 and 54 appointments in 1948—altogeth-
er 114 appointments of Telegraph Masters—only one appointment’ was given
to Muslime; and ' :

(b) out of 24 direct appointments of Wireless Operators in 1942 only one
went to Muslims? .

Mr. W. H. Shoobert: (a) Apparently the Honourable Member is referring
40 the number of telegraphists selected for promotion to the grade of, Tele-
graph Masters in 1842 and 1943 and not to the actual number of appointments
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made in that grade in those years. Only one Muslim telegraphist was selected
because no other Muslim telegraphist was eligible for selection under the rules.

(b) This recruitment was made from amongst the applicants who had
‘already received training in private institutions and were competent as Wire-
léss Operators. To the advertisement inviting applications from such qualified
persons, the response from Muslim candidates was poor. Only two Muslim
candidates submitted applications and both were selected for the preseribed
signalling test. One of them failed in the test but the other did not appear.
In view of the paucity of Muslims, another advertisement calling for applica-
tions from only Muslim candidates was published. Application from only one
Muslim was received and he was recruited. The shortage of Muslims in ‘this
recruitment of 24 candidates was due to the lack of response from the members
of this community, ’ '

- APPOINTMENT OF PoST-WAR PLANNING OFFICER UNDER PosTs AND TELEGRAPHS
_ DEPARTMENT _
27. *Maulvi Muhammad Abdul Ghani: Will the Becretary for Posts ind
Air be pleased to state: _ '
(a) whether any Post-War Planning Officer has been appointed under the
Posts and Telegraphs. Department; if so, his salary and qualifications;
(b) whether the post was advertised; if so, in what papers;: .
(¢) the total number of applications received and the number of Muslim ap-
plications, if any, received; S )
(d) what other officers have been or are contemplated- to be appointed under
the Planning "Officer; if so,.their number, salary and qualifications; and
(e) whether any sclteme of the post-war planning or reconstruction has
been sanctioned by the Assembly or the Standing Finance Committee; if so,
when, and what are the details?

Mr. W. H. Shoobert: (a) An Assistant Deputy Director-General of the
Poste and Telegraphs Directorate has been temporarily appointed as Post-War
Rlanning Officer on his own pay of Rs. 875 Eer month, He is a Superinten-
dent of Post Officés of 17 years' service in the Department and is a graduate
in Arts and Law. -

(b) Ne.

(c) Does not arise. .

(d) No other officer has been om is proposed to be appointed at present.

" (e) No. The second part of the question does not arise.

INADEQUATE WAGES AND SALARIES OoN OUDH AND TIRHUT RAILWAY.

28 Mr. R. E. Gupta: Will the Honourable Member for Railways
be pleased to state whether it is a fact that wages and salaries in the Oudh and
Tirhut Railway are inadequate as compared with the wages and salaries of

- comparabls posts in the Industries and other Railways under State manage-
ment? T S -

The Honourable Sir Edward Benthall: Governthent understand that there
ig little difference between the wages paid to labour in local industries and on
the O. & T. Railway. The scales of pay for certain subordinate and inferior-
categories on contiguous State-rnanaged Railways are higher than those obtain-
ing on the O. & T. Railway. ' : .

IMPORTING OF STAFF FROM OTHER RAILWAYS TO SUPERIOR PGsTS ON OUDH AND
TmaUT RAILWAY

29. *Mr. R. R. Gupta: Will the Honourable Member for Railways
be pleased to state whether as a result of the policy being followed by the Rail-
way Board, namely importing staff from other Railways to superior posts in
the Oudh and Tirhut Railway, the old employees of the Qudh and Tirhut
Railway are deprived from. Betting promotions and increments?

' The Honourable Sir Edward Benthall: T presume that by the term ‘‘supe-
rior posts’’ the Honourable Member is referring to gazetted-posts. Govern-
ment have not adopted any policy of importing staff from other railways to-the
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OQudh & Tirbut Railway. Some inter-railway transfersbave to be made occa-
sionally in the interests of the admmmtration, as & result of which promotions
are sometimes retarded or accelerated.

Foop GBAIN DEPARTMENT OF QUDH AND TiRHUT RAILWAY

80. *Mr. R. R. Gupta: (s) Will the Honourable Member for Railways
be pleaaed to state if it is & fact that the Food Grain' Department of the Ou h
and Tirhut Railway has not submitted proper accounts for an amount of
Rs. 5,560,000?

(b) If the answer to (a) sbove is in the affirmative, what action have the
Governineni, taken to secure proper accounts?

(¢) Do the Railway Board propose to set up an enquiry into the affaire of
the Food Grains Department of the Oudh and Tirhut Railway?

The Homourable Sir Edward Benthall: (a) It is not u fact..

(b) Does not arise. )

* (e) No. -

UNSTARRED QUESTIONS AND ANSWERS

an'ounnman oF MustiMs IN AOME ESTABLISHMENT Smox NortH Wnsrm
RarLway quuam:m OrFI0E

1. Mr. Lalchand Navalral: With reference to the reply to unstarred ques-
tion No. 22 given on the 80th July, 1948, to the effect that the Railway
- Board considered it desirable that no particular community should be handi-
capped by the preponderance of any one community in the establishmenu
offices’ of railways, will the Honourable the Railway Member be pleased to
- stete:

(a) Whether it is a fact thab some time ago when the strength of the Aome
Establishment Section in the Morth Western Railway Headquarters Office
was four, it was represented by all communities, namely Muahms. Hindus,
Sikhs and Christians; -

(b) Whether it is a fact that the.present strength of this Sect.lon is eight
of which seven posts are held by Muslims and ome by a Hindu, if so, why; .

(c) Whether it is a fact that transfers of members of certain communities
have been inade from the Aeme Establishment Section of the North Western
Railway Headquarters Office, if so, why; apd

(d) Whether it is a fact that the Acme Establishment Section deals With
most important personnel matters and important service records, approved
lists, etc., are also maintained in this section; whether it is J‘:ropoaed to allow
redsonable representation to every community in this Section; if not, why
not?

The Homourable Sir Edward Benthall: (), (b) and (c). The reply is in
the negative.

(d) The work referred to is assigned to this section and i¢ is important, but
80 -is the work of Clerks in’c8rtain other sections of the Establishment Branch.
The posting of staff to the various sections is done with regard to the iterests
+of work and not by communities, the direction concerning the avoidance of a
preponderance of any one community is applicable to the Branch as a whole
and not to the various sections and sub-sections of the “Branch.

EvigmiLry oF Goops MARERRY oN NORTH WESTERN RAILWAY FoR TRAINING N
CoMMEROIAL COURSE AT WALTON ScHOOL.

2. Mr. Lalchand Navalrai: ' (a) Will the Honourable Member for Ratways
be pleased to state whether Goods Markers on the North Western Rallway
are eligible for training in commbrcial course at the Walton School? If so,
bow many of them were sent since the 1st April, 1948, and t which com-
munities did they belong? - . '

(b) Is their service as Goods Murkers considered as continuous for promotion
in Commercial group posts, on passing through the Walton's School? If not,
why\ not?
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_(¢) What stipend in cash-or by way of free food and other concessions are
allowed to Commercial Group Btudents, and are Goods Markers under train-
iug as such also entitled to them? If not, why not? ’

(d) If the reply to the last portion of (c) Bbove be in the negative, is the
period of Goods Markers’ deputation on training at the Walton's School con-
gidered as on duty? If not, why mot? -

(e) Which other clusses of staff on deputation for training .at the Wallon's

School do not have the period of sich deputation treated as on duty?

The Honourable Sir Edward Benthall: (a) Yes, subject to their satisfying
the conditions prescribed for admission to such training. Eleven Hindu and
one Sikh Goods Markers were sent for training at the Walton, Training School
since 1st April, 1848, ) o "

(b) The reply to the first part is in the effirmative; the second part does
not arise.

(¢) Commercial Group students are paid & stipend of Rs. 18 per mensem
from which a.sum of Rs. 12-8-0 is deducted on account of messing charges.
Goods Markers . while under training are not entitled to any stipend, which is
paid only to apprentices. . . R o

(d) The périod spent by Goods Markers in training at the Walton Training

" Behool is treated as leave due and not @s on duty. This aspect of the ques-

tion is being reconsidered by the Railway Administration.
{e) None. . \

DrssnssaLs ET0. IN LAHOBE, RAWALPINDI AND DELET D1visioNs oF NorRTE WESTERN
. : RATLWAY

8. Sardar Ssnt 8ingh: Will the Eonourable Member for Railways be
p]emﬂ to atlte. - )

(8) the number of employees (i) removed from service, and- (ii) dismissed,
in the Lahore, Rawalpindi and Delhi Divisions of the North Western Railway
during the half year ending the 81st March, 1944; and.

_ (b) how many.of them appealed, and how many were re-instated in each
of the three Divisions?

The Honourable Sir Edward Benthall: (a) and (b). I lay = ’statement on
the table giving such of the required information as.is readily available in

respect of subordinate staff only. Information regarding inferior staff is not

readily available and I cannot undertake to colleet it under 'the present
conditions.

-

Statement Jhmniug;ubordinale staff removed from service or dismissed, eto.. during the h f year

nmdsng 31st March 1944 on Lahore Rawalpindi and Delhi Divisions of the North Western
Raslway. ‘
Removed from Bervice. Dismissed from servioe
- Division, No. of -No. of No. of No. of No. of No. of
subordi- staff who staff who subordi- staff who staff who
, nates  appealed ware nates  appealed = were
removed against reinstated dismissed against reinstated
from their es a result from their as a6 *
service remwf al of.appeal servige. dismiseal result
. ) rom ‘of appeal
service,
) LY
Lahore . . . . 6 1
Rawalpindi . . . 1B 4 .o 1 1
Delhi . 36 20 7 1

CERTAIN MEASURES FOR MAINTENANCE oF DISOIPLINE ON RAILWAYS
4. Bardar Sant Singh: (a) Will the -Honourable Member for Railways be
pleased to state w!:ether penalty of ‘censure’ is recognized on Railways ns a
measure of maintaining discipline? If so, is the employee called upon to ex-

plain his conduct for which. it is proposed to censure him,” and is there any
provision for appeal? If not, why not? )
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(b) Where is the entry of ‘Censure’ recorded, whether on the personal file

of the ewployee, in u separate register or Marks Card? .

(c) s it & fact that on certain Railways s system of ‘'good conduct merks'’
has been introduced to deal with cases of indiscipline and it is recommended
that instead of censuring sn employee, murks should be debited? Has this
recommendation the effect of abrogation of ‘Censure’?

(d) Does the ‘Good Conduct Marks’ system provide for—

(i) obtaining an explanation; ’

(1) appeal; and .

(iii) the maximum number of marks that can be debited at a time?

(e) If the reply to all or any portion of (d) above be in the negative what
arc the reasons therefor, and what steps are proposed to be taken to remedy
these defects? 1f none, why?

The Honourable Sir Edward Benthall: (a) The reply to the first part ig in
the affirmative, As regards the second part, there is no provisiod for obtaini
and explanation as the penalty is of a minor character, but the right of ap;:ﬁ
exists. e :

(b) This is a matter of detailed administration on which Govefnment have
no information. Provision for the ehtry of punishments in the Service
Records of employees exists in Chapter XIX of the State Railway General
.Code, ' :

(c) The good’ conduct marks system is.designed to replace fines, cautions
and warnings imposed on the subordinate staff and may alsq be applied
instead- of imposing the penalty of censure; but it does not connote. the abro.
gation of this penalty. A ' .

(d) (i) and (ii). The existing rules do not provide specifically for obtaining
an explanation or for an appeal but the question of making such provision is
under consideration. .

(d) (iii) The Honourable Member is referred to the reply to part (¢) of Mr.
Lalchand Navalrai's Unstarred Question No. 18 asked in the Legislative
Assembly on the 22nd Septemher 1942.

(e) Opportunity for furnishing an explanation and submitting an appeal is
given when a heavier punishment is called for on a prescribed number of
marks being reached, but as I have stated, the question is being further
considered. '

PENALTY OF RELEGATION TOo JUNIOR SERVICR FOR GGUARDS ON NorTE WESTEERX
. RarLway . s s

5. Sardar Sant Singh: (a) Will the Honourable the Railway Member be
pleased to state whether it is a fact that Guards on the North Western Rail-
way run on Conductor, Muil and passenger links in order of their seniority, the
junior most Guerds running on Goods service? .

(b) Are permanent Conductor, Mail or Passenger guards relegated to run
on passenger or goods service, respectively, as a measuré of penalty?

(c) If the. reply to (b) above be in the affirmative, is such a course author-.
ized by thc State Railway Establishment Code issued by the Governor Gen-
eral in Council? If so, will the Honourable Member please refer to the speci-
fic provision thereof? 1f no such provision exists, under what rule is such a
penalty :inflicted on employees? .- .

- (d) Is it a fact that an employee so relegated to lower link of Tunning ser-
vice 18 subjected to a reduction in his wages by reduced mileage allowance? -

(e) If the reply to (d) above be in the affirmative, is such a course covered
by the provisions of rule 1702(3) of the State Railway Establishmeny Code,
Volume 1 in regard to stoppage or reduction of mileage allowance? If not, how
1s then the penaslty referred to in (a) above classed?

The Homourable Sir Edward Benthall: (a) Yes, with due regard to suit-
ability and the exigencies of the service.

(b) -and (c). , Transfers are made as occasion demands, and there is
nothing in the rules to restrict such action being taken.



- UNBTARRED QUESTIONB AND ANSWERS . 33

(d) There may- sometimes be a reduction.of running allowance actually
earned but there is none in the rate of his basic pay or rate of running
allowance, : ) N . .

(e) Yes because there is no question of & fine in such cages.

QOmissioN OF MEDIOAL EXaMINATION FIGURES FROM NARRATIVE REPORT ON NORTH
. WESTERN RAILwaY. .
6. Sardar Sant Singh: Will the Honourable Member for Railways be
.rleased to state; ] _ )
f (a) whether it is a fact that figures.of (i) employees medically examined
on each Division of the North Western Railway, and (ii) those who failed in
their class of employment etc., were included in the Narrative Report of the
Railway during the years 1938-80 and 1939-40; ) . oo
) whether it is & fact that this information was entirely omitted from
the report for the year 1941-42; if so, why; - .

(¢) whether if is also & fact that the Narrative Report for the year 1943-43,
published in March last, gives information only in regard to the _numbgr of (1)
candidates, und (ii) employees whose physical fitness and vision' examinations
were curried out; if so, why figures of failures to pass.in the same or lower
grade of appointment were not included as before; and . ) _

-~ +{d) whether ii is proposed to issue instructions to the North Western Rail-

way to adopt a uniform policy of giving the number of candidates and
‘employecs medically examined and the number of failures permanent or
otherwise; if not, why not?

The Honourable Sir Edward Benthall: (3) Yes. .

(b) The informgtion was omitted from the Annual Report for the year 1941-
42, as the whole Report was cut down due to the imperative necessity to
economise paper. . :

(¢) The reply to the first part is in the affirmative. The inclusion of the
information referred to in the second part was not considered essential.

(d) No. Because of the reasons mentioned in my reply to part (b) abova,
I may, however, inform the Honourable Member that when the need for -eco-
nomy in paper is over, the question of insertion of the informatien now
omitted from the Annual Report of the North Western Railway will be
considered. :

SupPLY OF BATIONS AT CONCESsioN RaTes To FaMiLy MEMBERS OF RAILWAY™
EMPLOYEES BESIDING ELSEWHERE,

7. Sardar Sant Singh: (1) Will the Honourable Member for Ruilways -be
pleased to state whether the concession of cheap ratlons on Indian Railways
is allowed to an employee for his family members if they reside at a place other
than the stgqtion” of the employee's employment? Tf not, why not? ’

(b) If the reply to (a) above be in the affirmative, how is the supply arranged?

The Honourable Sir Edward Benthall: (a) Discretion is left to the Railwany
Administrations in this respect, though ordinarily an employee's family must
be living with and solely dependent on the employee to qualify for grain shop
CONncessione.

(b) By the issue of separate. family ration cards. .

SureLy or ONIONS AND Pou'r.ons AT CHEAP RaTes TO NORTH WeESTERN RAILWAY
YEES,

8., Sardar Sant Singh: (a) Will the Honourable Member for Railways be

gleased to state whether the employees on the North Western Railway are

eing supplied -with onions and potatoes at cheap rutes? If so, is the supply
confined to some selected centres or is it given on all stations on the Norih
Western Railway? _ ) '

(b) If the supply is confincd to some selécted centres, why are other stations
deprived of the concession? What steps do Government propose to take to
‘make the concession of cheap supplies universal? If not, why not?

The Honourable Sir Edward Bemthsll: (a) Yes—at 19 centres.

(b) The supply is being extended to other centres as soop as procurement
‘arrangements can be completed. The latter part does no arise.



M . LEGISLATIVE ASSEMBLY [1sT Nov. 1944
. CoLLEOTION OF PILGRIMAGE TAX BY RAILWAYS AT OBRTAIN STATIONS,

9. Mr, BR. R. Gupta: Will the Honourable Member for Railways be
plessed to lay IRfore the House a statement showing the yearly collection of
pilgrimage tax by the Railways in the last three years, in Gola Gokarannath,
Soron, Laharmandighat, Muttra, Benares, Ajodhya and Allahabad, on all  the
Railway lines operating on these stations?

_The Honourable Sir Edward Benthall: The information asked for is not
readily available and its collection would involve an amount of time and labour
‘that would not be justifiable in war time,

‘SEoTION 42 OoF INDIAN RAILWAYS AOT AND DEFENCE OF INDIA RULE 34.

10. Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
please state if it is a fact that since 1989 Section 42 of the Indian Railways
Act, 1890, has been made subject to Rule 84 of the Defence of India Act Rules?
If not, what is the fact? ,

The Honourable Sir Edward Benthall: No. I am unable to see any con-
nection between section 42 of the Indian Railways Act, 1890, and rule 34 of
the Defence of India Rules. .

COMMUNIOATION OF OERDERS REGARDING MOVEMENTS OF COMMODITIES TO RAILWAY
e STAFF.

11, Mr. Muhammad Aszhar Ali: Will the Honourable Member for Railways
please state if it is a fact that orders under the Defence.of India Act Ruies'
issued either by the Central Government or by the Provincial Governments or
by a subordinate authority to them regarding movements of commodities by
roils are communicated to the Railway Staff at stations through the Railway
Administrations? 1f not, what ghannel is prescribed for such communications?
If not, why not?

The Honourable Sir Edward Benthall: Orders issued under Rule 81(2) {a!
of the Defence of India Rules affecting the movement or transport of commo-
dities are in the ordinary course communicated direct to Railway staff at
stations and not necessarily through the head of the Railway Administration
concerned, as the Rule does not specify any particular channel of communi-
cation. On the other hand orders under Rule 85A are, in accordance with
the specific provision of the Rule to this effect, issued to the heads of the
Railway Administration concerned, ‘who convey them to the stat¥dn staff con-
cerned .through the normal channels of established procedure.

QUANTITY OF WHEAT, ETC. TRANSPORTED OVER OBRTAIN SECTIONS OF RATLWAYS

12. Mr, Muhammad Axhar Ali: Will the Honourabie Member for Railways
please state: . i ‘

(a) the quantity of wheat, sugar, gur and other foodstuffs, ‘respectively,

transported by rail during the years 1941, 1042, 1943 and to date of 1944,
separately, from each’ station on the Shahdara (Delhi) S8aharanpur Light Rail-
way to stations on the East Indian and North Western Railways via” Delhi
Shahdara and via Saharanpur, respectively; _
. (b) the quantity of “wheat, sugar, gur and other foodstuffs, respectively,
transported by gail during the years 1941, 1042 ,1948 and to date of 1944,
scparately, from each station on the section betwgen Delhi and Ambala of the
North Western Railway to stations in the United Provinces of Agra and Oudh
and in Bengal, respectively; nnd

(c) the reasons for the decrease or increase, if any, in the traffic of those
commodities from those stntions during those periods? .

The Honourable 8ir Edward Benthalli The information is not available
and its collection will entail an expenditure of time and labour incommen-
surate with the results to be, obtained. )

RESTRIOTIOR OX MOVEMENT OF SoDA ASH AND S4/Jf IMPOSED BY REGIONAL
: CONTROLLER OF PRIORITIES, LAHORE

18. Mr, Muhammad Ashar Ali: Will the Honourable Member for Railways

please state if it is a fact that movement by rail of Soda Ash and Sajji
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(Fuller’s Earth) “has been restricted by the Regional Controller of Priorities,
Liahore?

The Honourabld Sir Edward Benthall: It is a fact that the Regional Con-
troller of Railway Priorities, Lahore, has imposed a distance restriction of 200
miles on Fuller's Earth from all stations on the North Western Railway.

No similar restriction has been placed on movements of Soda Ash.

COMMODITIES RESTRICTED BY CONTROLLERS OF PRIORITIES FOR MOVEMENT BY
WAY. .

14. Mr. Muhammad Azhar Ali: Will the Honourable Member for War Trans-
port please lay on the table u statement of commodities restricted by the
Controllers of Priorities for movement by rail, together with t.}‘ae justification
of their movements by road? e )

The Homourable Sir Edward Benthall: Many of the restrictions imposed
are for short periods only depending upon the operating situation, and any
list prepared on the basis of present restrictions would be of little value. The
preparation of a statement of all restrictions that have been imposed would
involve an expenditure of time and labour which I do not consider to be
justified. ' L

Restrictions on movement of goods are imposed to eliminate unnecessary
and wasteful movements as well as to divert goods to roads, rivers or the sea.
Short distance restrictions on movements by rail have been imposed in many
dases where such movements can be adequately made by road transport.

RoLLING STOCK OF RAILWAYS,

15. Mr, Muhammad Ashar Ali: Will the Honourable Member for Railways
please lay on the table & statement of the Rolling Stock of each Railway as
it stood on the 21st October, 1944, showing inter alia:—

(i) the number of wagons, carriages and locomotives, separately, in use on
that date for War traffic; )

(i) the number of wagons, carriages and locomotives, separately, in use on
“that date for -civil traffic; '

(iii) the number of wagons, carriages and locomotives, separately, under
repairs on that date; and

(iv) the totml number of wagons, carriages and locomotives, separately,
belonging to those railways on that date? :

The Honourable Sir Edward Benthall: The information asked for by the
Honourable Member is not readily available and it is not considered that tha “
effort necessary to obtain it will be justified by the results.

PROHIBITION AGAINST PROVINCIAL GOVERNMENT'S PRIORITY OVER PuBLIC.

16. Mr. Muvhammad Ashar Ali: Will the Honourable Member for Railways
please state if it is a fuct that a Provincial Government is prohibited under
section 42 of the Indian Railways Aet, 1890, from receiving any preference
over the general public? If not, what is the fact?

The Honourable Sir Edward Benthall: Presumably the Honourable Member
i’ referring to section 42A of the Indian Railways Act, 1890. This section
prohibits a railway administration from giving any undue - or unreasonable
preference to any person or railway administration or to any description of
traffic, or subject any person or railway administration or any particular des-
cription of traffic to any undue or unreasonable prejudie or disadvantage inm
any respect whatsoever.

INCOMPETENCY OF PROVINCIAL GOVERNMENTS TO EXERCISE CONTROL OVER ADMINIS-
TRATION OF FEDERAL RarLwayvs, °

17. Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
please state if it is a fact that a Provincial Government has no control over
the working (both transport and commercial) of the staff and the adminis-
tration of Federal Railways, and they are not permitted to issue any order
(general or special) to any or all Federal Railways direct except through the
Central Government? Tf mbt, what is the fact?

The Honourable Sir Edward Benthall: Tt is correct that Provincial Gov-
emments have no control over the working of the staff and the admigistration
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_of Federal Railways and are, therefore, not empowered to issue any orders to

such Railways on matters affecting such control.

BENEFIT OF DEABNESS ALLOWANCE TO RATLWAY EMPLOYEES IN OLD AND REVISED
ScALES OF Pay

18, Hr Muhammad Ashar Ali: Will the Honou:able Member for Railways
please state if he is aware that the order sanctioning 10 per cent. of pay subject
to & minimum of the existing scale of dearness allowance is of no benefit to
_pon-gazetted staff on the revised (1934) scales of pay and also to staff whose
“pay is below Rs. 40? What is the fact and extent of benefit to an employee of
. the sume class in the old and revised seales, separutely?

The Honourable Sir Edward Benthall: The benefit to an employee on the
old or revised' scales of pay is-identical, viz. 10 per cent of his pay subject
to certain minima, for those drawing up to afd more than Rs. 40 a month
‘respectively. I may add that there are many employees on the revised scales
of pay in the latter category. The: dearness allowance rate for aH. staff draw-
ing up to Rs. 40 a month remains the same as before the order referred to
was issued, but it must be remembered that they along with others are
receiving additional benefits through the Railway Grain Shops.

PROSEOUTIONS OF RAILWAY STAXF UNDEE SEOTIONS 353 AND 332, I.P.C. BY RaIL-
WAY POLIOE, AMBALA.

'19. Mi. Muhammad Ashar Ali: Will the Honourable Member for Railways
please lay a statement of the staff prosecuted by the Government Railway
Police, Ambala on the North Western Railway under Sections 858 and 332 of the
Indian Penal Code during 1944 to date, and state inter alia the result of the
departmental enquiries held befére the permission to arrest those staff was
given by the Divisional Superintendent, Delhi Division, North Western Rail-
way? If no enquiries were conducted, what, arc the reasons therefor?

The -Honourable Sir Edward Benthall: So far as information is readily
available, there has been only one recent case, which took place in August,
1944, in which a Railway employee was arrested by the Government Railway
Police, Ambala. He was immediately released on bail. No permission was
asked for from the Divisional Superintendent, Delhi Division, N.Dt‘th Western
Railway, and no enquiry was made by him.

. STATEMENTS LAID ON THE TABLE.

anormat'on promised in reply to Starred Question No. 46° asked by Mr. N. M.
Joshi on the 9th November, 1948

INDIAN SEAMEN ENGAGED ON THE UNITED KiNgDoM REGISTERED SmIes, ETC

Part (a). Number of Indian se. enyagedrm U. K.recictamdch' lying on
(i) the coastal trade of India . o ‘p‘ P ymg . 6,004
(it) the overseas trade of India . 1,563,607
Part (b). Number of Indian seamen engaged on al'upc of other mmben o_f the Umud Nations.
Nationality of ehips. Number of
" Indian seamen
;. gor:;gian . . . . . - e . . . . . 2,886
- 2. Du . . “ . . . . . . . . . .
3.Dsmish . . . . . . . . 0000 g
4. Russian . . . . P . . . . . . 11
5. Panamanian . . . . . . . . . . . 466
8. Greek . . . . . . . . - . . 179
7. Yugoslav . . . . . . . . . . . .t 22
8. American . . . " . . . ‘. . . . . 3
9. French . . v . . . . . . . . 6
10. Hong Kong. . . . . . . . . . . . 18
11. Egyptian . . . . . . . S . . . . 10
12, Blnnﬁhai . . . . . . . . . . . . 4
1. Polish . . . . . . . . . .= o
. . _ tal 6,115
®art (o). Number of Indian scamen engaged on shipes en the Indion . .
4 10)y, Numb . - r:gldur 13,780

of thofunhn mmmmmw“nmm
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Injamat’ion‘pmmia'ed in reply to Unstarred Question No. 4, asked by Mr. K. C.
. Neogy, on the 9th November, 1948 ’
SuepLy oF FoopGRAINS TO EMPLOYEES OF THE DEPARTMENT OF COMMERCE AND
INDUSTRIES AND CIvIL SuUPPLIES IN BENGAL AT CONCESSION RATES

i (a), .(b) and (c). The Homourable Memher is referred to the reply given on the Gth
Nevember, 1843, to unstarred question No. 6, addressed to the Honourable the Food Member.

Information promised in reply to Unstarred - Question No. 28, asked by M:.
Muhammad Aszhar Ali, on the 12th November, 1943

Rures FOrR OcCUPATION OF RAILWAY QUARTERS AND BUNGALOWS BY SUBORDINATE
Starr oN OupH AND TmEUT RAILWAY
. The staff are governed by State Railway Rules which require that rent should be so
assessed that there iz a return of not less than 4 per cent. of the capital cost of buildings
excluding the cost of land. Reassensment of rent under the rules, however, required time
« but is expected to be com‘salet.ed. before the end of 1844. Rent is. in tho meantime, recovered
as previpusly asséssed under the Companies’ rules. on a basis of 44 per cent of the capital
cost of buildings and 11 per cent. on the cost of internal electric wiring and electric fittings.

po — -
Information premised in reply to part (a) of Starred Question No. 182, asked by
o ' Sardar Mangal Singh, on the 13th November, 1943

DeaTAs 1IN BENGAL

No. of doaths in the months of
Year ¢ ° August Septémber October

! . ¥

1943 .o L. 151,126 171,756 236,574

-

t . -
Information promised in reply to parts (d), Ye) and (f) of Starred Question No.
258, asked by Mr. K. C. Neogy, on the 17th November, 1948

OPBRATIONS OF THE ‘‘Grow More Foop'' CaMPAIGN -

= (d) An enquiry was made from the Government of Bengal who have intimated that in
certain  areas some- cultivators “disposed of their cattle and in some - cases their
icultural  implements for their maintenance. With & ‘view to rehabilitating

e cultivators, the Provincial Government have advanced loans to enable them to purchase
cattle and are making arrangements with the neighbouring provinces for facilities for the
‘import of cattle to Bengal. The Provincial Government have also under consideration &
scheme for the supply of iron'and steel necessary for manufacturing and supplying agrical-.
tural implemsnfs to the Agricalturists,

(e} and (f). Yes. As a resnlt of the distress some cultivators sold their lands to maintain
themselves and their families. The transactions took place mainly in 1843. Full Cetails are
not available, The Provincial Government propose to undertake #h enquiry to get an idea
of tho extent such transfers in the areas most affected. They have promulgated an Ordin-
;';? u:o enable the transferess to get back their lands and are undertaking legislation in the

Information promised in reply to parts (d) and (e) of Starred Question No. 1,
asked by Mr. Akhil Chandra Datta, on the 7th February, 19
QuiniNg PosiTiON '
Imports of quinine salts into British India”

194243 ,208 Ihs.
-1943-44 (first seven months)......1,604 lbs,
Later information not available.

Information promised in reply to part (a) of Starred Question No. 18, asked
by Mr. K. C. Neogy, on the Tth February, 1044

STARVATION DmaTHS I BERGAL
A comparative statement giving districtwise figures of total mortality du the
ear 1943 and ths uvms:‘{for lwn ending 1942, is placed on the table Ic’f tl:ngoun.
o th:m. in the second of , can bp atiributed to the abnormal conditions prevailing
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Statement showing Total deaths.in the districts of Bengal during the year 1043 (January—June and
July—December) as compared with the corresponding average for five years (1938-42.)

January—June July—December
Average 1943 Difference Aver 1943  Difference
(1938-42) ‘ (1938-42) R
1. Burdwan . . . 18,619 15,668 —3,061 20,6db 31,000 11,260
2. Birbhum . . . 12,216 10,060 —2,156 13,003 80,429 417,426
3. Bankura . . . 12,669 10,830 —1,839 14,206 29,340 15,135
4. Midnapur . . . 27,511 27,128 —3838 20,345 62,738 4-33,308
8. Hooghly . . . 11,286 9,010 2,275 12,544 18,485 -+ 5,041
6. Howrah . . 10,369 10,197 —172 9,851 24,477 +14,626
7. 24-Pargenas . . 24,479 28,207 —1,182 25,021 63,883 4 38,862
8. Calonm . . . 18,716 13,420 —3,206. 15,684 38,848 23,164
9. Nadm' . . . 19,242 19,386 + 144 23,341 58,203 < 34,9562
10. Murshidabad . ., 15,123 14,816 —3807 - 17,002 50,2567 <+ 382,266
11. Jessore . . . 19,661 18,261 —1,400 23,485 32,167 48,682
12, E]lplna e e L 14,086 17,673 + 3,607 18,052 26,153 + 8,101
13. Rajehahi- . -, . 18,012 18,994 +082 ~ 20,042 36,747 15,706
14, DmQqur . . e 20,076 18,264 —1,812 18,947 23,261 +4,314
+ 15. Jalp i e . 13,401 14,230 +739 15,384 | 24,062 +8,678
16. Darjeel . . 5250 4,961 +289 5,265 6,297  +1,082
17. Rangpur . .- . 31,630 35,881 + 4,361 40,267 75,687 35,420
18. Bogra . . . 10,070 11,162 +184 14,034 ‘22,230 + 8,205
.19. Pa . . . 19,587 16,488 —3,100 21,739 37,1711 415,482
20. Malda . . . 8,207 4,928 —3,279 7,620 11,239 43,719
21. Dacca . . . 37,706 35,307 —2,308 41,226 113,616 472,380
22. Mymensingh . . 54,870 59,687 +4,717 68,311 120,893 +652,5682
23. Faridpur .. . .- 30,434 26,794 —3,604 35,824 « 73,328 427,504
24. Bakarganj . . . 33,697 36,980 43,333 34,1456 62,260 28,115
25f Chittagong . . . 23,687 32,768 49,072 23,628 71,667 _ +48,030
26. Noakhali . . . 17,421 23,793 + 6,372 19,652 48,637 20,085
27. Tippera . .. 32,048 , 30,821' 47,778 37,007 111,340 474,243
Total - .. bb68,850 569,426 10,676 626,063 1,304,323 678,270

Information promised in réply to Unsiarred Question No. 88, asked by Mr.
Lalchand Navalrai, on the 9th February, 1944

QVERSEAS BUBINESS SECURED BY NORTH WESTERN RAILWAY THROUGH CERTAIN
_— AGENCIES

(a) The value of oversem; business secured by the North Western Railway through the.
under-noted Agencies” during 1042-43 is indicated against each—

(i) Messrs. Thomas Cook & Sone (8 offices) ... Ras. 2,62,907.
(ii) Messrs. Cox & Kings (2 offices) e e ... Rs. 30,090.
(iii) Messra. Vensimal Bassarmal & Brothers (2 offices) ... ... Re. 1,558,

Records for 1940-41 and 1941-42 have since -been destroyed and it is, therefore, not possible
to give the required information for these years. . ) _

(b) and (c). Investigations have revealed that certain Tourist Agencies have been charg-
ing the higher rate of commission an traffic which was not genuine overseas traffic, and the
matter has been taken up with them. Steps are also being taken to revise the instructions on
the subject to prevent a recurrence.

. . -

Information promised in reply to Mr. Hooseinbhoy A. Lalljee’s Supplementary

. Question ta Starred Question No. 79, asked by Mr. K. C. Neogy, on the 10th
February, 1944. *

SToCKs RELEASED FROM ARMY RESERVES FoR CIVILIANS IN BENGAL

In 1942, its was arranged to import certain quantities of wheat from Australia specifically
for the Defence Bgr\'ices. Tl'nagr has now been changed and imports are arranged on the
_ basis of the all India supply position which takes account of both S?vil and Defence demands.

4

Information promised in Teply to supplementaries to Starred Question No. 115,
" asked by Bardar Mangal Singh, on the 16th February, 1044
PRICES AT WHIOH WHEAT IS PURCHASED IN THE PUNJAB AND SOLD IN BENGAL

Action taken on the report of the Bni_md-Cooh Committee has been outlined in a
resplution published in the Gazetie of India, dated the 28th July, 1044. A copy of the
resolution is placed -on the table of the House.

* -~
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Government of India, Department of Food, Resolution N&T F. 10 {1)-Secy.jd3, New Delhi,
' the 26th July, 1944 -

A Committee of Inquiry consisting of (1) the Honourable Mr. Justice H. B. L. Braund,
Bar.-at-Law, ional Commissioner (Food) Eastern Region, and (2) Mr. A. L. Cooke, Chief
Cost Accounts Officer, Supply” Finance Department, was appointed by the Government of
India by their Resolution No. F. 10 (1)-Becy./43, of th® 2nd November, 1943, with the
following terms of reference :—

(I) To enquire :— . ) .

(a) Whether the profit accruing to the flour mills from the production and sale at the
ex-mill statutory prices of wheat products made from wheat purchased from the Govern-
ment of Bengal is reasonable, having regard to such variations in output and other condi-
tions as may from time to time arise and. if not, what adjustment ought l.o.b.e anade so as
to secure a reasonabl® rate of profit in the interest of the Public and all parties concerned.

(b) Whether the profit accruing te rstailers in the sale at the statutory retail prices of
wheat products purchased from the mills is reasonable. .

(IT) To make recommendations as to the protportiom in which atta, flour and bran should
be produced by the mills in Calcutta out of wheat bought from Government, and the
respective prices at which they should be sold to the public. .
The Committee submitted its report on the 30th December, 1843, und made the following
recommendations :—

(i) For a _pe_riod of 12 months from the 1st January, 1844, the Bengal Gqvernment should
[subjeet to (ii) below] sell wheat to its millers at Rs. 10-7-0 a maond.

(il) The sale price recommended should be reviewed again at the expiration of three
or six months from January, 1844, in order that any adjustments necessary might he mads,
having regard hoth Yo the experience of the “intervening period and to any further profits
or losses on the part of the Bengal Government prior to the-lst of January, 1944, which might
then be assessable. -

-(iii) A grinding charge of 0-8-0 a maund should he allowed. On the assumption of
80 per cent. employment of full milling capacity, thiz should yield a profit return tp the
Mills of 0-2-0 & maund. In addition, the millers should bs allowed an additional Rs. 7-4-0
per 100 maunds for contingencies and by ‘way of a further profit. On this basis the net
yield to the mills, subject to the Managing Agent’s commission and taxation, should be on
the basis of approximately a nett 10 per‘cent. upon the capital estimated to be employed
by them in their milling operations. .

(iv) The profits previously allowed to retailers of Rs. 2 a maund were excessive. A
uniform allowance for both flour and atta to retailers of Re. 1 & maund to cover provision of
paper bags and all other costs, charges and expenses, including any commission payable to
the Calcutta Flour Dealers Association should be sufficient.

(v) The following proportion of extraction for each 100 maunds of wheat supplied to
mills shbuld bs adopted :

(s) Flour—20 maunds. -

(b) Atta—60 maunds.

(¢) Bran—10 maunds.

_ The selling phice of wheat of Rs. 10-7-0 a maidnd recommended by the Committes took
into account a sum of 109 lakh of rupees which the Committes on the material before it
considered to be the minimum nett surplus, ah the date of the Committee’s report, in the
hands of the Bengal Government as a result of its past transactibns in wheat, this sum
being calculated as follows :—

Ras, in lakhs,
. (a) Profit as at 31st A t 1943 on 'wheat already announced 83-44
. by the ‘Bengal Gol\:gru:mmb . . . . . . )
(b) Profif on wheat products - up to 31st August 1943 already
announced by the Bengal Government 6-32

(c) Credit of As. 11 per md. on 1178 lakhs mds. Punjab wheat .
supplied under the ¢ Pool Scheme® . . . .t 8-06
(d) Profit on 25,856 tons Australian Wheat imported at Re. 7.5-0

maund and sold at Rs. 12-12-0 per maund . . . . 38-26
(®) fit on 21,144 tons Australian Wheat im| at Ra. 7-5-0 .
per maund which will be sold at Re. 10-7-0 per maund . 1800
(f) Profit on 7,901 tons Flour imported at Rs. 8-4-0 and sold at
- Ra.lﬂpamund.huoonoffgighttodimm of Bengal
. at annas 12 maund . . . . . . 21:30
(g) Profit on t Products received from other provinces
* ~ from lst September 1943 to 20th November 1943 . . 10-00
(k) Profit on wheat products received from other provinoes in
December . . . . . . .. . 875

(i) Loss on 23,336 tons U, P, Wheat Purchased at Rs, 16-10-0° '
. L]

per maund and sold at Ra, 12-12-0 per maund . . 24-42
' 11471
Less Handling charges and General expenses . . . 5-71

Nett Surplus =~  109-00
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According to the Committee this estimated nett surplus arose mainly because, owing to the,
maltiplicity of the sources from whichi imports of wheat were received and ths circuthatance
that the price of the various impbrts made from different sources often remained undetermined
until long after the dates of the imports, it was always a matter of difficulty for the
Bgngnl Government to arrive st a true average selling price for its aggregate imports of
wheat. - ) ‘ .

3. The Committee [urther reported that their examinntion of the figures which were
freely placed at their disposal by some of ghe principal milling concerns in Calcutta for
the period January to December, 1943, inclusive indicated that profite to the millers during
this period had been abnormally high, The Committee mads it ¢lear that their finding in
this respect was not in any way disputed by the millers and as recorded in the succeeding
paragraph, adjustments are being made with their consent. — ~ .

4. The Government of Bengal who were asked for their views on the recommendations of
the Committes have stated that, although they .do not accept in their entirety the data on
which the Committee's recommendations are based, they are in general agreement with these
recommendations and have already implsnmented all of them. With reference to the Com-
mittee’s observasions regarding the profits made hy the mills in 1843, the Governmnent of
Bengal have informmed the Gevernment of India that the three large groups of mills, who
were approached by them, have agreed to a refund of 0-4-0 per maund on-the total quantity

. of wheat actually milled between the 1st- July and 3lst December, 1843. The smaller mills

are also being approached and the Government of Bengal propose to hold the amount recover-
ed in deposit and to take it into account in adjusting gtum prices. .
" 5. The Government of India have examined the Committee’s repart and accept . its
recommendations, which have already been put into effect by the Government of Bengal.
The Government of India also wish to express their thanks to the méml"rs of the Committee
for their labours in carrying out-the snquiry entrusted to them and the commendable prompti-
tude with which their report: wag™submitted. P ~

Ordered that the Resolution be published in the Gazetie of India for general information.

‘R. H. HUTCHINGS,
Secretary to the Government of India.

" Information promised in geply to Starred Question No. 187, ashsd by Mr. K. C.
Neogy, on the 21st February, 1944 T :

Amzrican ORpER For HEsSIAN oF JUNE, 1048
Prises of Jute row and Jute Monufacture at Caloutta ai the end of each month

Mill Quality Firsts per 400 Ibs. bale (Jute raw) Jute Manufactures
' 40'{30 o;és B. THills
- ] per N 100 bags
as per A. M. Mair & Oo.’s quotation list. uporPamnn:“Hyggsqum

1043— Rs. A, ». Re. A. ?, Rs. A. P.
o June . . . . . . 90 0 0 2 2 0 65 5 0
July . . . . . . 88 0 0 20 6 0 64 0 0
August . . . . . 7% 0 0 2014 0O 63 6 0
September . . . . . 80 0 0 21 2 0 67 0 0
Ootober . . . . . 7 0 0 2110 0O 6712 0
November . . N . . 7 0 0 21.2 0 66 8 «0
December . . . . . 7% 0 0 21 20 67 2 0

1944— *
January . . . . . 84 0 O 21 8 0 67 0 O
February . . . . . 84 0 0 2110 0 6712 0
* March . . - . . . 8 0 0 2110 0 6712 ©
hAarﬂ . . - . . . 84 0 O - 22 28 0 66 12 0
y . . . . e 86 0 0 22 30 6 12 ©O
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Information prgmissd in reply to Starred Questions Nos. 150, 151 and 152 asked
by Mr. Muhammad Azhar Ali, on the 21st February, 1944. .
RecruiTMENT OF LowEST GRADE READERS IN GOVERNMENT OF INDIA PRESSES

No. 150 (a). Yea.

(b) Yes. A statement is placed on the table.

(¢) A..Oalcutta Press. ‘

(i) Nil. )
}il] Nil

i) Nil,

B. New Delri Press.

(i) 67.

(iii) Nil.

C. Simla Press.
(i) 6, -

(iiz 3,
(ii1) Nil,

-

Statement ahowing the mames and details of the candidates who gualified as readzrs in the
Government of India Presses in the 1836 examination.

. Post held at the Whether. permanent
Press Name time gy oﬁ::atmg or
. qualif ary
<Calcutta . No one came out successful PO
(14 men a; in the test)
New Delhi .  Mr. Z. A, Qureshi . pyholder Permanent,
) Mr. Sukhdev. Singh ” Permanent.
Mr. R. C. Lawrence " Officiating.
Mr. K. B. Lal . " Permanent. .
Mr. L. C. Jain . » Permanent.
Mr. Wur Bingh ” Permanent.
Mr. Keahri Pershad ” Permanent.
Mr. B. K. Dey . . ”» Temporary.
‘Simla. - . Mr.V.J. Frederick o Temporary.
Mr, 8. 8. Joshi . ” Officiating.
¢ Mr.Abdul Qadeer . " Officiatifig. '
Baindu ) :

RECRUITMENT OF LOWEST GRADE READERS IN GOVERNMENT OF INp1A PRESEEE

No. 161.—The three vacancies ol readers in the Government of India Press, Simla,
mentioned in the reply to Part C (ii) of question No. 150 were filled by the transfer of a
reader on the temporary establishment who qualified at the 1836 examination and by the’
promction of two permdnent copyholders who had qualified at the 1934 exmmination. One
-of them was continuously officiating as a junior reader since 9th March, 1036. ¢ The
vacancy in the temporary establishmept caused by the transfer of one reader to the
permanent establishment was filled by a copyholder who qualified in the 1936 examination.

The two copyholdersy who qualified in the 1034 examination were appointed to the
permanent posts of readers in 1936 on the assumption that the instructions issued in Bepiem-
ber, 1835, did not operate to the disadvantage of men who qualified earlfer.

RecrurtMENT OoF LOowEST GRADE READERs IN GOVERNMENT OF INDIA PRESSES

No. 162,—The appointment of two copyholders who qualified in 1934 will be looked into
and suitable action taken under the rules. ’

-

Information promised in reply to Unstarred Questions Nos. 51, 52, 54 and 55,

"~ asked by Mr. Ananga Mohan Dam, on the 218t February, 1944. =~
+ AUTHORITY RESPONSIBLE FOR SANITATION OF LAND BETWEEN RAILWAY BRIDGE,

< . SHAHDARA, AND GRAND TRUNK Roap.

No. 61.—The land in question is private property and the owners are responsible
for ite sanitation. ’ .
PosTPONEMENT OF ELECTIONS To SHARDARA NOTIFIED AREA COMMITTEE. ~

No. 52.—The ‘ﬁrepsraﬁon of the electoral roll is in prbgress and the dates for the election
will be fixed shoftly. : '

TRREGULARITIES REPORTED UNDER PAYMENT o WAGES ACT AGAINST EAsT INDIAN
Ramway '
No. 64.—(a) The mnature of irregularities d by the Inspector wunder the
payment of Wages Act, 1036, against Esst Indian Railway since 1938, is indicated belpw :—
. (1) Non-display of the List of Acte and Omissions in modern’ Indian_langusges mostly.—
TRule 12 of the Piyment of Wages (Federal Railways) Rules, 1838]. . o
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(2) Non-display of the notices ghowing the dates of payments.—[Bule 8 of the P. W.
(Federal Railways) Rules, 1838]. ) _

(3) Delay in the payment of wages (allowances, increments and leave salary).—([Beclicn
B(1) of the P. W. Act, 1836]. oo . o

(4) Delay in the payment of wages on termination of service.—[Section 5(2) of the P. W

ct, 1836]. . . q )

A (5) Faglure to maintain the Registers of Fines and of deductions for, Damage or Loss in
the prescribed forms.—[Rule 3(1) and 4 of P. W. (F. R.) Rules].. ) )

[g] Failure to enter the relevant clauses of sub-section 2 of¢section 7 of the Act against
certain Stems of deduclions.—[Rule 5(b) of the P. W+ (F. Rs.) Rules, 1838]. :

(7) Recovery of fines (a) without giving an opportunity to show cause or (b) after the
expiry of 60 days from the date of the act or omission,—[ Section 8(3) and (6) of the
| V? Act, 1836]. - _

(8) Deductions in contravention of Bection 7(2) (c) of the P. W. Act, 1836. ) _

All these irtegularities were brought to the notice of the Railway Administration who
rectified them and took steps to avoid their recurrence. . N o

(b) Thd same “irregularities were not repeated though some irregularities of a similar
wature were del.ectei in subsrequent years. .

v

Nox-PAYMENT oF WAGES 170 WORKERS BY LoADING CONTRACTOR AT DELHI-BHAHDARA
' RAILWAY STATION

No. 56.—(a)-(b). No complaint has so far been received for mnon-payment of
wages of employees engaged by the ex-loading and unlgpding conmtractor, Ch. Raghunath
Singh and Bros., on Delhi-S8hahdara Railway Station on the North Western Railway.

(c) to (e). Do notyarise. '

-

Iiformation promissd in veply to Starred Questions Nos. 187 and 188 asked by
Mr. Ananga Mohan Dam, on the 28rd February, 1944, -

LAND AOQUIRED BY MILITARY IN A8SSAM FOR AERODROMES, ETC.

No. 187.—(a), (b) and (c). It is regretted that this information cannot be given in
the interests of security. :

(d) Yes.

(e) Yes, but many of them prefer to work on military projects in their own neighbourhood.

LAND ACQUIRED BY MILITARY 1IN BENGAL FOR AERODROMES, ETC.

. No. 188. (a), (b) and (c). It is regretted that this information cannot be given in the'
interests of dbcuritg. ’ .

(d) and (e). People evicted wers paid compensation liberally, and the owners of huis
were pald replacement costs of huts in addition to the cost of temporary shelters.

(f) The Government of India are informed by the Provincial Government that it was pot
correct to say that an acute state of famine still prevailed in February 1984. There hos
been no indiscriminate acquisition of agriculiural lands, ~ Only lande actually required for
Sosi:]:lce purposes have been acquired and all possible steps have been taken (o avoid hardship

¢ people. . .

Information promised in reply to part (b) of Starred Question No. 197 asked by
Mr. Lalchand Navalrai on the 24th February, 1944,

Di18scONTINUANCE OF TRAVELLING VAN PonrTers 1N Karacm: DivisioN, NorTH
) ) ‘WESTERN RAlLWAY
(b} The following statement shows the number of known thefts committed Ly (i) railway

van porters and (ii) contractors’ Iahous. on R Van tral i Divisi i
the soane Tod1 164k omractare on Road Van tralns, on the Karg.chl Division, during

Thefts committed by Railway  Thefts eormmf:od by o;:ntgi'aoton'
bour :

van porters .
Year .
Number of Number of Number of Number of
thefts ) persons involved thefts persons involved
1941 e . 1 = 1
we . % : 7 T
wa J . H s

Note.—In the reply givan to part (c) of the question in the Assembly on the 24th
February 1844, it was through ‘inadvertance, stated that 7. Railway van porters had been
challaned for thefts during The correct pasition is that 7 other railway staff had been
.P?orlar d, viz., 1 Guard, 2 Van Btores, 2 Watchmen, 1 Shunting Porter and 1 Chéch ~

-
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Injormat:on pfomzaed in reply to Starred Question No. 211, asked by Mr. Ananga
Mohan Dam on the 24th February, 1944. -

Appnnwncm Mncmmcs RECRUITED COMMUNITY-WISE IN BENGAL AND Ass.m
~ Ramway v
g } 22; 8 Hindus of whom one is a non-Bengali, 6 Muslims and 8 Anglo- Indisne.
b) No; the passing of the examination conducted by the Board of Apprenticeship
Tmmm’ﬁ‘n not at present obligatory on any one.
© (e} The standards now adopted are not lower than those prescribed by Governmsnh

Information promised in reply to part (d) of Unstarred Question No. 68 asked by
Mr. N. M, Joshi, on-the 24th February, 1944.

Now-PayMeNT oF ExTRA DUTY ALLOWANCE TO BoMBAY CIRCLE RAiLway MarL
SERVICE STAFF. .
(d) In certain R. M. 8. Divisions of six postal circles, other than Bombay, ext.rs du

allowance was wrongly paid to R. M. S., officials for the period of rest cartailed as a t
of thelr transfer from one set to another durm" the period July 1941 to July 1942,

Infom'tion promissd in reply to Unstarred - Question ‘No. 74, asked by Mr.
Kailash Bihari Lall. on the 25th February, 1044,

LAND REQUISITIONED BY GOVERNMENT NEAR SHAHDARA RAILwWAY STATION

(8) The land was requisitioned under the Chief Commissioner’s notification No. F.
(121) /43-1.8.G., dated the 20th Ju]y 1948, publiched in Part I A of the Gazette of Indm.
dated the 24th Ju] 1943,

(B) The land measares 2874 square yards and is situated along. both sides of the Shahdara
approach road bounded by Govermnmf, Jand on the one eide and private land on the other.

(c) The names of the former owners are veported to be Jai Narain, Bharat Singh,
Jagmohan, Ram BSaran, Imtiaz Ahmad Khan, Abdul Rehman and others.

(d) and (e). The trees on both sides of the roa¢l were planted by Govamment

Information promised in reply to Starred Question No. 268 asked by Mr. H. M
Abdullah on the 28th February, 1944.
Foop InspECcTORS, ETC., ON NoRTH WESTERN RAILWAY

(a) to (e). The attached statements give the required information. It is regretted tlat
the namber of Food Inspectors was given as 5, whereas it is 6. -
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STATEMENT ‘B’ - )
No. of posts of inferior staff sanckionsd in connection with the food organisation on Dividions.
Strength Community Filled by
ﬁ L]
Office £ $§  Romarks
13 £ sf
SIS N B
_ & <« &b 2 = A -
Supdt. Mechanical Work- 3 3 .. 3 .. .. .. 3
D. 5. Office Rawalpindi .» 56 55 18 35 2 .. .. .55
D. 8. Office Ferozepore . 43 43 14 26 3 .. 1 42
D.S.Office, Lahore . 90 9 27 66 8 .. 1 89
D, 8. Office, Delhi . . 107 81 67 13 .. 1 .« . 81 26 vacancies.
D. 8. Offiee, Karachi . 134 109 39 70 T 109 25 vacancies.
D.8.OffceMultan . 67 67 14 4 9 .. .. 67
Accounts Offices . . 3 3 8 .. ce 1 2
Distriot Controller of 172 172 66 9 7 .. 22 150
Stores, Moghalpura. -
D.S.Offloe,Quetta . 38 38 11 25 -1 1 .. 38 ,
‘HeadguartersOffice . 6 &5 1 3 1 .. .. 5 .

Total . 717 666 260 373 31 2 26 641 51 vacancies,

Information promised in reply to Starred Question No. 854 asked by Seth Yusuf
. Abdoola Haroon, on the 18th March, 1944.

“Foop INSPECTORS, ETC., APPOINTED IN KARACHI AND MULTAN DIvISIONS. .

.. It is regretted that it was wrongly stated that no Food Inspector has been appointed on
the Karachi Division. There is one FFood Inspector on that Division and one on the M#ltan
Division. 'One Assistant Food: Inspector has heen appointed on each of the Karachi and
Multan Divisions. The Food Inspeftor on the Multan Division is a Sikh; the ather Food
Inspector and hoth the Assistant Food Inspectors are Hindus.

‘e
Information promised in reply to Starred Questiong Nos. 357, 358, 859 and 360
asked by Mr. Muhammad Nauman on the 18th March, 1944.

MusLiM APPLICANTS FOR PosTs IN THE STORES DEPARTMENT, BENGAL AND Agsam
: RaiLway. ' '
No. 357.—(a) 429 ; one as Clerk grade 65—85, 2 as Head Clerk and Accountant grade 100—
120, 1 as Wardkeeper grade 65—120, 6 as Clerks grade 30—60.

. (b) Applicants who did not fulfil the conditions specified in the advertisement were
rejected. Out of 57 Muslims called fer interview only 24 presented themselives.

. (e) No, but the General Manager is competent to act as he did.
L]

-

+ MusLiM APPLICANTS FOR PosTs IN THE SToREs DEPARTMENT, BENGAL AND.ASSAM
Ramwway
No. 388.—(a) Government are informed that as Muslims obtained 47 per cent. of the
direct recruitment made to posts in the Stores Department in 1943-44, no deficiencies exist.
(b) Does not arise in view of the reply to part (a). .

STAFF APPOINTED IN THE STORES DEPARTMENT OF BENGAL AND ASsAM RAILWAY IN
aE Scdle or Rs. 30—8—45—5—60.
No. 350.—3 Hindua.
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Pnomnomxr ASBISTANT STATION MASTERS AND BIGNALLERS APPOINTED ON BENGAL
AND AsSsAM RAILWAY

No. 360

1 2 3 4 5

hY

Total No. appointed No. appointed relax- No. appointed relax-
without advertising ing age-bar ing eduocational
Category Community ‘ _ qualifications

1942-43  1043-44 104343  1943-d4  1042-43 1043-44

Probationer .

Assistant $Hindus . 108 75 2+ e - * 1*
Station Muslims . 16 3 e
Masters. Jﬂhd 50 3¢ 1* 4
- us . asw e

Signallers {Mual.ims . 5 2 1*

* Figures in column 3 includes those in columns 4 & 5.

In}'omaﬁo‘n promised in reply to Starred Questions Nos. 361, 862, 864 and 305,
asked by Maulvi Muhammad Abdul Ghani on the 18th March, 1944.

ProMoTIONS TO CLERICAL GRADE ‘D’ 1N THE OFFioE oF CHIEF MECHANICAL
ENGINEER, BENGAL AND AssaM RAILwAY.. .

No, 361. (a) Yes.
(b) Four and nine respsctively.

CerTAIN CLERICAL VACAKCIES FILLED IN THE CHIEF MECHANICAL ENGINEER'S
OFriceE, BENGAL AND. AssaM RaiLway

No. 362 (a) Government are informed that the facts are not as stated.
(b) The number of vacancies whifh arose are :— b

i

Year . Section No. of vacanoi .
1942-43 . . General N . . \sr anciee
Indent . . . . I
Total , __4‘_
1943-44 . Budget . . . 2
Rolling Stook . . 2
Damage . » 1
Emargenoy . . 1
Indent . . . . 3
’ - ‘Total . . D

The reply to the second part is * nil ’.

VAGANCIES FILLED IN THE LLOWER GRZETTED SERVICE ON BENGAL mn Assam

RAiLway,
No. 364. (a) -
No. of ‘
vacancies
in Lower Filled by persons of the following cémmunities
Gsmtfﬂd ~ - A v
Year . SBervice Hindu Muslim Sikh European A:_glo-
including Indian
temporary -
ta
croated
Open line
1042.43 30 16 a 1 1 2
1943-44 . a8 19 4 ‘e 3 12
Construetion
1943.44 . 14 11 2

(b) No.
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VACANGIES IN Imninnn’r: GRADES IN THE STORES DEPARTMENT, BENGAL
_AND AssaM RATLWAY.

No. 365,
Vacancies . - . . . 38
1942-43 . W
Posts created . . . <+« . 25
. Vacanciea . . . Lo . . 26
1048.44 . .
Postl created , . . .' . P P 88

Information pmmrsed in reply to Starred Qusstwna Nos. 366, 367 and 368 asked
) hy Bhaikh Rafiuddin Ahmad Siddiques, on 18ih March 1044,

CLERKS BELECTED FOR CERTAIN HIGHER PoSTB BSANCTIONED BY m GENERAL

MaNaGER, East INDIAN RarLway
No. 366. «a) and (b). Yes,
(¢) No; promotions are made on the basis of seniority and suitability.
(d) Ysa, because communal quotas do not apply in pmmohpn -

CLERKS SELECTED FOR CERTAIN HIGHER Posts SANCTIONED BY THE GENERAL
Manager, EasT INDIAN RAmLway.
"No. 367. (a) Government are inforfned tnat the facts are not as stated. .

{b) No replies are usually given to unsuccessful applicants, as they are aware of the result’
when the appointments are made.
CLERKS SELECTED FOR CERTAIN HIGHER TPOSTS SANCTIONED BY THE (BNERAL

Mawnacer, East INDIAN RAILWAY.

« No. 368. (a) Government are informed that the.General Manager did not hold any
particular Clerks as being responsible- for the irregularities which occurred.

(b) Does not arise.

(c) No. .

i - .
Information promisad in reply to Starred Questions Nos. 870, 871, 872, 378 and
874 asked by Mr.’ Muhammad Hussain Choudhury on the 13th Mardl
1944.
Bi4s AGAI\TS’I‘ Mustim Canpibates ror Posts oF OFFICE SUPEB.IHTENDENTS
~ Howram DivisioN, East INDIAN RAmLwaAy.
No. 370. Yes.

Biras acfinst Musitd CANDIDATES FOR PosTs oF OFF"(‘F SUPERINTENDENTS,
Howrar DivisioN, East INDIAN BMLWM. ;
No. 371. (a) Government are informed that ¢nly one Muslim emnloyee applied forythe
ost. and the Executive Officer merely indicated that his name might be put forward to the
ivisional Superintendent. .
(b) Yes. _
{c¢) Does not arise.

Bras AcGaINST MusniM CaNDIDATES For Posts oF OFFICE SUPERINTENDEXNTS,
.. Hownrar Drviston, Easr INDIAN RALWAY. - '
No. 372. Qovernment are satisfied that the case concerned was dealt with in a proper
manner.
[

B14s AGAINST MUSLIM CANDIDATES Fon PoOSTS OF OFFICE  SUPERINTENDENTS,
Howranr Division, East Ixpiany Ramwway, '

No. 373. Government are informod that there arc no unauthorized entries in the Scrvice
Bistory of the employee concerned.

NoN-EMPLOYMENT OF Mt-urma IN CERTAIY .PosTS IN THE FATABLISHMENT Ornf‘z'
. oF Howran Division, East Typian Rarmnway
Neo. 374. (a) Government are informed that the facts are not as atated.
(b) Two as far.as.can be ascertained,
{c) Mualizr ,graduates who had passed the Leave Rules En-mmtm were availatle.



. STATEMENTS LAID ONF THE TABLE 49

nformation promised in reply to Starred Question No. 880 asked by Mr. H. M.
Abdullah, on the 18th March, 1944.

APPOINTMENT OF RAILWAY Warcu AND Warp Sus-INspEcTOR, DELHI
a) Yes. . .
((b)) The reply to the first part is in the affirmative; as regards the second part, although
t "was the turn for the appointment of a Muslim Head Watchman, Government are unable
o state whsther the particular person referred to would hgve been chosen.
(c) Government understand that the Railway is already considering this aspect

nformation promised in reply to Sardar Sant Singh's Supplementary Question
to Starred Question No. 480, asked by Mr. Lalchand Navalres, on the 15tk
March, 1944, .
DISSATISFACTION OVER REQUISITIONING OF PRIVATE HoOUSES
’

i Nobauwee in this town has been specifically requisitioned for the employees of an Indian .
tate, - )
" 2. Two small previously requisitioned houses have however been handed over to two
julers in exchange for their own much larger palaces which they had very genercusly placed
t-free at the disposal of the Government of India. Staff Officers of Rulers have occa-
nally been housed in previously requisitioned accommodation when it was nocessary for
to be in Delhi with their Rules, e.g., for a ineeting of:the Chamber of Princes.
3. Hon'ble Members are doubtless awuare that several Rulers have ~generously pjaced
ir own palaces in Delhi at the dispoesal of the Government of India and it is but proper

t Government should endeavour to provide them, if possible, with alternative accommoda-
n where necessary.

pformation promised ;‘ngply to Starred Question No. 488, asked by Sardar Sant
' oo o Siighi~enthe 15th March 1944, '
GOVERNMENT CoUNSEL AT COURTS MARTIAL

Of 43 officers serving in the Judge Advocate General’s Department in India 8 are
ular officers who have specialized for many years in.mjlitary law, but hold no civil legal
ifications or wniversity law degrees.

*Of the remaining 35, 11 barriste ici iversi
e dopmoer mainiy lgm , 1 are barristers and 24 are solicitors, Of these, 16 hold university

Law Degrees

ﬁ'..II‘.il‘.. g g,‘nntlb.) .
'A.LL. B. Econtqi ‘:.? .
C. L. (Oxon) f
L
. (Law .
A. (Law) (Dub in‘)nrll .
. B, (London). .

‘The remaining 8 officers out
o details regarding their quali

Barristers Solicitors.

O,

e B =t g 0 B0

o 1
of the 51 mentionéd in the main answer are serving abroad.
fications are readily available,

s

. . . . LA

mation promited in reply to parte (b) and (c) of Starred Question No. 460

Mr. Amarendra Nath Chattopadhyaya, on the 16th March, 1044
CoNTROLLER OF COAL AOTING As PURCHASING AGENT FOR INDUSTRIES

(b) In order to make an eguitable :iiutribut-ion of coal despatched in full rakes and
If rakes, Coal Trade Associations (which include representatives of middlemen) were
ked to draw up programmes of standard rakes spread over a number of collieries situated
_the same npilot section. These programmes were utilised by the Controller of Coal
1;tr1hut:on to give immediate assistance_ to industrial centres such as Ahmedabad. Baroda,
::d il;zl:r?‘::; Tl&us arrangements were made with the full approval of the coal trade
1 the question ogam wn:,r: :;t‘;:..mtended tp dislocate normal trade channels. The second part

(c) Yes. Thig acti : . , -
4nd with the ap mv;?no;vaao:zl:; e:t‘the request of the Ahmedabad Mllh@ars Association

lnfomatiof: promised in reply to parts (d) and () of Btarred Question No. 464,
atked by Maulvi Muhammad Abdul Gheni, on the 18th March, 1044
ExPANBSION OF THE METROROLOGIOAL DEPARTMENT
L (d) The total number of Muslims in all categories under (b) is 150 and under (c} 1083.
igures under each category cannot be supplied due to security reasons.
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(¢) The’ statement below gives the information required :—

No. of  Minimum  No. of  Minimum
persons period Muslims period

Cadre, promoted _ oted after
from lower which rom lower which
- ranks,, promoted.  .ranks.’ promoted.
Buperintending Meteorologist . 4 13 years Nil. .
Hworolosistns oo . 15 4, 1 19 years
Assistant Meteorologist . 28 10 , . 2 127,
Professional Assistant . . 21 2} months 2 2¢ months
Meteorological Mmsistant . . . . 62 9 10 2¢ years
Benior Observer and Observer . . 140 2 , 33 1} years

. Information promised in reply to part (c) of Starred Question No. 504, asked
by Mr. Kailash gihan’ Lall, on the 17th March, 1844. ~™=

- BiHARIS A8 ASSISTANT (GROLOGISTS .

Assistant Geologist—One.
Higher capacity—None. *

Infarmation promised in reply to Starred Question No. 520, asked by Mr. Kailash
Bihari Lall, on the 20th March, 1944. .

BiHARIS IN THE INCOME-TAx DEPARTMENT,

a) There are eight Commissioners of whom five are Indians;
; The figures are :—
ight in the Punjab, North West 'anti'oln and Delhi Prowgnces, -
Eight in the United ‘Provintes, Central” Provinees and. Berar,
Nine in Bengal and Assam,
Seven in Madras, .
Twelve in Bombay, Sind, British Baluchistan' ‘and Ajmer-Merwara, and .
Five in Bihar and Orissa; _ . .
Out of the five Assistant Commissioners in Bihar and Orissa two are Biharis.
{c)"There are 406 Income-tax Officers, grades I and II, of whom 15 are Biharis, the
latter being employed in Bihar and Orissa against the sanctioned strength of 26 officers
for that Province. !

(d) One hundred and thirtytwo. v

Information promised in reply to Starred Questions Nos. 561 and 562, asked by
Mr. Muhammad Nauman, on the 21st March, 1944. '

MusLiMs IN BENGAL AND AssaM RAILWAY

No. 561.—(a) 228 of whom 43 are Muslima. ) _
(b) The total number ofa persons recruited during 1842 and 1943 wes 36 and 57 res-
peotively. The vacancies were nd_ver@mﬁ_) ) :
“(c) The total number of applications received from Muslims was 78 out of whom 61
were called for interview; only 40 of the latter appeared for.interview and 25 were selected.
(d) The Selection Bonrda were constitutéd in accordance with the rules, and no vacancies
which should have been filled by direct recrnitment were filled in any other way. L
- : /
APPOINTMENTS MADE IN THE STORES DEPARTMENT, BENGAL AND AssAM RarLway
No, 562.—(a) 154, all temporary; composed of 88 Hindus, 72 Muslims, 1 Scheduled Caste
2 Anglo Indians and 1 O. M. C. . '
(b) Normal methods of recruitment were followed : 7 persons were taken from the same
Department and one wes transferred from another Department; the rest were recruited direct.
{(c) The answer to the first part is in the affirmative. In the recrnitment conducted
specrally for the . Storen Department 57 Muelims were called for interview of whom 24
m:int;d th';f;wd\'ef 3 10 of these were sal;cted for appointment. '
or the special recruitment to the Stores Department, there . .
tai.iEm]s. of whichp429 were from Muslims, - ] P ! was - total 1,440 appli-
{]e]) The Boards were constituted according to the rules and there was ome Muslim Officer
on them. .

Information promised in reply to Unstarred Questions Nos. 147 and 148. asked
by Mr. N. M. Joshi, on the 21st March, 1044. e
DissurseMENT OF FiNEs FuNp oN Oupm AND TmmEUY RAmLway

No. 147.—There is no Fines Fund on the O. & T, Railway. There i weve '
.PBenefit Fund. Disbursements from the Fund are not mad: ym: a ;:::::iutlmbui:.’ l(}rss?:
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are made from this Fund for Institutes and in 1843-44 the grants made amounted to Ra.

3,000 and Rs. 6,000 approximately to European and Indian Institutes respgctively.

, PosTiNg or UN-Pamp PROBATIONERRS}& A8 GUARDS, ETC., ON OUDH AND TIRHUT
ILWAY.

No. 148.—(b) The Bubstitutes were upto now being paid upto Rs. 15 per month. The
Railway have now issued inetructions that they should be paid at the minimum of the grade

in whith they work,

Information promised in reply to Un-Starred Questions Nos. 153 and 155, asked

by Mr. Muhammad Achar Ali, on the 22nd March,® 1944
INcoME AND EXPENDITURE OF SHAHDARA-DELHI MUNICIPALITY.

No. 153.—8tatement of total income and expenditure of the Municipal Committee, Shah.

dara, Delhi, for the years 1940-4) 1041.42 and 1642-43 under the various major heads.
INCOME - _
Head of Account . 1940-41 " 1941-42 1043.43
1 Departmen e R'e ?343
. General te . . . . . 47,706 48,614 5
2, Fdueation . . . . . . . .. ”
3. Mrdical . . . . . . . . . .. ..
4. Public Health , . . . . . . 2,660 2,022 2,806
5. WaterSupply . .. .. . . . . 2,027 2,085 2,125
6. Vaterina ment . . . . . .. .. ..
7. Municiparly Works . . . . . . .. &
. Buspense Accounts - . . . . e . 1,118 3,111 2,103
. Total Income . " A . . 53,610 56,782 04,352 °
Opening balanoe . . . . . 16,449 27,324 32,608
Grand Total . N . N . . 70,059 84,056 96,860
Total Expenditure . . . . . 42,7356 51,548 78,112
Closing balance . . . 27,324 32,608 24,748
EXPENDITURE
Head of Aoccount 1840-41 1941-42 1042-43
Rs. Ra. _Ras.
1. General Departmenta . . . . . 12,233 14,303 22,78
2. Eduoation . . . . . . 1,820 1,620 1,685
3. l(odxgnl. . . . . . . . -1,811 2,1'6 1,481
4. Pyblic Health . . . . . . . 15,158 16,608 22,025
5. Water Supply . . . . . . .8,052 6,882 12,644
6. Veterqm_ry Department . . . . . 800 092 838
7. Municipél Works . . . . 4,050 8,434 7,401
8. Buspense Account . . . . . . 880 4,128 2,169
9. Reserve for unforeseen charges . . . . 181 1,408 L118
Grand Total ' 42,736 51,648 72,112

DESIRABILITY OF !NCREABIN(‘} ELECTED ELEMENT

(a) Yes.

IN SHAHDARA-DELHEI MUNICIPALITY.

(b) and (c). Hitherto the Committee has consisted entirely of nominated members. It
is now proposed fo divide the town into four wuards each returning one elected member.
As the elected element is being introduced for the first time in this Committee, it is not

considered necessary to make any change in
members. :

the proposed number of elected and nominated
L]

Informﬁtion promised in reply to Starred Questions Nos. ﬁbﬁ, 6809 and 610,
- asked by Qazi Muhammad 4hmad Kaazmi, on the 24th March, 1044.

No, 60B.—(c) No.
(d) Does not arise.

‘e} 48 candidates below the age of 25 years joined the Department

sgents working as sub-postmasters during the

Pay, prc., or SuB-PoSTMASTERS.

: as axéra departmental
poeriod 1930-33, of whom 28 are stil] continuing.
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MEMORIAL OF SuB-PosTMASTERS IN- U. P. FOR INCREASE OF ALLOWANCE

No. 600.—(a) Yes. -

(b) Yes, but the figures regarding the*increase in expenditure as stated by the Wonourable
l(e??e';y are not correct.

c) Yes.

/CONVERSION OF AN ExTrRA DEPARTMENTAL SuB-Post OFFICE INTO A BRANCE
' Post OFF‘ICE

N0.610.—(b) The information iz given in the statement below :—

Name of + Hours of work. Cost ’ Income

office, Before After Before After Before After
conversion, conversion .conversion . conversion conversion conversion

. H. M. 8. H. M. 8. Ra. Ras. Rs. Rs,
Bunderbagh 422 0 8652 0 44 0 0 99 0 0 202 6 0 7056 6 &
Advocate . 3 35 30 6230 30 0 O 80 0 0 9912 0 330 1 ©
Hamdam . 327 0 5 830 3 0 0 8 0 0 8410 8 20111 7
Viotoriaganj 315 30 540 0 42 0 0 87,0 O 95 4 0 23615 ©

A1

Information promised in reply to part (a) of Starred Question No. 616, asked by
Mr. H. ‘A. Sathar 'H. Essak Sait, on the 24th March, 1944 ~

BELECTION roR PosT-oF A8SISTANT COAL SUPERINTENDENT IN STATE RAILWAY
CoAL DEPARTMENT

As vegards the second part of part (a), Government understand that there was only one
Muslim applicant who did not however, possess the experience required.

-

Information promised in reply to parts (c), (e) and (f) of Starred Question No.
681, asked by Sardar Sant Singh, on the 27th March, 1944

Keermvg oF MiLcH .CATTLE IN OmrTHODOX QUARTERS : -

(c) The New Delhi Municipal Committee report the figures as nine.

{e) In present conditions the maintenance of “the milk supply as well as the supply of
other commodities presents problems which will continue to cause anxiety to the ldcal
authorities for some time to come, but the Honourable Member may rest assured that they
are doing their best to cope with a difficult situation. ’

(f) 8o far as milk supply is concerned no distinctions are drawn between eone class of
ihe population and another, - -

Information promised in reply to Starred Question No, 635, asked by Mr. Nabi
Baksh Illahi Baksh, Bhutto, on the 27th March, 1944 v

‘Buying aNp SELLING OF LanNp BY DeLEI IMPROVEMENT TRUST

(s) The operations of the Delhi Improvement Trust are conducted under and regulited by
the United Provinces Town Improvement Act 18190 as extended to the Delhi Province,
These operations include the acquisition of land and its re-sale after developments, and
thg sale price of the developed plots is naturally higher in most cages thi;n the acquisition
} rice. :

(b) and (c). It is not correct that «he -Delhi In"lprovement Trust acts in the manner
mentioned. . ‘

Information promised in reply to Starred Question No. 647, asked by Mr. Kailash
Bihari Lall, on the 27th March, 1044

Hicr-HaNDEDNESS oF LaNDLORDS IN DELHI.

(a) Yea. .
- " (b) Allegations .made in the article against the Police are not true. ‘The Police _have
strict instructions to be extremely careful in dealing with any case which appears to be
ragistered by a landlord for the purpose of putting pressure on a tenant. :
{c) Oomp!amt.a are reported to have been received by the local authorities that excessive
tents are being demanded by iandlords in all parts of the town.
(d) In view of the reply to part (b) this Joes not arise. .
(e) There are administrative difficulties in the extension of the New Delhi House Rent

Control Order 1939 to areas in Old Delhi but Government have other messures under
zansideration.

Y
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Information promised in reply to Unstarred Question No. 198, asked by ;!tfr.
Muhammad Ashar Ali, on the 28th March, 1944.

‘
ProsecuTioN oF OFFICERS OF SHRI GOPAL CHAMBER OF COMMERCE, DELHI.

(a) Yes.
(bi Yes.
“3 The, persons arrested were wvither office-bearers of the Chamber or persons who were
fw?dl tﬁ ke actnally engaged in the objectionable transactions. .
! No. :

(e) Ce:rt.uil} representations were received but the Jaw had been set in motion and it
w“(fl;o'tY considered necessary to interfere, :
es. -

(g) The High Court ﬁe_ld that Rule 94-C was not applicable and that view is mot con-
tested. The opposite opinion must therefore he Yegarded as mistaken. .
(h) The interest shown by the officers in thiy case was official and not personal, -

Information promised in reply to part (b)’ of Sterred Q;mtion No. 600, asked
by Seth Yusuf Abdoola Haroon on behalf of Qazi Muhammad’Ahmad Kaami,
on the 20th March 1944. . v

WireLEsS LicENGE EsSTABLISHMENT oF PosTS AND TELEGRAPHS DEPARTMENT

{b) Three Programme Assistants have been promoted to the ‘raat of Station Director, one

in a permanent and the other two in_an officiating capacity, and nine Programme Assistants

huve been promoted as Assistant Station Directors in an officiating capacity.
- ' .

—

Injormation promised in reply to Starred Question No. 695, %asked by Mr. Kailash
Bihari Lall, on the 29th March, 1944.

SUNDAY AND oTHER HOLIDAY ALLOWANCES PAID TO ANGLO-INDIAN ANDp EUROPEAN
' Guarps oN oL.D East INDIAN RAILwAY SECTION.

Yes, in respect of staff recruited before 1lst Beﬁtember 1830. * The rule permitting this
i3 one which was in force under the E. 1. Railway Company and continued unaltered till
1st September 1030, *

J’ujormat;on promised in reply to Unstarred Question No. 214, asked by Mr.
Kailash Bihari Lall, on the 29th March, 1944.

CAsEs or FRAUD., ETC., AGAINST EAST INDIAN RAILWAY SERVANTS

; i i i intai Accounts Office, '
ing to the information contained in registers maintained by the f
thm[-:]“ﬁg?rl%l c%sen of frauds, etah including one which was detected in 1042 and remained
i igation upto March 1844,

umhi:-) ‘{T °:Enge:t' werapdat.ected by the Executive; 3 by the Accounts Departent and ldby
Audit Department. Cut of these, one case, involving an amount of Rs. 3,022-11-0, is und‘ar
trial ih court; in one, involving an amount of Rs. 6,000, the person concerned was h'“l;
charged; in 7 cases of losses of stores the total amount involved was l?.n. 1,176-11-0, whic
was written offj in one case the amount involved (Rs. 3-13-0) was paid by the employes
concerned, who was transferred /o another station; 5 cases involving Rs. 8,574-8-6 remain
tg be finally disposed of. In ‘one of these, involving Rs. 8,000 some staff at fault have
already been dismissed from service and in another involving Rs. 1,412, which is still
pending, the amount embezzled has been made good. .

(c) Please refer to item (b) above. ‘
. (d) 7 cases were enquired into departmentally; 6 by the Railway Watch and Ward
staff; one by Police and one by Railway Watch and. Ward Staff and Police together.

(e) In one case only, it was found necessary to obtain legal opinion which was to the
effect that the matter should be dealt with departmentally.

information promised in reply to Unstarred Question No. 228, asked by Mr.
Muhammad Ashar Ali_ on the 80th Maroh 1944, .

CasEs orF INFRINGEMENT oF HoURs oF WORK For RAiLWAY EMPLOYEES NOT
. COVERED BY FACTORIEE ACT. .

First part of the gquestion :—Statement showing the number of cases of infringement of
the Hours of Employment Regulations detected and reported during the years 1031-2 to
1943.44, is mcloﬁi{ : ' )

Second part of the question :—The irregularities noticed were raﬁmd to the respeckive
Reilway Administrations and action was taken by them to rectify the ssme.
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of the Hours of Work detected and reporied

‘Working outaide Working during
Rostered Hours periodic Rest Grand
v Year Railway Total
Occasion- Habi-  Qoccagion. Habi.-
ally tually ally tually
1 2 3 4 5 6 7
1831-32 . N.W. . . . 38 12 34 b
E.1. . . . [ .. 8 . 102
1932-33 . N.W. . . 11 5 13 1
EIL . . . 3 5 6 4
E.B. . . 17 1 .. . 73
G.I.P. . N 7 .
1983-3¢ . N.W. . . . 10 13 24 4
EI . . . 14 14 11 11
E.B. . . . b 14 .. 9 147
G.IP. . . 4 4 N 2 8 :
1934-35 . N. W. . . 19 21 38 8 ’
E. I . . 26 22 36 17 262
E.B. . . . 5 12 8 21
G.LP . . 4 10 b 10
1935-36 N. W. -~ 34 27 37 16
E. I 22 32 36 22
E.B. . ™ 2 9 3 7 374
G.1.P. . 9 8 b ]
B.B.&C.1I.. 30 24 8 8
M. &8.M . 10 12 1 7
1936-37 N.W. . X . 23 19 12 14
E.I . . . 16 b5 10 10
E.B. . 1 4 2 247
G. 1. . 2 -8 1 3
B.B.&C.I.. a8 11 8 2
M. &8 M 20 17 14 12
1937-38 N.W. . . 43 55 34 21
EI . . . 30 49 18 11
E.B. . . . 7 b b 6.
G.LP. . . 10 4 10 7 624
B.B.&C.1I.. . 22 32 16 18
MI&EB. M . 34 63 18 35
B.&N.W. . 8 © 14 26 24
1988-39 . N. W. . . 11 46 50 15
E. I . . 11 49 25 15 .
E. B. . 21 17 12 1 564
G.1.P. . . 40 20 24 21
B.B.& Q1. . 30 35 10 a5
M.&8. M, . . 30 13 N 3 4 A
B.&N.W. ., . 2 8 6- ‘4
193940 . N.W. . °* ., . 59 12 2 65
E.I . . 62 80 23 119
E. B. . . 9 10 1 14
G.I.P. . . 24 23 13 39 874
B.B.&C.1.. . 17 43 28 128
M. &B. M . . 22 53 . 25
B.&N. W, . . . .. 3
1040-41 N.W. . . . 17 22 28 70
EIL . . . 56 23 11 48
E.B, . . . 4 17 18 40
- GLP . . 42 25 17 48
B.B.&C.1. . 26 80 14 130 860
M. &8 .M. . 2 2 = 12 18
B.&AN. W, . . 2 1 3 19
A.&B. . . . . . 1
B. N. . . 4 2 ] 4
R.& K. . 7 ] 2 29
B.I. . . . . 4 1
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" Working outside Working duri
' Rostered Hours pemigﬁ: Fa!l:‘s . Grand
* Year Railway ) Total
Occasion- Habi- Occasion- Habi.-
ally = tually ally tually
1 2 . 3 4 5 6 7
1941-42 . N. W . . . 27 33 16 7
E. I N . . 18 38 28 39
E.B. . . . . .. 28 [} 19
G. 1. P. . . 50 15 24 13 K
B.B.&C.1. . . 46 - 68 44 55 887
M. & 8. M. . . 33 38 11 11
‘B.& N. W. . . 2 . 1 2 3
A.& B. e e 4’ 19 5, 9
B.N. . . . . 17 27 9 13
R. & K. . ' . 4 2 13 ']
8. I . . . . 3 [ 10 6
. B. & A. . . . 3 L2 4. b 29
1904343 . N. W. . 27 43 37 26
E.I . . . . 27 0 '} 22
B. & A. . . 14 22 25 41
G.I.P. .. 26 21 21 28
B.B.&C.1.. . 76 T4 33 48 885
M&B M. . . 30 22 18 16
B.& N. W. .. 16 13 3 2
B.N. . . . 26 27 =, 22
R.& K.. . ' 5 6 .o 3
8. 1. . . . . 3 9 8 e
0.&T. . . . 4 B 2 1
1043-44 “N.W. f . . 37 37 22 49
- EL . . . . 20 © 28 14 17
B. & A. . . . 13 16 12 12
G. 1. P. -, B .21 16 24 21 047
B'B.&C.I. . . . 24 31 . 1B 21
M&B. M. . 26 20 '] 1
0.&T. . . 21 26 16 . 19
B.N. . . 7 18 ®l0 9
8. 1. . . . 1 4 2 2

Number of irregularities from the 1st April 1931 to the 31st March 1944.6,346.

. o " 8d. megg:ia. R .
Caneiliation Officer (Raslways) and Supervisor of "Raslwa
. S Labour, Coloutia.

Information promised in reply to Starred Question No. 788,-asked by Mr. K.-8.
Gupta, on the 8lst March, 1044, }

PRIVATE BOATS COMMANDERED IN CERTAIN PROVINCESR.

Aegam -

(a) No boats were taken away.

(d) and (g). Do not arise.

Orissa :

(a) 5,301, .
(d) Rs. 3,05,196-15-9,

}E} No boats were destroyed and all have been returned to their owners.

adras : .
(s) and (d). 22 boats were requisitioned, out of which 5 have since been returned to their '

ownera. ompensation of Re. 4,850 has been paid for 4 boats and. th
puid for the remaining 13 boats is still under correspondence. In a‘dl:lition,a lgﬂnomhhwl:

purchased for approximately Rs. 44 lakhs,
th) This has not arisen, in view of the ymall number of boats involved.
Information promised in reply to part (b) of Starred Question No. 740, asked by
Mr. Muhammad Nauman, on the 8rd April, 1944

RECRUITMENT ON OUDH AND TiREUT RAILWAY IN OFFIcERs’ GRADS.
- (b) The reply is in the negative t5 both parts, .
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Information promised in reply to Starred Questions Nos. 741, 742'und 745 oeked
by Maulana Zafar Ali Khan, on the 8rd April, 1944. ’

BaN1oRITY OF CERTAIN GuARDS 1IN HowrAH DivisioN, EAsT INDIAN RAILWAY.

. No. 741.—(b) Presumably the Hon'ble Member is referring to Grade I and Grade II
Guards when he mentions Grade A and Grade B. The ten Grade II Guards who were inter-
vnew‘;ad between November, 1843 and March, 1944, originally occupied places below No. 47
on the seniority list, but on the revision of the list have places above thee original No. 47.

MEMORIAL o8 ‘B’ CLAss GUARDS oF Howrag Division For.FixaTioN oF Pay, BrC.
No. 742.—(b) The reply is in the affirmative.

-

, P
*SENIOR ‘B’ CrLass Guarbs N Howram DivisioNn.

No. 745.—Guards, Grade I, ore declaged unfit for promotion to Grade I only by a
competent authority and Government are informed that there has been no departure from this
on the Howrah Division. , o - .

Information promised in reply #o Starred Queations Nos. 748, 747, 748 and 750,
asked by Hajee Chowdhury Muhammad Ismail Khan, on the 8rd April, 1944,
. REORUITMENT OF INFERIOR STAFF IN ENGINEERING AND MECHANICAL DEPARTMENTS

A oF East INDiaAN RalLway,

No. 746.—(s) and (b). Railway Administrations are not required to maintain communal
rercentages for the recruitment of inferior staff and labourers separately by Departments
such percentages applying to inferior services as a whole on each Railway. A statement
is attached giving the numbers of inferior staff communitywise recruited to the Engineering
and Methanical Departments -during the period for the E: B., zone; figureg for the A. B.
zone not being readily available. From this, it will be observed that while the percentages
approximated to that prescribed before 1943, they fell short of the increased percentage
prescribed after that date. This was ®n account of the peculiar conditions on the Rail-

' way during the present emergency. .
Sistement thowing ths number of infarior staff (nduding Tabourers, recruitsd in the Enginsering and M
-41 and on the

schanieal
+  Departmants of tha E. B. Railway during the years 1940 'B.Z he B, !
the end of March 1944. . v dunme k. B. Zone oft & A. Roilwoy from 1942 ¢

Engineering.
1040 1941 1042 1043 1044°.
Y Perma- Trm- Perma- Tem- Perma- Tem- Perma-. Tem- Perma- Tem-
meut porary: mnent porary nent porary nent  porary mnept porary
Hindus (other  than 22 861 10 788 30 525 20 .
Soheduled Castes.) . s w0 e 1288 e
ms ' . . .14 46 ) 181 23 . 1,020 7 882
Bcheduled Castes . P 1) 1,016 53 1,278 50 11,14 32 1',255
Indlan Christians . » s 1 . .. .. .. e ‘s 7 m
S8ikha . . ve 17 . 4
Anglo Indians v e . .. - .. e .. o ..
Total . B0 2,405 03 2,686 88 1,820 . T4 8,600 18 2,031

Peroentage of Muslims 17-5%. 22%, 82-3% 24% 9-1% 10% 20-7% 28-0% 390-0% 43:0%

. : Mechanical,

1940 1041 1042 1043 o
Perma- Tem- Peima- Tem- Perma- Tem- Perma- Tem- Pom}a“ ‘ Tem-
nent porary nent porary nent porary nment porary nent porary

Hindus  (other than 38 1277w '
Imadmd P . v . 2:; 89 . 304 o2 330 17 »”
, Muslims . . . 2 -
Soheduled Castes . . .. . . . ..7 m .z's 1.7_5 . bt
indlan Christians . . 2 .- . . .. 8 . =B .
Anglo Indians C e e . . e - . .. .. .. .

Total . 77 188 s 370 116 437 118 B9 17 138
ercentage of Muslims  48:0% 30-5% 35-0% 23-2% 23.3% 20-7% 22.0% 83-7%  NIL 28-7%
Peroentage of Muslims for the whole perlod . .  Permanent ssn-?'%“ "?5",‘,“"’“ *

- Temporary . 25-8 !ﬂ-é%

Pereentage proseribed prior to 1st April 1043 £0-7%
Poroentage prescribed from 1st April 1043 onwards 45-0%
) *Figures relate to 3 months ending March, 1944,
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No~-PostiNg or MusuiMs IN E. I. (B) Section or THE PERsONNEL BRANCH,
BeNGgAL AND Assam RaiLway,
No. 747.—[b) 7 Muslims have worked, in the Section during the period 1930-1943.

CLERICAL STAFF IN, PERSONNEL AND ADMINISTRATIVE OFFICES OF BENGAL AND
. Assam RamLway. .
No. 748.—Accordifg to the information readily available, 33 Hindus, 6 Muslims and 3
Anglo-Ifidians have been promoted as Inspectors and 22 Hindus, 1 Muslim, 5 Anglo-Indians,
1_ Bikh and one Indian Christian have been appointed to Lower Gazetted Service. :

o .

- ’ -
STAFF ENGAGED IN CONSTRUCTION DEPARTMENT,~BENGAL AND AssaM RarLway.
. No. 750.—(a) It has been ascertained that information is not readily available and Gov-
mn":en;[ cannot undertake to colléct the details under present circumstances.
(b) No.

in reply to Starred Question No. 759, asked by Seth Yusuf
Abdoola Haroon, on the 8rd April, 1944.

REORGANIZATION OF WHARF AND YAHD ST4FF. .

ormed that the matter is under consideration, .
submitted in 1931 and another has also recently been submitted

.

Injormation promised

{a) Government are inf

{b) One memorial was
by the staff. _

(c) Yes. .

(d) The matter is

(e) Yes. )
+{f} There has been an increase of work; the veference to. 2 lacs is not understood.

~ (g) The extra staff required to deal with the increased work have been sprovided; no
other arrangements appear to be nece‘sary\ :

under consideration and it is not possible to anticipate the decision.

- \

Information promised in reply to Starred Question No. 779, asked by Sardar
Sant Singh, on the 4th April, 1044,

GazETTEp OFFICERS UNDER THE SURVEYOR GENERAL.

{a), (b) and (c). ‘A statement giving the required information is laid on the table of
) .

House.

(d) Yes. .

(¢) and (f). Direct recruitment to gazetted officers’ poats in the Survey of India is made
bv compétitive examination held by the Federal Public Service Commission and from volun-
toers from among regular army officers Royal Engineers and Indian Engineers), ‘hut very
few Sikhs apply for such posts except through army channels. .

Statement showing the number of gazetted officers, etc., eﬂpkycé in the Survey of India.
’ - Hindus  Muslims Sikhs Others Total

1. Gazetted Officers ... 48 16 2 128 -
2. Extra Asst. Bupdte., Asst. " Supdts. o 128

th

and Supdts. A 43 16
3. Head Assta. (not Head Clerks), » ? “ 108
Assts, and Junior Assts. . . 21 2 1 24

1 . " . _—— ) .
nformation promised in reply to Unstarred Question No. 259, asked by Mr.
Ananga Mohan Dam, on the 4th April, 1944.

¥xina oF RATES oF FAREs FOR VEHICLES BETWEEN DELHI AND SHAHDARA-DELHI.

The rates of tonga fares between Delhi City and Shahdara town were fixed by the Delhi.
Municipal Committee. No rates have been fixed for buses as the farcs ‘charged by the
Managsment are considered reasonable. The Shahdara Municipality was not consulted ‘in

the matter as its consent was noét neceasary.

- L
Information promised in.reply to Unatarred Questions Nos. 264, and 265, asked
by Mr. G. Rangiah Naidu, on the 4th April, 1944.

SANITATJON OF LAND BETWEEN RAILWAY BRIDGE, SHAHDARA-DELHI AND GRAND
Tru~Nk Roap. .

No. 264.—It is understood that no such statement was made‘l

The land in question is reported to be the property of Mr. Bukhbir Baran, Whenever the
li::l:;glpalt’lnthor:itma l;:_v_a ]ﬁg cfm.::.o ii;) complain of the condition of this land, they hawe
i notices under section 115 of the Punjab Munici - . ti
astied on the 10th Pebrusry 1044 ja unicipal Act, 1011. The last such notice was
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. -EXPENDITURE ON SANITATION IN SHAHDARA-DELHI

_ No. 265.—A sum of Re. 24,016 was spent by the Muonicipal Committee, Shahdara, on
improvements and sanitation of the town during the year 1943-44.

Owing, however, to the financial stringency resulting from the p&ymer,l.t of dearnsss

allowgnee to its staff, the committee was unable to incur any expenditure on large scale
improvaments during the year 1943.44. '
™

Information promised in reply to Starred Questions Nos. 789, 790, 792, 795,
796 and 797, asked by Syed Ghulam Bhik Nairang, on the 5th April, 1941

TrANSFERS OF CANTONMENT ExECUTIVE OFFICERS. _ °
No. 789.—(d) Rs. 14,827-5.9,

InTrRODUCTION OF LOow ScALES OF PAY FOR EMPLOYEES OF CERTAIN CANTONMENT
- Boarps. ) .

No. 790.—In February 1938, in order to remove ceftain anomalies then existing, and to
check the increase in the rising ccsts of establishments of Cantonment Boards in the then
Northern Command, the General Officer Commanding-in-Chief decided that all Cantonment
Fund servants in this Command should be placed on uniform rates of pay according to the
constitytion of each Cantonment as fixed by Bection 13(1) of the Cantonments Act, 1924.
These grades of pay whre not considered low and are generally in force now. They were
fixed by the General Officer Commanding-in-Chief the Command in accordance with his
powers pf financial control over Cantonment Beards, as laid down in.rules 5 and 10 of the
Cantonment Fund Servants Rules, 1937, and in rules 45, 46 and 47 of. ihe Cantonment
Acconrit Gode, 1924. Cantonment Boards are allowed reasonable discretion in the matter of
their staff subject to the provisions of the Cantonments Act and the rules framed thereunder,

The scales qf_pisz fixed in 1938 have served as a guide rather than as a hard and fast rule,
individual eing considered on their merits. -

REORGANISATION OF CANTONMENT SERVICE.
No. 792.—(a) Present cost to Government—

(1) On agcount of and allowances of Military Eatatee . Ras,
Officers (full ) . . .o . . ' 72,58,660 p. a.
(2) On account of pay and allowances of Exeoutive
Officers (half share) . . . . P 1,21,200 ,,
‘ ¥ Total . 379,860 ,,

Cost to Government, if Mr, Deshmukh's Resolution waa adopted—
(i) On account of pay and allowances of Military Estates

Officers (half ), i.e., 1/2 of (1) above . 1,20,830 ,,
(ii) On account of pay and allowances of Executive
flicera at the rates of pay proposed by Mr. Desh- )
mukh (half share) . . . . . . 1,771,380
- Total . 3,068,720 ,,
Saving to Government=3,79,860 Minus 306,720 .o 73,140
Effect on Cantonment Funds— ——
.Cost at present borne by Cantonment Boards—
‘Pay and allowances of Executive OMicers at the exist-
rates (half share) . 1,21,200 ,, .

Cost to Caﬂ‘;ﬁment Boards if Mr. Deshmulkh'e Resolution was
adopted. . . . . . o 3,08,720
-~ or Ra. 1,856,620 (3,06,720 minus 1,21,200) in excess of present cost. A considerable portion
«of this sum would have to be borne by Government in the form of grants-in-aid to. maintain
financial equilibrium of the Cantonments concerned.
(These figures are only approximate.)

. CANTONMENTS IN INDIA. -
No. 795.—(a) Eighty one.
(b) Yes. -
(c) Yes.

(d) Fifty-four. o o o

&) Nine, including the Kirkee and Drigh Rond Cantonments, where this work is carried
out by the Military Estates Overssers of the Pocna and Karachi Cantonments, in o patt
time capacity. :

(f) Bﬁ: ey!cluding Secunderabsd where the Executive Officer cum Military Estatea Offier
is paid from local funds, There are Dehra Dun cum Clements Town cum Landour, Karachi
cum Manoras, Kohat, Quetta, and Wellington Cantonments.
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The Military Estates Overseers in thise Cantonments assist the Military Estates Officer;
they only carry on certain outdoor duties under his directions.

(g} Eight, viz., Agra, Allahabad, Ambala, Jubbulpore, Lahore, Lucknow, Peshawar and
Poona. This excludes Declali where the Overseer’s work is al present done in a part-time
capacity by the staff of the Militag"y Estates Officer. -

. (b) Twenty-one, including a Forester for Landour. There is only one grade-that of
Rs. 40—2—60. :

.

ExBcuTIvE OFFICERS AS AGENTs OF MILITARY ESTATEs OFFICERS

No. 796.—(a) Executive Officers were appointed agents of M.E.Os. under executive orders.

(b) The functions of these agents are to watch that no encroachmenta are made on Gov-
(rnment lande and to collect rents from leased lands in their respective cantonments on:
behalf of Military Estates Officers. - '

The reasons for the appointment of agents were that the previous system under which lands.
in cantonments were managed by low paid Military Estates Oversebrs with no personal
supervision, other than occasional visits, by M.E.Os., was found to be unsitisfactory. _

(c) Yes. The new system did not however break down as stated by the Hon'ble Member.
The lands in question are still under the management of M.E.Os. Government, at present,
do not consider it desirable to-amalgamate, except in special circumstances, the posts of
M.E.Os. and Execufive Officers. :

(d) and (e). The information asked for is as follows :—

»

Actual income from Actual income from Rent from class ‘C’ lande-

Name of lands under the - lands under the ‘ag realised by the
Cantonment management of * management of . Central Govt. for
’ ’ M. E. Os. as credited Cantt. Boards for 1042.48
to Central Revenues . 1942-48
for 1942-43 .

Ra. a. p. Re. a. p. Rs. a. P
Allahabad . ‘ . 13,75¢ 0 O . 14,477 0 0O 614 12 0
Luokndw . . . 7,688 12 1 4918 4 2 3 14 0
Dehra Dun |, . . 642{ 7 0 Nil 22 9 0
Meerut . . . . 9,185 9 0 13,156 2 4 347 6 O
Agra . . . . 36,752 13 0 5205 14 8§ Nil
Barrackpore . . . 3,053 8 10 967 4 0 581 0 O
Rawalpindi . . - 6,187 0 0O 9,040 0 0 800 0 O
Peshawar M . 14,450 0 0 7,706 6 0 *53 0 ©
Kohat . . . . . 1,678 4 0 127 10 0 400 0 0
Lahore . . . . 10,602 0 0 2,138 8 0 218 0 O
Ambala . . . 29,590 00 3,710 65 9 33 0 0
Karachi. . . . . 7,320 0 O Nil 211 00
Quetta . . . . 12,339 0 0 ° Nil 116 o0 o
Jubbulpore . . . 11,608 11 8 ° 1,224 3 0 660 0
Woellington . . . 6,227 7 2 6,024 3 9 3 0 0
Deolali . . . . : 1,784 12 0 10,485 15 0 61 0 0
*Becunderabad .. .} *Receipta from lands in the Becunderabad and Aurangabad Can-

tonments are not credited to the Central Revenues are dis-
posed of in accordance with rule 16 of the Becunderabad and

*Aurangabad . . Aurangabad Cmtq:mant Land Administration Rules, 1830.
Poonsa . R 15,073 4 0 8163 0 0 2 8 0
Kirkee . . . . 4,683 7 0 11,834 8 6 168°0 0
‘Nasirabad . . . 7,666 3 9 7,128 7 3 136 11 0
Bareilly . . . 6,133 10 9 10,071 4 0© L1124 9 0O
Saugor . .. 1,726 9 © 925 3 6 &1 0
8t. Thomas’ Mount . 13,241 0 & 220 6 9 1810 0

(f) Yes, it is a fact, excopt that the General Land Register and the Land Tevenue

gister are maintained by Military Estates Officers and not by their Agents. The Agents
only perform certain military estates duties and are subordinate to M.E.Os., who sare
responsible for the entire administration of lands (outside bazar areas) in cantonments in their
respective cricles.

The answer to the question in the concluding semtence is in the negative.
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[NCOME oF CERTAIN CANTONMENT Funps AND King's CoMmissioNED OFFICERS IN

-

No. 7‘9’7.—{0]‘.‘.‘ '

o CANTONMENTS DEPARTMENT

* Cemtonment Actual incomé for Actual income for Estimated inoome for
1941-42 1942.43 1943-44
Re. Rs, ‘Rs.
Becunderabad 14,31,403 12,47,624 11,71,820
Quetta . . 4,15,918 4,09,358 3,79,462
Peshawar . , 3,564,652 4,60,257 3,14,427
Lahore . . . 2,409,768 2,64,080 2,654,117
Ambala . . 3,75,082 3,905,586 3,91,189
Cawnpore . . 2,08,990 2,390,872 2,07,001
Rawalpindi , 5,718,349 7,07,893 5,79,100
Poona . . . . 6,00,033 5,564,695 £,00,808
Meerut . ’ 8,35,898 3,094,101 3,20,977
Lucknow 1,82,117 1,04,433 1,97,263
Agra: . . . 2,02,360 2,21,107 8,17,948
Mhow: . . . 3,12,686 3,81,285 8,47,218
(b) .
Name of Officer Rank Length of service in Monthly
. ’ the Cantonments Deptt. salary (on
. (on 1.4.44) 1.4-44)
- Years Months Ras.
1. H. F. Mffreys Lt:-Col. 21 4 1,950
2. J. C. Cairn-Duff . . 21 2 1,950
3. C. M. James . - . . " 17 9 1,900
4, J. E. Cobett, 0.B.E. . . 15 1 1,800
8. J. E. Read . . . ” 14 11 1,850
6. W, E. Merrill , Major - 14 8 1,635
7. M. Hurford-Jones Lt.-Col, 14 4 1,850
8. A. K. McGonigal ' Major 13 0 1,635

{¢) Agra, Banhu, Bareilly, Cawnpore, Chakrata, Delhi, Deolali, Ferozepore, Jhslum,

Jubbulpore, Jullundur, Karachi, Kohat, Lahore, Meernt, Mhow,

Murree, Murree Gali,

Nasirabad, Nowshera, Peshawar, Poona, Quetta, Rawalpindi, Roorkee, Secunderabad and

Sialkot.

Income and expenditure of Cantonments fluctuate from year to year, and the calculations
on which the above information is based are on the present year's financial position only.

"(d)
Cantonments in which

Name of the present

Salary and allowances per mansem

the post of Asstt.”Secretary inocumbent
. exista
1. Ambala . . Mr. Panna Lal Malhotra Rs. 215 in she scale of Ra, 200—5—250l_
2. Rawalpindi Sardar Sahib Mana Singh Salary . . . . Ras, 300
: : Personal allowance . Rs. 100
Conveyance allowanoe - Rs. 60
3. Quetts' . *Major A, E.. Davies Boale of pay—3756—20—475
Conveyance allowanoe 50

“*Major A. E. Davies was called up for military service in 1040, and holds a lien on

this appointment.

Rai Sahib Mohan Lal, Sewage Works
officiate in the post, in addition to his own duties,

Manager, has been appointed- to

. In these thres Cantonments. the post of Assistant Becretary-was created under rule 4 of
the Cantonment Fund Bervants’ Rules, 1937, )

{B]' =Name of Officer

1. Lt.-Col. W. R. James, O.B.E..
M. ) )

2. Lt.-Col. H. B. Gravesto
3. Lt.-Col. W. H. L. J. Welman

t These two officsrs have since been granted a
Extensions are granted only when they are essenti

Monthly emolu- Age (on 1-4-44) Period of re-
ments + employment
Ras. Years Months
1,950 57 7 One year,
1,950 . 56 8 One year.t
1,950 55 10 One year.t

{ur'- farther extension.
al in the publio interest.
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(f) President, Cantonment Board, Secanderabad, paid from Defence

S Ra. 1,900
Executive Officer, Seounderabad Cantonment, paid from the
Cantonment Fund . . . . . . . . Rs. 800 )
- (g) Three—(1) Lt.-Col. 8. A. Bowden, (2) Major J. R.. K. Wallace, M.C. and (3) Major
R. g Triggs. i

Information promised in reply to Statred Question No. 803, asked by Mr. Ananga
Mohan Dam, on the 5th April, 1944.
: Avcrion oF Excise CoNTRACTS IN DELHI

i ii). Yes. . ) .- )
E‘i‘i}i)[lgl::n dIS;l}uding the still head du w!‘iilch h;; b;e;!s alaargly raised, the revenus this

is likely to d last year's figure by at least Ra. 2,48, )
yem(‘l:'l}. !Iql'g? ¥The “::;ply oJf( li ucu-g available being far short of the public demand: the
licensees are in & position to charge priceg much”in excess of the fixed maxima. Iu an
ouction the licence fees would hgve been forced up to such a level that it would have been.
iinpbuihla for the licensees to pay them without resort to malpractices and if in th:ue
circumstances the traditional system of auctioning the contracts had been adhered to the
authorities would have lsid themselves open to the charge of conniving ab snd pipfiting
from contravention of the law. It has therefore been ound neosssary to “sbandom the

auction system for the present.

. DEATH OF MR. ABDUR RASHEED CHOUDHURY

Ths Honourable Sir Sultan Ahmed (Leasder of the House): Sir, it is with
12N very great regret that I have to refer to the death of an Honourable

OON:  Member of this House, Mr.@Abdur Rasheed Choudhury which event
took place some weeks ago. Mr. Abdur Rasheed Choudhury represented the
Muslim constifueney of Assam in this Assembly since 1987. ,He was a fearless
critic of all measures which did not appeal to him. He was a charming por-
sonality and anybodv who came in contact with him inside or outside this
House had nothing but esteem, regard and affection for him. This House is
much the poorer by his death and I would request you to convey our personal
sense of loss to the bereaved family and I would also request you to convey
our condolences to the members of the bereaved family who may be there and
agsure them that their grief is shared equally by this House.

~ Mr, Bhulabhai J. Desal (Bombay Northern Divisions: Non-Muh adap
Rural): 8ir, I wish to associate myself with what fell from the Honourable the
Leader df the House, for we feel as tnuch as any ‘other Honourable Member
of this House the absence of the charming presence of Mr. Abdur Ragheed
Choudhury. I am one of those who havebeen associated with:him in this
House for a period of over six years, apart from our absence during the interval.
‘He was. one of those men of sterling independence and it was impossible that
any question will be viewed by him except from thé point of view of genuine
public interest of the country at large. He wag one of those men who always
devated a good deal of energy and enthusiasm and a considerable amount of
study to the question on which he was speaking before the House. He often
‘found, 'that. by_renson -of his extreme independence, he found himself giving
rxpression to views which might or might not be in accord with those expressed

by the other side of tht House. He was one of those stalwarts whose presence
we would .always miss, beenuse T recolleet he held his own against odds froim

whatever it came. More than that, he wae a person who recognised no barriér
of caste, creed or colour in the recognition of the vital interests of this conntry.

A man of rare ability, a man of thorough independence, 8 man of rare industry,

& man of complete accommodution with charming manners, it ig difficult to

find the like of 'him in this House ard diffiovlt to replace him. I join with

the sentiments that fell from the Honourable the Leader of the House and I

associate myself with the message of sympathy which has been asked to be

conveyed to the members of the bereaved family.

) Nawabzada Muhammad Liaguat Al Khan (Rohilkund and Kumaon ¥ivi-
sions: Muhammadan Rural): Sir, T join with my two Honourable colleagues in
paying tribute to the memory of the late Mr. Abdur Rasheed Choudhury. T
am sure this House will miss his presence very much. He' was always very
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[Nawabzada Muhammad Liaquat Ali Khan)
active in studying the questious that ceme up for discussion before this House.
His sense of duty to the House and to the people outside and to his constituency
was indeed remarkable. 1 remember during the last Budget session, when the
Japanese had invaded Indis and Mr. Abdur Rasheed Choudhury's home was
not very. far from the Japanese army of invasion, in spite of all worries and
anxieties, he stuck to his post in this House and voted on the popular side,
thus representing hi§ constituency truly’ and faithfully. Rvery Honourable
-Member of this House will mourn his loss and I request you to convey our
sympathies and condolences also to the eaved family. ’
" Mr, President (The Honourable Sir AM®ur Rahim): I associate myself with
the tribute paid to th&8 memory of the late Mr. Abdur Rasheed Choudhury.
As has been said by the Honourable the Leader of the Opposition, Mr. Abdur
Rasheed Choudhury discharged his dutics in' this House with considerable
ability and independence and he took a keen intetest in the questions comaing
up before the House. It will be my duty to convey to the members of the
bereaved -fathily the resolution of condolence adopted hy this' House.
MOTIONS FOR ADJOURNMENT ’ .
- Mr, President (The Honourbale Sir Abdur Rahim): Adjournment Motions
Nos. 1 and 2. Me. Jamnadas Mehta does not want to move them. No. 8 in
" the name of Bardar Sant Singh, - '
Sardar Sant Singh (West Punjab: gikh): T have given an amended motion
which is No. 11, which I want to move. :
Mr. President (The Honourable Sir Abdur Rehim): This motion No. 8 has
bnen ‘disallowed by the Governor General on the ground that it is to the detri-
ment of public interest.

FAILURE TO SUPPLY ADEQUATE PETROL To THE KARACHI MUNIOIPAL CORPORATION.
Mr, President (The Honourable Sir Abdur Rahim): Seth Yusuf Abdoola
Haroon has. given notice of his intention to move the adjournment of the House
to discuss a definite matter of urgent public importance, viz., the failuye of
the War and Transport Department and its Agency at Karachi to supply nde-
quate petrol to the Karachi Municipal Corporation for removal of city refuse
a8 reported in the issue of the Sind Observer dated the 15th August, 1944, and
thus endangering the city with outbreak of epidemics. : :

I .understand that petrol supply is the concern of the Sind Provincial Gov-
-ernment and- not that of the Government of India. '

Seth Yusut Abdoola Haroon (Sind: Muhammadan Rural): I submit the
Provincial {iovernment hag got no hand in it, '

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): That is not correct. '

Seth Yusuf Abdoola Haroon: I have received a letter from the Provincial
Government which says that the matter definitely rests with the Central Gov-
ernment who have got their central organisation over there, )

The Honourable Sir Edward Benthall: T submit the matter is entirely a
question between the Provincial Governmént acting through the Provincial
Motor Transport Controllex, and the local body. The Provincial Government
has complete discretion in the matter.

Mr, President (The Honourable Sir Abdur Rahim): The Central Government
has nothing to do with the distribution of petrol direct to the Corporation.

Seth Yusuf Abdoola Haroon: If the Honourable Member for War Trans-
port will give me an assurance that the Provineial Government has got full
authority in this matter, I will not pursue the matter here.

The Honourable Sir Edward Benthall: T have just answered,

Mr. President (The Honourable Sir Abdur Rahim): On the facts stated by
the Honourable Member for War Transport; the motion is disallowed.

Mr, Prosident (The Honourable Sir Abdur Rahim): Motions Nos. 5 and 6
have been disallowed by the Governor General on the ground that they-cannot
be moved without detriment to the public interest.
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Mr, Jamnadas Mehta hgs withdrawn notice of motions in his name.

FAILURE TO ASSURE TERMINATION OF SERVICES oF THE U. K. C. C. WITH THE
TERMINATION OoF THE WAR.

Mr, President (The Honourable Sir Abdur Rahim): Then Mr, Thatto-
padhyaya wants to discuss ‘‘the lack of policy of the Government of India in
the face of grave danggr created by the introduction of the U.K.C.C. into India
and in the Government of India's faiture to assure the Indian public by a

.communiqué to the effect that the services of the U.K.C.C. would terminate
gimultaneously with the termination of the war’'.

This question was discussed before and nothing new has cropped up since
the last Session. It is therefore out of order.

ReFusAL oF PERMISSION FOR PUBLICATION oF CORRESPONDENCE BETWEEN MABATMA
Gaxprt anp H. E. THE VICEROY.

Mr, President (The Honourable Sir Abdur Rahim): Then Mr. Akhil Chandrs-
Datta wants to discuss the refusal of the Government of India.of permission--
for publication of the emtire correspondence that passed bétween Mahatma
Gandhi and His Excellency the Viceroy since the former’s incarceration in
August 1942. . :

Has not the entire correspondence been published with the exception of
one letter? - _

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): ‘I understand it has only been recently published aftere
T gave notice of this motion. : ) '

Mr. President (The Honourable Sir Abdur Rahim): Then this motion cannot
be moved.

i

(GovERNMENT COMMUNICATION DESCRIBING MR. PHILLIPS, PERSONAL REPRESENTA-
TIVE OF PRESIDENT ROOSEVELT, A8 persona non-grata,

Mr. President (The-Honourable Sir Abdur Rahim): Then Sardar Sant Singh
wants to raise the question of ‘'the communication of the Secretary to the
Government of India for External Affairs describing Mr. Phillips, a Personal
Representative of President Roosevelt ag persona non grata for advocating the
cause of freedom of India'’. ’

This has been disallowed by the Governor General on the ground that it
cannot be moved without detriment to the public interest. -

Mr. President (The Honcurable Sir Abdur Rahim): The next four motions
stand in the name of Mr. Akhil Chandra Datta and all relate to the subject of
food. As there is to he a debate on this -subject tomorrow, they cannot be
" discussed. , *

Mr. Akhil Ohandra Datta: Sir, the subject of my motien has nothing to do
with the general food situation of ®he country but with a specific case of.
wastage.

Mr, President (The Honourable Sir Abdur Rahim): It eannot be in order
because the whole position will be open to discussion tomorrow.

Prof. N. G. Ranga being absent, his motions cannot be taken up.

DisMISSAL OF SARDAR SHAUKAT HAYAT KHAN, A MINISTER IN THE PUNJAB.

Mr, President (The Honourable S8ir Abdur Rahim): Then Nawabzada Lia-
quat Ali Khan wants to move thé adjournment of the House to discuss ‘‘the
failure of the Governor General to exercise general control and issue necessary
directions in the matter of the misuse by the Governor of the Punjab of the
power conferred upon him®under section 51 of the Government of India Aet,
1985, inasmuch as he used that power against an individual Mimster and dis-
missed from ministership Sardar Shaukat Havat Kban without furm’s}'ling the
particulars of allegations or charges sgainst him and did not allow him any

Al T . -

- .
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' [Mr. President.]
opportunity to give his explanation or defence before dismissal, which is the
inherent right of every citizen according to the rules of natural justice, thereby
casting grave reflection on the honour of Sardar Shaukat Hayat Khan and has,
in~ spite of repeated demands, declined to disclose the full facts''.

How is this Assembly entitled to discuss a matter of this kind?

Nawabzada Muhammad Liaquat Ali Khan (Rohilkypd and Kumaon Divi-
sior(tls: Mubhammadan Rural): Sir, section 54(1) of the Government of India Act
reads: - ’
“In so far as the Gavernor of a province is by or under this Act required to act in his
discretion or to exercise his individual judgment, he shall he under thé general conirol of,
and comply with such particular directions, if amy, as may from time to time be given
to him by the Governor General in his discretion.”’ .

Mr. President (The Honourable Si? Abdur Rahim): Did the Governor
General, give any direction in this case? -

Nawabzada Muhammad Liaquat Ali Khan: ] do not know,

. Mr. President (The Honourable Sir Abdur Rahim): Then this section does
_not .apply, __ . E

Nawabzads-¥Maliammaq Liaqust Al Khan: It does,. because my poial is
that failure to take action is an action in itself, and I am sure the legal
luminaries here will agree with me that when under a provision of the Act the
Governor General had power to give directions where such powers are used by
Governors under his control, and if he has not taken any action he has really
failed in his duty. Now according to our rule 12 read with rule 28 we can

»move an adjournment motton or a Resolution with regard to any action of the
Governor General provided he gives his consent. I applied through the Sec-
retary of the Assembly to the Governor General to accord his consent to the
moving of this motion. I have received a reply that while reserving discretion
to exercise his powers of ‘disallowance in respect of the motion His Excellency
the Governor General does not congider his affirmative consent to be required
to the moving of the same. So from this it appears that the Governor General
has no objection to'this motion being moved, as far as the question of consent
is concerned. . T

Mr, President (The Honourable Sir Abdur Rahim): He has reserved his
power,

Nawabzada Muhammad Lisquat Ali Khan: He has reserved his power of
disallowing the miotion and now it is for you to decide whether his consent is
necessary or not. . ' ’

Mr. Pregident (The Honourable Sir Abdur Rahim): If the Honourable
Member’s contention -is correct it would mean that this Assembly is entitled
to review the administration of every province in which the Governor of the
province has exercised his discretion in wny manner,

Nawabzadg Muhammad Lisquat Ali Khan: Yes, that is my contention, that
all these powers that are enjoyed by Governors and used in their discretion
and are under the control of the Govergpr General can be discussed on the
floor of this House if the Governor General has no objection to that matter
being discussed. . ' -

- Mr. President (The Honourable Sir Abdur Rahim): Then it means that
this Assembly can call up on the Governor General to exercise his power of super-
vision or control over the discretion of Governors of provinces in any case it
likes. :

Nawabzada Muhammad Liaguat Ali Ehan: There is no question of this
Assembly forcing the Governor General to take action.

Mr, President (The Honourable Bir Abdur Rahim): If you are criticising the *
Governor General for not taking action, it follows that you want him to take
certain action. S

Nawabzada Muhammad Liaquat Ali XMan; AR I have submitted before,
tailure to take action is action in itself.

Mr. President (The Honourable Sir Abdur Rahim): Not in all cases. .I
do not know why -the Honourable Member says that.
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Nawabzada Muhammad Liaquat Ali Khan: Sir, if you see somebody com-
mitting a crime and you do not take any action, you are guilty of abetment,
Therefore failure to take action is action in itself, and my submisgion is that
legally it is really an action if you fail to take action under the powers which
are conferred’ upon you. Otherwise it would mean that the general coutrol
which has been given under the Government of Indin Act to Governor General
is really meaningless. -

Mr. President (The Honourable Sir Abdur Rabim): It would be nullifying-
the provinecial autonomy altogether. - .

Nawabsada Muhammad Liaquat Al Khan: There is no question of provin-
cial autonomy. It is-not the action of the Government of that province which
we want to discuss.

Mr, Président (The Honourable 8ir Abdur Rahim): The Governor is en
important part of the Provincial Government under the Act. .

Niwabzada Muhammad Liaquat Ali Khan: The distinction has been made
in the Government of India Aect between actions by the Governor in his
discretion, or in his judgment, and action by the Governor acting with his
Ministers. As far as the actions of the Governor acting with his Ministers are
concerned, I submit, all those matters are really for the Provincial Governors
and for the Provincial Legislatures to take up, but where any special power is
given and that power is under the control of the Governor (eneral, T submit
that that is a matter which concerns the Centre and can be taken up in the
Central Assembly. . .

Mr. President (The Honourable Sir Abdur Rahim): If the contention of the
Honourable Member were correct, it would mean that in any case in which
the Governor of a province has actéd in his discretion, this Assembly would
be entitled to call "upon the Governor General to review and, if necessary,
reverse the actionstaken by the Governor and pass some other orders instead.
The entire scheme of the Act of 1935 is to concede autonomy to the provinces
within certain limits. The Government of a province includes the Governor
and the Act has chosen, rightly or wrongly, to give the Governor of every pro-
vince ‘powers to pass orders in certain cases in his discretion. Tt is quite true”
that the Governor General has the power to deal with such eases in. his own
discretion, but in this case he has not so acted. And, therefore, if this motion
of Nawabuzada Liaquat Ali Khan be accepted it would come to this: that thig
Assembly should eall upon the Governor General in any such case to exercise
his discretion in any way the Assembly thinks it should be exercised. T must
say that this motion euts right across the whole scheme of the Act of 1935 and
is therefore. out of order. " . :

FAILURE To APPLY IN TIME For HELp For INDIA To THE U.N.R.R.A.

Mr. President (The Honourable 8ir Abdur Rahim): The next notice is from
Mr. K. 8. Gupta. He has given notice of his intention to move the adjourn-
ment of the Assembly for discussing a matter of urgent public importance,
namely, ‘‘the failure of the Government of India go apply for help in time to
the U.N.R.R.A. though India hag«been admitted £8 a nation entitled to receive
relief from U.N.R.R.A.". : : '

The Honourable Member has said that application was not made in time,
what is meant by that? .

Mr. K. 8. Gupta’ (Ganiam cum Vizagapatam: Non-Muhammadan Rural):
I‘irtg.e was fixed for applicationd to be received and application was not mnade
n time, '

Mr. President (The Honourable Sir Abdur Rehim): What. time was fixed for
my such applications: to be received? .

-Ir. K. 8, Gupta: Grants are to be made by the end of the financial vea
l\pml. The Government of India did not apply though they were entitled to
0 80, . . .
My, Mdm (The Honourable Sir Abdnr Rahim): In your notice of motion
ou have said ‘it was not made in time’, now you say it was not made at all.
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Mr. K, 8. Gupta: Yes, Sir. It has not been made as yet. )

. The -Honourable Sir M. Arizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): . I think my- Honourable friend has got entirely the
wrong fucts. The House will remember that at the last Session a resolution
was carried in which un amendment on the lines of a similar anfendment
sponsored by the American Congress, more or less substantiallj on the suwme
h;m_is, was approved by this House and it was suggested that. we should try
to include that in' the constitution of U.N.R.R.A. 1 think it ig well known,
except in the case of those who have not been in touch with daily papers, that
that Resolution has been agreed to by the U.N.R.R.A. oily about a month
or two ago. Therefore, we could not have possibly applied till that amendment
was incorporated as a part of the U.N.R.R.A. constitution. All our difficulties
happened in 1948 when there were difficult conditions in Bengal. I think it
ie well known that this year. the- Bengal Government has been able to pur-
chase surplus grains to the extent_of 700,000 tons and we would look ridiculous
if we were now to apply on behalf of Bengal for more foodgrains., I think -’
we could not-then apply under the U.N.R.R.A. constitution and there was no
time limit and it is only now, about a month ago, that any area affected by
famine and péstilence. if of importance to the military . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
-lf:er will probably tell us why application for help was not made during the last’
amine. . : :

The Honourable Sir M. Azizul Huque: At that time wg could not apply
under the rules. T imade it clear and that was why an amendment was moved -
and was agreed to, - ‘ - .

Mr. President (The-Honourable Sir Abdur Rahim): In view of the facts

stated by the Honourable Member for Civil Supplies, I hold that this motion
i= not in order. ) :

. FAILURE. To MAKE PROPER ARRANGEMENTS -To PREVENT DEsTrRUcTiON oF A.I.C.C.
' REGORDB AT ALLAHABAD,

Mr.-President (The Honourable Sir Abdur Rahim): The next notice is
from . Sardar Manga! Singh. He wishes to discuss ‘‘the failure of the Goy-
ernment of India to make proper. arrangements to prevent the destruction of
A.1.C.C. records by white ants at Allahabad”’. - _

I think notice of & similar motion was received in the last Session and
was ruled out of order. .

Sardar Mangal Singh (East Punjab: Sikh): It was not.moved last time.

Mr. President (The Honourable 8ir Abdur Rahimi): It was and I hold that

- this motion is not in order. s

Misuse OF THE NATIONAL WAR FRONT ORGANISATION BY MALIK KHizAR Havar
Knan TiwaNa, LrapErR oF THE PuNJAB BRANCH o

Mr, President (The Hggourable Sir Abdur Rahim): The next adjournment
motion stands in the name of Nawabzada Muhammad Liaquat Ali Khan. He
wishes to move for the adjournment of the business of the Legislative Assembly
for the purpqse of discussing a definite matter .of urgent public importance,
vis., the failure of- the Governor General in Council to prevent and stop the
misuse of the National War Front Organization by the Provincial Leader of
the Punjab Branch, Malik Khizar Hayat Khah Tiwdna, who has been utilizing
the National War Front Organization for propaganda in fdavour of and collec-
tion of funds for a political party—‘‘the Zamindara League’’—thereby-creating
a great deal of hostility amongst a large section of people against the National
War Front. ) ) ‘

1 have heard of the National War _Front. Is it a Department of- the
Government of India? T

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund- and Kumson Divi-
sions: Muhammadan Rural): - Yes, Birr



. MOTIONS FOR ADJOURNMENT 67
- The Honourable Sir Sultan Ahmed (Member for Information and Broad-
casting): The question raised there is with respect to something which has been
done by the National War Front Organization in the Punjab through its leader
the Provincial leader of the Punjab Branch. 8o far as the Branch is concerned
it is not under the control of the Centre at all.

Mr. President (The Honourable Sir Abdur Rahim): But is not the Punjab
organization mmder the control of the Punjab. Government? . :
. The Honourable Sir Sultan -Akmed: Yes, of the Leader. But the organi-
sation as such is not under us except for n limited purpose. Bchemes are
prepared by the Provincial ‘organisation and submitted to us for approval and
those schemes must refer to war efforts or to “matters connected with the war
directly or indirectly. If those schemes are approved by us then we place
certain funds in their hands to implement those schemes. This question of
‘the Zamindara Lieague has nothing to do with us.

Mr. President (The Honourable -8ir Abdur Rahim): Supposing the organisa-
tion is utilised for some purpose other than what it was intended for?

The Honourable Sir Sultan Ahmed: That is a matter entirely for the Pro-
vincial Government. It has nothing to.do with us. The mjoment it i8 not
.atilised for the specific purpose intended, the funds placed in their hands will
be withdrawn on the recommendation of the Auditor General. Apart from
that, I understand that no funds were collected for the Zamindara League on-
any of these occasions. 2t '

Several Honourable Members: They were. ,

The Honourable Sir Sultan Ahmed: There was no propaganda by anybody
at these meetings. It is true some of the organisers presented an address
t6 the leader who happens. to be the Premier and he received it as Premier
of the Province. Bo we have nothing to do with it. We would not tolerate
anything which is not connected with any schemg  approved by us. That
point has been made clear to all the National War Front leaders.. Nothing
has been done there which should not have been done by a.leader of the
National War Front. He is the Premier and in that capacity he has certainly
received addresses and replied to those addresses in‘his capscity as Premier,

Mr. President (The Honourable Sir Abdur Rahim): What is the nature of
the misuse you complain of ? ) .

Nawabzada Muhammad Liaquat All Khan: The meetings are held by the
National War Front and Malik Khizar Hayat Khan who happens to be ths
leader of the National War Front goes to these meetings and makes political
speeches running down all those parties who happen to be opposed to him.
politically. His speeches have - nothing to do with the activities of the
National War Front. Money is also collected—and that is a question of merit
—but if you permit me I have a number of newspaper cuttings by which I
can prove to the hilt that money hns been collected in vhe name of the
" National War Front and by the people who are officials of the National War
Front. All these purses have been presented at the meetings of the National
War Front to Malik Khizar Hayat Khan for propagating political views of his
party. Now, Sir, my Honourable friend, the Leader of the House, has tried
to wriggle out of it by suggesting that the provincial organizatidn is quite

- separate from the Central organization. . I am not quite sure if he was
really serious when he was making that contention. It is an all-India orga- -
nization under the control of the Central Government and I would refer _hirn

" to the speech he ‘made very recently at the Publicity Advisory Committee
which was held here. . . . .. : .

Mr, President (The Honourable Sir-Abdur Rahim): You need not go int»
all that. I want to know your allegations. ) .
Nawabzads Muhammad Liaquat Ali Khan: My sllegations are here and if

you will permit me I have cuttings. . . ... ) .

Mr. President (The Honourable Sir Abdur Rahim): I simply want to know

your case. t

Nawabzada Muhammad Lisqust All Khan: My case is thaf meetings aro -
held by the National War Front.and under the National War Front at which
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speeches are made by the Provincial leader criticising the political activities
of those parties that do not see eye to eye with him.
. Mr. President (The Honourable Sir Abdur Rahim): Your contention is shat
the organization is heing. utilised for purposes other than those intended? -

‘Nawabzada Mphammad Liaquat Ali Khan: That is the point.

Mr. President (The Honourable Sir Abdur Rahim): As objegfion has been
taken, will those Members who are for leave being gramted rise m their places?

(On a count more than 25 Members stood up.) _

-As not less than 25 members have stobd up, ledve to move the adjournment

motion is granted. -

The motion will be taken up at 4 o’clock or earlier, if the business of
the House is finished.

H. E. THE GOVERNOR GENERAL’S ASSENT TO BILLS

Secretary of the Assembly: Sir, information has been received that the
following Bills. which were passed by both Chambers of the Indian Legislature
‘during the Budget Session, 1944, ﬂave been assented to by Hid Excellenoy
the Governor General under the provision of sub-section (1) of section 68 of

“'the "Government of India Act, as continued by section 817 of the Government
of India Act, 1985: : . v

' The Central, Excises agd Salt Act, 1944.

The Coffee Market Expansion (Amendment) Act, 1944.

The Coal Mines Safety (Stowing) Amendment Act, 1944,

The Indian Companies (Amendment) Act, 1944.

The Indian Aircraft (Amendment) Act, 1944.

The Transfer of Property '(Amrendment).Act, 1944,

The Insurance (Amendment) Act, 1944,

. The Cantonments (Amendment) Act, 1944.

9. The Indian Merchant Shipping (Amendment) Act, 1044.
10. The Indian Coconut Committee Act, 1944.
11. The Indian Income-tax (Amendment) Act, 1944. . )
12. The Delhi Muslim Wakis (Amendment) Act, 1944. .
18. The Protective Duties Gontinuation Act, 1944.

14.*The Factories (Amendment) Act, 1944.

L ] . _
AMENDMENT TO THE INSURANCE RULES -

The Honourable Sir M. Atizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): Sir, I lay on the table a copy of B further dmend-
ment to the Insurance Rules 1939, published in Notification No. 597-1(6)/48,
dated the 3rd June, 1944, under Sub-section (8) of Section 114 of the Insur-
ance Act 1988. :

LEAIHR PO

DEPARTMENT OF COMMERCE
"' NOTIFICATION
INSURANCE
. New Delhi, the 3rd June 1944 .

.1(6)/43.—In exercise of the powers conferred by sub-sections (1) and (2) of
..am gIIu({ ]{.he Insurance Act, 1938 va of 1928), the Ceptrsl .Government is pleased
to direct that the following further amen nt -shall be made in the Insurance Rules, ].9.'.":9‘l
the same having béen previously ‘published as required .by sub-section (1) of the aaid
section, nl 1— ' L .
- For d 4 of the said Rules the following rule shall be substituted, namely :—
ﬁ‘gr Ar:ly“p::yna:n signing ss actuary under the Act shall be a Fellow of the Institute
of Actuaries, London, or & Fellow of the Facult of Actuaries in Bootland; PROVIDED
that where application is made to the Superintendent of Insurance and it is shown to-hg
satisfaction that the emplo;frmnt of an Associate of such Institute of Actuaries or of su
Faculty of Actuaries, or of any other person having actuarial knowledge for any specified
purpose is expedient in order to enable an insurer or a provident society to carry out
any of his or its obligations under the Act, the Buperintendeat of Insurance may grant the
application and permit such person to sign as actuary for the specified purpose, subject _1:0
such conditions and restrictions as the Superintendent of Insurance thinks fit to impose.

8. R. ZAMAN, Joint Becy.
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NOTIFICATIONS UNDER THE DESTRUCTIVE INSEGTS AND DESTS
| ACT ‘

_ Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
8ir, I lay on the table a copy each of Notifications No. F. 16-3/43-A; dated
the 28th March, 1944 and 17th July, 1944, under Section 4D of the Destruc-
tive Insects' and Pests Act, 1914. ., '

Copy of Notification (Agriculture) No, F. 16-3/43-4, dated the 28th March 1944,

In exercise of the powers conferred by sections 4A and 4D of the Destructive Insects
and Pests Act, 1914 ﬁoof 1914) the Central. Government is pleased to prohibit, with eflect
from the 1st May 1944, the transport from the Province of Madras to any other Province
of any of the articles specified in the First Schedule hereto annexed (being. articles which
are lizely, to carry the destructive insect known as dcerya Purchasi and thereby cause
infection. to crops . T

(a) by letter or sample post, or by air; on .

(b). by road, except by such routes as may be specified by the Government of auch
other Province; or

{¢) by rail or inland steam vessel, unless the consignmeént is accompanied-by a certificate
in the form set out in ,the Second Schedule hereto annexed and signed by the Entomo-
logist to Government, Madras, Coimbatore, or such other officer as the Director of Pty
eulture, Madras, may authorise in this behalf. :

v Tae ¥irst -ScmmpULE .
Articles to which thia notification applies

1. The following plants (but uot the fruits thereof) namely Sophora glauca, Silver Wattle
(Acacia-dealbeta). Black Wattle (Acacia, decurrens and Acacia mollissima), - Australian
blackwood (Acacia melanoxylon), Broom (Cytisus scoparius). Ulex europaeus, Potato creeper
(Solanum Jasminoides, Solanum Seaforthianum and other . climbing olanums), &ll citrus
.apeciea including .all types of orange, lime, lemon, pomelde and grape-fruit plant, apples \(all
pyrus species), all ‘Eucglyptus species including - umlthus .spéctabilis  and Eucalyptus
glauca, Rhodomyrtus tomentosa, Hypericum myseorefise, Dodonea/Banddeda, (Telugu) Aliar
Dodonea viscosa), Berberis tinctoria, Rose {Rose species), Gaultheria fragrantizsima, Rasp-

erry, country pears, Bougainvillea, Verbena, Magnolia, Pepper, Tea Casuarina.

2. The following plant materials, namely :—Buds, Cuttings, Boions, Grafts, bulbs, leaves
{but nolt manufactured. tea), seedlings, tubers, :and rhisomes, of the plants specified in
clause . -

3. Any. articles used in packing or wrapping up any of the plants or plant materials
‘mentioned above. ’

Tre BesoND ScHEDULE
Form of Certificate

This is to certify that the living planta/plant materials included in the consignment
of which particulars are given below were thoroughly examined on.................c..n. (date)
bY. il eeereee (name and designation of official)- a duly authorised official of the
PV ...{name of the Department) and.that the consignment including the pack-
ing covered by this certificate has been ade uatelav treatéd and fumigated with hydrocyanis
acld gas immediately prior to inspection and made free from Living Icerya Purchasi.

Date of examination and fumigation
Particulars . of consignment

No, and description of packages

Distinguishing marks '

Description of living plants or plans -materials
X

ﬁu'::h aczl:db{ddma of the consignee

Bignature of- certifying authority.

-

Designation.

The above certificate should be signed by the Entomologist to Government; Madras,
Coimbatore, or such other officer as may be authorised by the Director of Agriculture,
Madras, in this ]

Copy of Notificgtion (Agriculture) No, F. 16-3/43-4, dated the 17th July 1044,

In exercise of the powers conferred by section 4A of the Destructive Insects and Pests -
Act, 1914 (IT of 1914), the Central Government is pleased to direct that the following
amendment shall be made in the notification of the Government of India in the Depart-
ment of Education, Health and Lands No. F. 16-3/43-A, dated the 28th March 1844,
oamely :—

Foi-|r clanse (a) of the said notification, the following clanse shall be subistituted,
namely :—

"{sy) by letter, sample or parcel post, or by air or sea or"

(69 :




" BTATEMENTS LAID ON THE TABLE
Nl'r "EARNINGS OF New, RaiLway LiNes

The Homourable Sir Edward Benthall (Member for Railways and War

Transport): Sir, I lay on the table a copy of statement showing the net earn-

ings for the financial year 1942-43 of new Railway lines opened on and after
“the 1st April, 1936,

Statement a?noumw net earnings durmg the finanoial year 1942-43 of new Radway hsm opened on
and after the lst April 1936 -
(NOTE .--—Only such lines as are entirely open and have been working for a full year are included).

~

,

- mtmttamb
. [Net income| Percentage return centage ™m
ﬂ.n_l;h‘l Kame of Working | Gauge |Mileage|Date of [ creditable | .of Income (column 6 [ of income on

project Rallway ‘ opening [to the pro-| on capital outlay) capital outlay

or |—— some years after
1042-43 | 1041-42 | 1042-43 | opening as esti-
. ' mated originally
1 2 3 4 5 6 7 . B )
Khadro- Jodhpur | Metre | 30-72 | 20-11- | 2,10,878 | 1128Q (b; 18'21 0°'87 (
Nawabshah ] P ’ 1939 80‘ "1 «

(a) Thil uthp figure arrived at in the *final location survey'. The earlier estimates pl‘oduead before the
nding Finance Committee showed a probable return of 06 per cent only.
) lﬂhul..

APPROPRIATION AccCOUNTS, AupiT REPORTS, ETC.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I lay on the
table .a copy* each of the following Reports and Accounts in nccordance w1th
section 169 of the Government of India Act, 1935:

Appropriation Accounts (Civil) 1942-43 and Audit Report 1044. .
Comimnercial Appendix to above. -
Finance Accounts 1942-43, and Audit Report 1944..

. Appropriation Accounts (Rallways) 1942-48, Parts I and II

Capital statements, Balance sheets ete., of State Railways 1942-48

. Balance sheets of Rallway collieries and statements of all-in costs of
coal 1942-43.

7. Railway Awudit Report 1944,

8. Appropriation Accounts (Defence Services) 1942-48.

9. Commercial Appendix to above.

10. Audit Report, Defence Services 1944,

11. Appropriation Accounts (P. & T.) 1942-43 and the Audit Report, 1048.

12. Petty Ccorrections and first list of correction to Appropriation Accounts
(Civil).

18. Corrections to Commercial Appendix (Civil),

14. Corrections to Appropriation Accounts (Railways) Parts T and II.
" 15. Corrections to Railway Audit Report.

16. Corrections to Appropriation Accounts (P. & T.).

s

Omc:rs ON WHICH THE AVIATION SHARE OF THE PETROL Tax FUND WAS EXPENDED

. Mr. W. H, Shoobert (Secretarv, Pocts and Air Department). Sir, I lay
on the table a statement showing the objects on which the Aviation share of
the Petrol Tax Fund was expended during 1048-44.

Objeots - Ezpo;_:&itm
. Oluba )
Grante-in-aid to Flying Clubs in India . . . . . 05,511
Finanoial Assistance to Indian Ghdmg Auocmtlon . . . " e 11,955

Training of a member of the staﬂ' of the Civil Ayiation Directorate in ~
certain subjects pertaining to Aircraft Inspection . 226

* Not_included in these Debates, but copies have been placed in the lersry of the
Hom—!& of D. . (70)
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. Objects Expenditurs
. Rs.

" Experimental ’
Asroraft .
Construction and operation of the Wind Tunnel at the
Indisn Institute of Bcience, Bangalore, for

carrying out certain tests on sircraft . . . . . 35509

Miscellaneous items = . . . N . . 156
Transferred to the Grant for development of Civil

Aviatinn, (Civil Aviation Works) . . . . . . 5,00,000

- ) " Grand Total . 643,357

AMENDMENTS TO CERTAIN MOTOR VEHICLES RULES.

The Honourahle Sir Edward Benthall (Member for Railways and War
Transport): Sir, I lay on thetable a copy each of the foliowing Notifications in
accordance with section 133 (3) of the Motor Vehicles Act, 1989:

1. Delhi Notification No. F. 12 (36)/44-General dated-the 28th August, 1944.

2. Coorg Notification No. 113, dated the 8th May, 1944.

_943. Baluchistan Notification No. 244/35-40/M.V,, dated the 21st February,
1942, . .

0 4. Baluchistan Notification No, 2441/18-41/M.V. dated the 17th November,
1943. . v . ' '

. OFFICE OF THE CHIEF COMMISSIONER, DELHI
NOTIFICATION
Delhi, the 28th August 1044

No. F, 12 gﬁ [44-General —In exercise of the powers conferred by . sections 21 and 41
of the Motor icles Act 1939, read with the notification of the Government of India in
the” Department of Communications No. R. 60, dated .the 28th June 1939, the Chief Com-
missioner of Delhi is pleased to make the following rules, the same having been previously
published” with his notification No, F. 12(36)/44-General, dated the.5th July 1944,

- Rules.

1. Notwithstanding anything contained in the Delhi Motor Vehicles Rules 1840 no fes
shall be charged for the_issue or alteration of certificates of registration relating to motor
vehicles which are the property of the High Commiesioner for Australia in India or any
of his secretaries. - o - .

2. If the High Commissioner for Australia in India or~any of. his ‘secretaries have paid
or shall hereafter pay a fee for the issue or renewal of a licence te drive a motor vehicle
or for underﬁqing a test of competency to drive, the fee shall on his application be.

. - "

refunded to
w ! A. V. ASKWITH,
Chief Commissioner, Delki.

THE COHIEF COMMISSIONER OF COORG
NOTIFICATION

-No. 113, dated Mercara, the 8th May 1944
In exercise of the powers conferred by section 68 of the Motor Vehicles Act, 1830 (IV
of 1930) and the notification of the Government of India, Department of Communications,
No. R. 60, dated the 28th June 1838, the Chief Commissioner is pleased to make the
following amendments, to the Coor _hfotm Vehicles Rules, 1040, issued with his notificaticn
No. R.F. 43/121-30, dated the March 1640 :— .
Amendments

1. For Rule 50(c) of the said Rules, the following shall be substituted, wvic. :—

“501c) The holder of s permit shall cause Part B thereof, or the Temporary Permit
as the case may be, to be carried on the vahicle. It-shall be produced by the driver for
inspection on Jemnncl made at any reasonable time by any authorised person.” )

2. In Part B of the Form P.8t.8. appended to the said rules for the words ‘‘summ
to be exhibited on each véhicle’’ the words ‘‘summary to be carried on -each vehicle”
be substituted. . - .

3. In Part B of Forms P.Co.P. & Co.8. appended to the said rules for the words
“summary to be exhibited on the vehicle’” the words ‘‘summary to be carried on the
vehicle”” shall be substituted. : ) )

4 In Part B of Form P.Pr.C. appended to the said” rules for the words ‘‘summary to
be exhihiféed on each. vehicle’’ the words “summary to be carried on each vehicle” shall

ba substituted. " K CHFNGAPPA
) . " " Chief, Commissianer.
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CHIEF COMMISSIONER FOR BRITISH BALUCHISTAN
NOTIFICATION
- . Quetta, the 2lst Februany 1942

No. 244/35-40/M.V.—In exercise of the powers conferred by section 68(2) (ZA) of the
Motor Vehicles Act, 1930 (VI of 1839) the Chief Commigsioner of British Baluchistan
is pleased to direct that the following addendum shall be made to the British Baluchistad
Motor Vehicles Rules, 1040 published in the Notification No. 347/M.V., ‘dated the 1sb
April, 1940 printed at pages 841 to of the Gazette of India, Part II°A,"dated the 27th
April, 1840 :— . .

- . Addendum,

In Rule 4.17 ddd the following as Clause ‘C’.

“That—i? and when required, mails will be carried at such rates as may be fixed by
the Provincial Transport Authority in consultation with the Postal Authorities concerned.’

By order of

Secretary to the Agent to the Governor General and ?I'Mef
‘Commussioner in Baluchistan = (Police Departments).

'GHIEF CQMMISSIONER FOR BRITISH B\ALUCHISTAI;T,
! ’ NOTIFICATION : )
Quetta, the 17th November 1943

. 41/M.V.—In exercthe of the powers conferred by Section 64 read with
Seci\i(c‘:n gaﬂiqﬁm fMotor Vehicle Act, 1939 }IVP(:)f 1839), the Chief Commissioner of British
Baluchistan is pleased to direct that the following amendments shall be ‘made to the
Notification No. 347/M.V., dated the 1st April 1 printed at pages 841 to 982 of the
CGasette of India, Part II-A, dated the 27th April 1840 :— \
Amendments .

: After rule 5.60 of the British Baluchistan Motor Vehicle Rules, 1940, the following -

headings and rules shall be inserted, namely :— .
Special Rules applicable to gas producers installed in motor vehicles

561. Definition.—For the purpose of rules 5.62 to 5.62, the term ‘‘producer” means the
whole of the equipment necessary for the generation of producer .gas and its utilization in
the engine of a hforzur Vehicle. . : _ :
Requlations of the use of producers - A

5.62. (a) Every producer fitted to a Motor Vehicle on or after the 1st July, 1843, shall
.be of a Model approved by the Registerin%Aut.honty. Every such producer shall exhibit

in a ool:ipicuom place on the generator a p! i

te ahowmﬁ, in addition to the manufacturer's
.name and serial number,. the mark as may be prescribed and assigned to the model by the
Registering Authority,

(lb} Approval of model.—Evéry manufacturer seeking approval for a producer model
shall submit in duplicatet to the Registering Authority, specificatigns and drawings (which
should be_blue prints aor photostat copies) of the model he proposes to manufacture,
together with a copy of the instructions for operating the producer. The thickness of the
metal sheets used in the construction of the various parts of the producer shall be stated
in the specifications. The manufacturer shall also give an undertaking in writing that he
will submit a producer of that model to a board consisting of the Inspector of boilers,
factories and electrical installation in Baluchistan, the 8, V. M, E., Quetta Arsenal and
the Deputy Superintendent of Polide, Traffic, Quetta and also to produce a bus or lorry
fitted with a:producer of tha{ model at such time and place and for such tests including-
a road test of not less than fifty miles continuous run as may be determined by {he
‘board. No modification sball. be made by any one in an approved model except with
Ahe approval of the board. The board may subject the modificafion to such test as it
thinks necessary belore approving it. .

Specifications.—General.—No producer mogdel shall he approved nnleas it satisfies
the provisions of these rules and every producer fitbed on ar after the 1lst September 1843,
shall be fitted in accordance with these rules. - .

5.64. Material of construction.—All materials used in the construction of the producer,
except any component parts thereof that may be expressly excluded by the manufacturer in
his guarantee, shall be suited to tho load of the vehicle-in which it.may be installed and
the temperature, chemical and other conditipns under which it may be used and shall be
such as will last under reasonable conditions of operation and maintenance for nqt less
,thu;g.;vo ears. Gemeral—Th ’ i ) ’

.65. Deaign.—General.—The producer shall be of simple design and construetion and
shall be capable of being installed in a vehicle in such.ml:zpslnnnr afr:--

(I) Not to interfere with the steering and road safety of the vehicle, or with the
driver’s range of vision including his view to the rear through the driving mirror or with
anay signals or signalling devices required under the provisions of the Act and these rules;
A °

(IT) Not unduly to impair, the pay load space and the weight distribution of the vehicles.

5.66. W;tgh:.—t'rha t;elgl?t_ ;_ft'tha p};ﬂ:«r nhxlilll Il:. the mifimum having regard to the
requirements of atrength, rigidity, resistance to high te t: d corrosion, :
the- typs of the vehicle to w ‘chyit is to be ﬁttod.s mperatiine A m' o aad o

'
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. 567. H r capacity.—The effective capacity of fual ho shall ‘giye the wvehi
. gperating mm of not less than 50 mil.l’; wfthout mhlrgi‘:; Give the vikicle w

5.68. Accessibility.—The producer shall be designed with a view to accessibility and ease
©f maintenance, cleaning, ging and ash removal. Provision for drainage ghall be made
wwhere necessary.

b.69. Fitting.—All installations connected with the producer shall be recurely fixed.
The installations shall not form & single inflexible unit but shall be connected with flexible
mughngs at appropriate points to -relieve intermediate stresses. :

2.70. (B) Safety.—The manufacturer shall take precautions in the manufacture of pro-
ducers to ensure safety with special regard to rigk from fire, gaa poisoning aud blow back
of hot charcoal. . : '

(b) All equipment and piping shall be free from gas or Air leaks. ,

Covers of the furnace and gas filters and cocks and packings shall be air tight. If a
generator vent pipe i fitted, the pipe shall be connected directly to the furnace or n_lmll .
‘vhranch from a pipe as near as possible to the furnace. If an escape funnel is provided
:for use during the air-blowing operations, the pipe shall éxhaust above the roof levelg,

(c) Exposed surfaces at high temperatures shall be screened against accidental contact.

(d) The compartment containing the generator shall ba lined with asbestos or other
heat-registing material not less than a quarter inch thick. .

5.71. Capacity of cleaners,—The generator<and the cleaning system shall be so -designed
that they will operate for not less than 40 miles without .reﬁuiring attention or cleaning.

5:.72. (a) Pipmg.—All piping shallsbe of substantial and gas tight construction and
provided with such joints as are necessary for the effective maintenance and repair of the
vehicle. Every joint or weld shall be strong.

(b) Pipe fittings shall be made of mild steel iron or copper sheet having a thickness
not less than 18-BC (0-049 in.) or of 22 gauge G.I. piping and shall be of gas tight
construction. Flanges for piping shall be constructed from metal plate of minimuwm thick-.
ness 1/4 in, Cool:nﬁ piping for the tuyere.shall be 3/8 in. internal diameter.

5.73. Painting.—! &mrtn of a producer, except those exposed to high temperatures shall
be suitably. painted, and parts exposed to high temperatures shall be painted with a satis-
factory heat resisting paint, ° .

5.74. (a) Lay-out.—The whole of the producer shall be installed either _outsi_de or
underneath the body of a vehicle If the construction of the body of the vehicle is such

t{w producer should be inside the body of the vehicle such part shall

that some part of | 2 C
be covered so as to prevent any ill effect from gas leakage or inconvenience due to

excessive heat. .
(b) A public service vehicle may draw a trailer used solely for the carriage of gas

comiainers supplying, or plant or materials producing gas for the propulsion of the engine
of the drawing vehicle, , ) ]

5.75. (a) Location ‘of +generator.—In the case of Stage Carriages the generator of the
producer shall be located at the rear in such a position as to cause as little interference
as possible with the weight distribution. In the case .of a goods vehicle, the generator of
the producer may be located either at the rear, as prescribed for Stage Carriages, or at the
front. If the generator is located at the fromt, it shall be fitted beside the driver's seat,
inside the driver's canopy in such a position as not to interfere with' visibility or signalling.

(b} The "generator may be stayed or strapped to the body to provide rigidity but shall
be kept away from any part of the body by at least thres inches. )

5.76. Location of fuel tank.—If the generator of the producer is fitted at the front of
the vehicle :(— '

(i) The generator shall be mounted in such a position that it shgll be at a minimum
distance of 2 feet from any petrpl tank or piping, if the tank is located inside the body
of the ‘vehicle, it shall be effectively insulated, and

(i) the filling spout and any other opening shall be located on thb opposite side of
the vehicle to the generator and not lesa than 4 f®#t away from the generator; and

(iii) where an auxiliary fuel tank w*itl?}uvity feed is fitted the capacity of such tank
shall not exceed one gallon and it shall be located in the front portion of the vehicle as
far away from the generator as practicable.

5.77. Dimensions.—The. overall dimensions of the vehicle with the producer installed,
shall not exceed those permitted under the rules, .

.78, Cleaners,—Installation.—Cleaners using' solid filter material shall be installed on
the vehicle in such a manner as to allow efficient and convemient packing of the fltar

terial. :

5.79. Clearance.—The road clearance at the bottom of the furnmace shall be not less than .,
12 inches when the vehicle is unladen with the hopper full.

"5.80. (a) Performance.—Starting test.—The vehitﬁe shall be capable of moving on gas
.alone in not mare than thirty minutes from the commencement of the starting process.
For the purpose of test, the engine and the producer shall be cold at the beginning of the
process. .

(b) Speed.—The vehicle shall be capable of maintaining the following spesd, whem
running on gas alons; on level roads :— .

(i) Stage Carriages, loaded—25 miles per hour.

(i) Goods vehicle not being a heavy transport vehicle. Loaded—22 miles per hour.

5.81. (a) Inspection.—When a vehicle which has already been registered is fitted with
& producer, it shall invariably be inspected and tested sccording to these rules before
the alteration is recorded in the certificate of registration under sectin .32 ef the Ast.
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(b) All public service and goods motor vehicles fitted with gas producers shall be liable

to an inspection quarterly by the Motor Vehicle Sergeant including s road test of not less
than 25 miles. ' )

5.82. General provisions.—All prodﬁcaEs including those fitted to vehicles before the 1st
September 1843, shall be of such construction and so fitted as to provide adequate satis-
factory protection against. danger of damage or injury arising from- fire, gas poisoning or
contact with . exposed syrface at high temperature. .

- ) By order,

_ ‘H. D: RUSHTON,
Secretary to the Chief Commissioner, in British Baluchistan.

ELECTION OF A MEM;’BER TO THE STANDING FINANCE COMMITTEE

The Honourable Sir Jeremy Raisman:(Finance Member): Bir, I move:
. “That this Assembly do proceed to the election, for themremainder of the financial
yeag 1944.45, in such method as may be approved by the Honourable the President, of a

Member of the Standing Finance Committes in place of Mr, 8..C., Chatterji, who has
ceased to be a member of the Assembly.” .

Mr. President (The Honourable Sir Abdur Rahim): The qu;ation s

“That this Assembly do. proceed to the election, for the remainder of the financial
year 1944.45, in such method as may be approved ,by the Honourable the President, of a

Member of the Standing Finance Committee in place of Mr, 8. C, Chatterji, who has
ceased tq,be a-member of the Assembly.” :

The motion was adopted.

ELECTION* OF MEMBERS TO THE ADVISORY BOARD OF
) ‘ ARCHAOLOGY. ) ‘
- Mr. J. D. Tyson-(Secretary, Department of Education, Health and_Lands):
Bir, T move: ' -

“That the members of this Assembly do proceed to elect, in such manner as may be
approved by the Honourable the President, twe persons from among their own number to
b; Fﬁirpb?rs of the Advisory Board of Archmology in India constituted by the Government
o naia. - T

The' Government - Resolution, to implement which I am mnmking this
motion, is self-exp'anatory and no doubt Honourable Members saw it when
it appeared recently in the Gazette: but as this marks -a new departure "I
think the House will wish me to say a few words in amplification. In his
report Sir Leonard Woolley was-of the view that archeology could and should
play a fdr more important part than it does in the life of the Indian people:
and he weht on to stress particularly the need for co-operation between the
Archeeological Survey and the Universities. From the point of view of the
Survey the need is evident and urgent. The Survey relies on the Universities
for its recruits- and it must, in turn, be ready and able to provide the experi-
ence and facilities necessary for their fraining. 'On the other side, the Univer-
gities have much to gain from a link with the Burvey in the sphere of field-
fraining for their archeological students and for advanced scholars of Indian
history. Apart from the Universities; there are the Indian Btates Which- have
organised archeological departments an# there are the learned secieties of
India, upon whose sympathy and activity the Survey must depend in no small
measgure for popu'ar understanding - and support. We wish to have a link;
therefore, between the Survey of India and these various bodies. -

" The composition of the Board reflects the naturo of its functions. The
official members include 9 senior-members of the Department of Archmology
and the 14 non-official members include 6 representatives of Indian Univer-
gities and 5 nominees of learned societies likely to be interested in archsology.

This ' Honourable House has repeatedly shown an interest in archsology
for the services it-can render in preserving India’'s architectural heritage nnd
for the light it may throw on India’s remote past: and it has therefore seemed
to us right to invite the House to associate itself with the new Board.

T hope, Sir, I have said enough to convince the House that the- principal
object of this body-will be to evoke interest in Archeeology gnd connected
subjects and to bring the department and the interested public into close and
friendly relationship for the inter-change .of views and advice on all matters
of mutual conoern.
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Mr, Preaident (The Honourable Sir Abdur Rahim): Motion moved:

‘‘That the members of this Assembly do proceed to elect, in such manner as may be
approved by the Honourable the President, two persons from among their own number to
'l:::fe ﬂgﬂ)«;rl of the Advisory Board of Archmology in India constituted by the Government

Mr. Manu Subedar (Indian Merchants’' Chamber and Bureau: Indian Com-
merce): May I, Sir, make a remark more in the nature of an enquiry? I
should- Iike to know whether this Board will take early steps for the repatria-
tion and regtoration to India of a great many valuable archeological treasures
belonging to this country, which have been looted in the past and are now
lying in  the public museums and private collections in the United Kingdom:.
I should also like to know, if these things could net be handed over to us, as
they really belong to the people of this country, whether the sterling balances,
which some English people do not desire to repay to this country, could not be
used to make a legitimaﬁe purchase of these archsological treasures which have
been taken away, from here by force agninst the wish and sentiment of the
people of this country and which are lying in the public museums and private
collections in the United Kingdom. I am Sir, only hoping that this Board will
have the power to make such recommendations.

8ir Syed Raza Ali (Cities of the United Provinces: Muhammadan Urban):
Sir, I am glad that after all the Government of India have realised the
necessity of forming an Advisory Board of Archmology with, I take it, unfor-
tunately, advisory functions only to heélp the Department, the activities of
which have decreased very considerably of late years. We all agree that the
archeological Department is one of the mest important departments: it is one
of the few civilising departinentg that are in the hands of the present Govetn-
ment of India. - The department has been meted out a stepmotherly treatment
by the Government of India and I am afraid that those who wish in this
-House to he'p the Government of India with reference to this ‘Department
have been mostly non-officials. In spite of the keenness of my friend, Mr.
Tyson, in this subject, I do not think any well considered plans have been
laid ‘before this House either now or at any time. A desire has been expressed
@y the Department that its budget should be expanded and that new recruits
should be obtained from those sources which have not been tapped, either in
this country or outside. - This' conciliation measure has been brought now. I
wish it had a more far-reaching effect than its present moderate size indicates.
All the same, never too late either to repent or to take action. Half-hearted
though the measure is, I would like to give my support to it. I was almost
going to say that I wished to give my half-hearted support but I do not think
that it would be & wise thing on this occasion to follow in the footsteps of
the Government of India. However small and ineffective the proposal may
be. I accord it my support.

From the speech that the Honourable Mr. Tyson delivered it appeared that
the total strength of this Advisory Board would be 23. It would consist of
nine members of the Department and 14 others, among whom, I take it, would
be'some non-officials. Some of them would be gentlemen associated with our
Indian Universities. I do not know what their number would Be. I though$
Mr. Tyson mentioned five. I do not know whether five of these fourteen:
would be members associated with Indian Universities.

Mr. J. D. Tyson: Six from the Universities.

Sir Syed Raza Ali: There are two notes of warning that I must sSund
before we vote on this motion. One is that the advisory  functions of this
Board should be clearly laid down by the Governmentl of Iridia and secondly
that position should not be assigned to this Advisory Board which is enjoyed
by or, which is thrust upon the Assessors helping a sessions judge in a ecrimi-
nal sessions trisl. There should be some definite plan behind this measure.

I am very glad that the Honourable Member in charge of this Depart-
ment is here in this House, where it is very seldom that we hear his voice. It
is still more rare to hear his voice raised in support of those measures which
shoyld be introduced with a view to strengthening and sugmenting the
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[Sir Syed Raza Ali.] : '
Archeological Department, if that department is to do any good to this eoun-
try in the future. So, the first need is ghat there should be & well laid plan
behind the proposal which has been disclosed this morning and moved by the
Honourable Member. -+ - - o o

The next question is still more important than the first. This is a large
body of 23 on which it is proposed that this House should be represented in
all by two members. I take it that these-two would be in addition to 43
and if I am, right in this, would thay be. . . . . )

Mr. J. D. Tyson: There will be 36, of whom two will be from this House,
we hope and one from another place. '

Sir Syed Raza Ali: “Tflere would“be a body of 23 and there will be three
representatives of the Lefislature, two from this House and one from the
other.” I must say at once that having regard to the importance of the
subject, the number which it is proposed to assign to the islature is very
‘inadequate indeed. I am very glad that the Government; olfeﬂdia propose to
associate members of the Universities with this Advisery Board but it is very
important indeed thqt the Legislature, especially this House, should be strongly
represented on this Advisory Board, if this Advisory-Board is going to render
any service of real value to the country. I do not propbse to go into what
‘bag been, done by the Archmological Department during the last five or six
years. The history is & painful history and I do not propose to go into that.
I believe the reasons sre well known to this House. In spite of the wigilance
-exercised by the Honourable Member and the Becretary of the Department,
this Department has been run along lines that are applicable, I am tempted
%o say, to 8 trade union.- It is high time geally that the Government of
-India looked into the Department and sew that this Department exercises
‘the same civilising and humanizing influence that it exerts in every other
«country. Fortunately, there is a new Director General, of Archmology, a
gentleman whom I rhet some time ago and whose enthusiasm for the Depart-
ment, I found, was unbounded. He has very large experience of archmology.
"Not only has he rendered valuable service in connection with the ‘present war
but he possesses very valuable- knowledge of archeology. I hope the GoW¥
ernment of India wil encourage him to embark" on new schemes which are
wseful to the department and they will expand” the department. I wish him
every success and I hope that he will throw himself heart and soul into the
work of the department. ) .

Before I finish my.speech, I would impress on the Government of India
not to insist on teking a vote today. It is a friendly advice. I am one &[
those who take some little interest in this department. I know most of the
archeological buildings and centres of archieological interest, both “in India
and Burma. I have visited those places and I happen to know something about
-those places. This is my friendly suggestion to the Government of India.
Let them be ready with a scheme, lay down the functions of this Advisory
Board. Let them not insist &n taking the vote today. Let this mofion
stand over and let it be tabled before this House after sometime in the current
Bession and let the Government of India formulate a carefully prepared scheme
*'in which larger representation should be assigned to this Legislature. I would
agnin say that the subject touches a matter which interests a number of
members of this House and the other House as well, but I am speaking for
-this House now, who by reason of their past experience, training and oppor-
tunities for work, would be in a real position to help the Government of
.India with useful suggestions and advice.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, as
one interested in this subject, I should like to say & few words on the
present occasion. It cannot be denied by anybody that Arsheology is one
.of the most important cultural subjects which interests the whole people of Lhe
.country. Previous speakers have pointed out that the development of this
msubject has been neglected -very badly during the last ten or twenty yeats.
‘Now, -the Government have come’forward with a proposal to create an Advisory
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Board, Let this be the starting point for a g'rai'r. devel ent in the fiel
Archmology. If that is done, their past neglect waulm axclz:aed? ol o

As regards the representation of the Legislature on this Advisory Board,
it has been suggested that the proposed representation is inadequate. I agree
with this view, and I would request the Honourable Member in charge of
this motion to expand the number to six for the Legislature,—four for this
House and two for the other. If he does that, a great deal of the complaing
will cease to exist. .

Mr, Lalchand Navalrai. (Sind: Non-Muhammeadan Rural): I will say a word
on this. I would like to be enlightened as to how many members. there will
be on this body. 1s it & fact that there will be about six from the Universities
and nine officials and ‘only two from here and one from the Council of State?
In that case, I submit that two is too little representation of this House and I
tuggest that the number from this House should be at least four,

Lt.-Ool. Dr. J. O, Ohatterjee (Nominated Non-Officinl): Is it intended that
the representatives from the Universities should be nominated by Government
or that the Inter-Universities Board should elect the representatives? I sug-
gest that it would be very much in the fitness of things that the representatives
of the Univerrities are not nominated but elected by. the individual Universities.

Mr. J. D. Tyson: I um very glad that the idea of 4 Board for this purprose has
commended itself to the. House. I am also glad to have the sincere if qualified
support of my Honourable friend Sir Syed Ruza Ali, whose interest in arohgeo-

~logy—the cultural side of archsology—is well” known.

As questions have been -raised here usbout the personnel of the Board, I
had better say what it is. I thought that Honourable Members would have-
seen it in their copies of the Gazette. The Honourable Member in charge of
the Department will be the Chairman. There will be nine senior members of
the Archmological Survey,—the Director Genéral himself, the Deputy Director
General, the Epigraphist and six Circle Superintendents. That is what you
might call the official element from the Government of India. Then we hope
to have four representatives of Indian States and we hope they will
come at a very high level because unless this Board is of s high
level, it will not be of any help. 'Then, ave hope to have six nominees of the
Inter-University Board and that answers the Reverend Dr. Chatterjee. These
are the six representatives of Universities who will be of professorial rank and will
be hominated by the Inter-University Board. There will be five nominees of
lenrned societies and three represantatives of the Central Legislature., In case
there are any gaps to be filled up, we have retained the right to have eight
nominated members by the Government of India. We are asking Universities,
for example, to send us only members of professorial rank and it might well
nappen that some wellknown archeologist or historian did not happen in his,
own University to have professorial rank but was on his own merits a person
whom we should very much desire to have: on this Advisory Board; we have
retained power to secure his thembership by nomination. .

Lt.-Ool. Dr. J. O. Chatterjee: What is meant by the ‘‘professorial rank''?
A Vice-Chancellor of a University might not come in that category.

Mr, J. D. Tyson: We shall have to look into that. We meant University
Professors. 1 suppose the Vice-Chancellor is above professorial rank., What
we really want to get is people who are experis in the subjects concerned. If
there were any difficulty about a Vice-Chancellor, we could get him as a. nomi-
nated member.

I would ask this Honourable House not to press for an incrense in the
number of Members from the Legislature. The position ie that the constitu-
tion of this Board has -already been announced in a (Government Notification
and I have not the power on the floor of the House to accept any suggestion
hat it should be ‘four instead of two. Let us not upset thie plan-of our Board.
e are very anxious to get this Board set up and if the Board itself, when it

17 M
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meets, gives advice us to ite-composition, we shall consider it. That is cer-
tainly .one of the things that fhey can advise us about.

In answer to Mr. Manu Subedar, I should like to say that while the Board

is not an executive body and will not therefore be able to bring back by its
exeoutiye order the treasures to which he has referred, it can certainly make
recommendations on any matter of the kind that it may wish.
- As regards plannmg the business of the meetings of the Board, there'is as yed,
no definite plan for their work. They have a very free hand as to what they
will discuss and what they .will recommend.  The phraseology” of the Besalu-
tion isi—

“It will be the function-of the Bosrd to sdvise on matters related to archmology in .
India referred tq it by the Government or by members of the Board and to make sugges-

tions to Government on anv such matters to which the Board considers the Government's
attention should be drawn.”

S0, the members will have an initiative of their own if. t.hey so wish and
they--will have a very wide field. I would, therefore, ask the House to' co-
operate with us in getting this Board sef up on the present basis. We think
“that we have tapped all the sources from which we are likely to get really
~useful advice for the purpose- we have in view. _-

Mr, Lalchand Navalrai: Sir, I would like to know which is the other way
of getting the number of members of this House and the Council of State
increased? We want to press for this increase becnuse we were not consulted
by the Government when the constitution of the Board wus made. .

r. President (The Honourable Sir Abdur Rahim): The Honourabl¢ Member-
cannot make a second speech. -

Mr, Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal I’arganas,:
Non-Muhammadan): Sir, may I ask the Honourable Member if he has taken
into consideratioi the fact that the importance .of Bihar in the domain of

'-arch:eology requires some representation from the ‘Bihar Government or from
the elected members: of ‘the Bihar Assembly in”order to have the representation
of thut Ir;rovmce on this archeological Board?

D. Tyson: I do not dispute the importance of Bihar in the domain
of archseology, but we have not made any territorial allocation at all. .
Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:
“That the members of this #Assembly: do proceed to elect, in such manner as may be

- approved by the Honourable the President, two persons from among their own number to

be members of the Advisory Board of Archaology in India oonstltut,ed by the Govern-
ment of India.”

"The motioy was adopted.

Mr.” President (The Honourable, Sir Abdur Rahlm) I have to informn Hon-
ourable Members that for the purpose of election of a Member to the Standing
Finance Committee in place of Mr. 8. C. Chatterji, and of two Members for the
Advisory Board of Archueology in India, the Notice Office will be open to
receive nominations up to 12 Noon on Friday, the 3rd Noyember, 1944, and’
that the elections, if nececssary, will be held on Tuesday, the Tth November
The elections, which will be conducted in accordance with the principle of pro-

. portional representation by means of the single transferable vote, will be held

in the Assistant Secretary’s room in the Council House’ bet.waen the hours of
10-80 A. M ‘and 1 P.M.

memurwn ABSEMBLY [1sT Nov. 1944

- THE INDIAN RICE COMMITTEE BILL,

Mr, J. D. Tyson (Secretary, Department of Education, Health and Lands)-
8ir, I introduce the Bill to provide for the creation of a fund to be expended
by & Committee specially constituted for the 1mprovement. and development
of the cultivation, production and marketing of rice and rice pmducts

THF INDIAN PATENTS AND DESIGNS (TEMPORARY 'AMENDMENT)
BILL.
The Honourable Sir M. Aziznl Huque (Member for Commerce and Indus-

tries and Chvil Supplies): Sir, I move for leave to introduce a Bill temporarity
to amend the Indian Patents and Designe Act, 1911.

-
- [
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Mr, President (The Honoursble Siy Abdur Rahim): The question is:

“That leave be granted to introduce a Bill temporarily to d i
and Designs Act, 1911." . porarily to amend tho Indisn Patents ~

The motion was alopted. - *
The Honourable Sir M. Azizul Huque: Sir, I introduce the Bill,

THE PUBLIC DEBT (CENTRAL GOVERNMENT) BILL.

“The Honourable Sir Jeremy Ralsman (Finance Member): Sir, I move:
*‘That the Bill to consolidate and amend the law relating to Government securities issued

by the Central Government and to fhe management the Reserve Bank of India
public debt of the Central Government be a::oni.inmm':l.”by ¢ of India of the .

‘Mr, President (The Honourable Sir Abdur Rahim): The question is:
*‘That the Bill to consolidate and amend the law relating to Government securities issued -

by the Central Government and to the management by the Reserve Bank of Indi
public debt of the Central Government be cgzti.nued.z . ° of India of the

Tl_le .motion was adopted.

THE PAYMENT OF WAGES (AMENDMENT) BILL,

The Honourable Dr. B: R. Ambedkar (Labour Member): Sir, I introduce
Bill further to amend the Payment of Wages Act, 193:?;1.-) i, 1 introduce the

THE COFFEE MARKET EXPANSION (SECOND AMENDMENT) BILL.

Thg Honourable Sir M. Arizul ﬁque (Member for Commerce and Tndustries
and Civil Sppplies): Sir, I introduce the Bill further to amend the Coffee
Morket Expansion Act, 1942, (Second Amendment).” : :

THE INSURANCE (SECOND AMENDMENT) BILL.

The. Honourable Sir M. Azizul Huque (Member for Commerée and Industries-.

_and’ Civil Bupplies): Sir, I introduce the Bill further-
Act, 1938, (Second Amendment), _ urther to amend the Insurance

THE DELHI JOINT WATER AND SEWAGE BOARD (AMENDMENT)
- : BILL. K

Mr. J. D. '.I.‘y'llan- {Secreéary, Depa}tmerlt of Fduecation, Health and TLands):

Ib;i;;rﬁ T{E?dll;}%% ‘th'e Billl further to amend the pelhi Joint Water and Sewage

THE PUBLIC DEBT (CENTRAL GOVERNMENT) BILL,
The Honourable Sir Jeremy Raisman (Finance Member): Sir, I-move:

“That the Bill to consolidate and amend the law relating to Government - securities
issued by the Central Government and to the management by the Reserve Bank of India
of the public-debt of the Central Government be referred to a Select Committee consisting
of Mr. Muhammad .Nauman, Mr. Muhammad Azhar Ali, Mr. T. T. Krishnamachari, Mr.
T. Chapman-Mortimer, Khan Bahadur -Mian Ghulam Kadir Muhammad Shahban, Khan
Bnhafur Sheikh Habibur Rahman, Dr. Sir Ratanji Dinshaw Dalal, Mr. D. P. Bethna and the
Mover and that the number of Mgmbers whose presence shall be necessary -to constitute a
meeting of the Committee shall be five.” . g .

Honourable Members will recall that this Bill was ciroulated on a motion
which T movgd on 25th August 1943. The opinions since received have
disclosed a-general approval of the prineiples of the Bill. There has been a
certain amount of concern ab the fact that the carrying out of certain amend-
ments and improvements in the law relating to the Central public debt will,
for the firgt time, mean that the law regulating the public debt of the Centre
wjll be different from the law regulating the public debt of the Provinces.. But
that faét flows from the constitutional position and that constitutional position
is, I suggest, quite reasonable. "The position under the constitution is that’
the Central Legislature has power to legislate for the public debt of the Central
Government and thé Provincial Législatures have power to legislate regarding
their- own public debt. The only thing I can say with regard to that is that
it is for us to go ahead with our own legislation and to hope that the Provincial
Governments will in due course follow suit. o
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wil not detain the House with points of detail which I think can most

conveniently be dealt with by'the Select Committee, “There s one feature of
the Bill which I miighu perhaps mention und that is,. what is known as the
vesting order, namely, the right which it is proposed to confer on the Reserve
Bank to make an order determining the person who shall so far as the Bank
is conccrned be deemed to be the persen cntitled to a" security, where there
are two or more rival claimants. Honourable Members will have noticed that
this provision is so drafted that the interested parties will not suffer in case
the determination made by the Bank as to the person entitled to the security
should in the end prove to be incorrect. Before the Bank can under section
12 of the Bill make an order vesting the security in a particular person, it
has to give notice in writing to each claimant stating the names of all the
other claimants and the time when ®ind the Officer of the Bank by whom the
determingtion will be made. The result of such determination will also be
notified to the parties concerned. A
~ One other point, before I sit down: my Honourable friend Maulvi Muham-

mad Abdul Ghani drew attention to two or three. detailed features of the Bill
on the occasion when it was last before the House. In the course of circula-
tion, some support has been expressed for the points which he put forward
and I have no doubt that the Select Committee will take these points into con-
sideration. 8ir, I do not think I need take up any more time of the House.
Sir, I move. _ .

Mr. President (The Honourable Bir Abdur Rahim): Motion moved:

“That the Bill to consolidate and amend the law' relating to Government securities
issued by the Central Government and to the management by the Reserve Bank of India
of the public deb{ of the Central Government he referred to a Select Committee consisting
of Mr. Muhamimad Nauman, Mr. Muhammad Azhar Ali, Mr. T. T. Krishnamachari, Mr.
T. Chapman-Mortimer, Khan Bahadur Mian Ghulam Kadir Muhammad Shahban, Khan
Bahadur Sheikh Habibur Rahman, Dr. 8ir Ratanji Dinshaw Dalal, Mr. D, P. Sethna and the
Mover and that the number of Members whose presence shall be necessary to constitute a
meeting of the Committee shall be five.” . .

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

+ The Assembly reassembled after Lunch at Half Past Two of the Clock,

Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. - o

Mr. T. 8. Avinashilingam OChettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, this is a Bill which tries ‘to enact and.
consolidate the law about Government securities. The Act of 1920 applies
borh to_ the centre and to the provinces and they want to separate the law as
rogards the centre. In this matter I have only a few observations to.make. I
wish the Honourable the Finance Member had circulated to us all the opinions
which he says he has received. These opinions have not been circulated to us.

The Honourable Sir Jeremy Raisman: Sir, I understand they have been cir-
culated. The previous motion was made only in August 1943 and aftér cir-
culation the opinions must have been received fairly recently and circulated
to Members of the House quite recently. ) :

Mr, T, S. Avinashilingam Ohet}iar: As far as I remember—I am .open to
correction—we have not received the opinions. The proper tifhe to circulate
them is shortly before the Bills come up for discussion in the House. Tf they
are circulated vears or months nhead they do not serve any purpose. There-
fore 1 request that copies may again be circulated to us, at least to those who
may-require them. ) . o

Coming to the details I will refer to clauses 9, 10 and 12. Clause 9 refers
to summary procedure on death of holder of Government securities not excced-
ing five thousand rupees face value, and clause 10 deals with Government
securities not exceeding five thousend rupees face value belonging to minor or
_insane person. What they seek to do under the summary procedure is that
tLe bank straightaway comes to a decision as to the person to whom these secu-
rities should go.  What he said about notice being given to actusl claimants
is not being followed here. And then in summary determination, by the bank,
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of title to Government securities in cases of dispute they take evidence and
they give notice under clause 12. 1 do not like that the bank should be made
the final authority to determine the claims in cases of dispute. My own sib-
mission will be that even in cases of less than five thousand rupees,—which
after all is a big sum according to the general standard of this country,—and
as regards minors and insane persons where we have no people to look after
their rights, the bank should never take upon itself the duty of determining

- the claims and making a summary order. I think that would be a real hardship

-

upon the middle and the poorer classes.
Then I come to clause 24 which limits the time of limitation %o six years,
where no shorter period of limitation is fixed by any law for the time being

‘in foroe.. If there is a shorter period that period of limitation will hold good;

otherwise it will be six years. So that, if there is a minor of two years whose
father has died leaving some Government securities for the minor son, some
one gets an order on his bekalf and the minor’'s case goes by default. He is
unable to represent the matter. - According to the ordinary law he has got a
different right. But today that right of the minor is curtailed and the period
of limitation is six years from the date it is made final. This works hardship
on the minors of this country. We know that people here, even educated
people, are not well acquainted withr the law, and the law of securities is surely
not known to many people in this country, even among investors it is not
known very well. In tgese circumstances I think the provisions of this ‘Bill are
too drastic, and I think the Bill requires amendments to this and other clauses.
With these remarks I support the motion for sending the Bill to a Select Com-
mittee,

Mr, Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, on this occasion I feel very much the absence of our friend, Maulvi
Abdul Rashid Chaudhury, to whom tributes were rightly paid this morning an¢
who always studied almost all the Bills and more particularly Bills of this
kind with care and thoroughness but who unfortunately “was never put on by
Goyeroment on any select committees. 8ir, I generally agree with the remarks
of Honourable the Finance Member just made. I think this is a very important
Bill. In the first place certain powers are given to the Reserve Bank. We
know that bank is guided by its Directors and things left to them are to be
adjusted according to their directions. Here is s property right which Gov-
ernimnent desire to give to some extent to the Reserve Bank; and I ask what
povers do Government keep for themselves to see whether the justice that is
supposed to be done by the officers of the Reserve Bank is done correct.fy?
They are to some extent taking away the powers even of the court, Why
ehould they do that at this stage when people are freely buving Government
paper to an extent that never happened before? Only last year nearly 240
crores of loans were subscribed, and it is now that we are told that these powers
may be given to the Reserve Bank, ‘

With regard to the notice that has to be given to claimants, we find.that a
letter is to be written bv the Bank to each claimant of whom the Bank has
knowledge. The Bank is supposed to know or has to find out—I do not_know
through what agency—who are the claimants. They would perhaps send a
notice to the heirs of the deceased—by ordinary post not by registered letter—
at the last station at which the owner of the loan was supposed to have heen
residing, or in the ‘Circle in which the loan was issued. The most wonderful
part of it is that it would be advertised in the Government Gazette. I assure
you, Bir, that a ninjority of my Honourable friends here, and, if I may be
permitted- to say, a good numbef in the Treasury Benches, do not go through
all the pages of the Government Gazette. Then it is to be printed in the
English language when we know full well that a vast majority of the people
of this country are ignorant and illiterate. Courts have often made remarks
that many orders in the Defence of India Act are published in the Government
Gazette in English with the result that poor people do not know anvthing abouf
those. I urge that this iv an important thing and due care and attention sheuld

-
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be given to this point. When matters go beforé the Court, it will issue sub-

as, etc., and will see that the claimants appear before the Court.

Then, ‘Sir, we find that the Reserve Bank may appoint any one of its officers
to adjudicate’ the claim. What is to be status and qualifications of
the officer it is noy stated. He may be an officer put in position by the Board
of Directors owing to certain circumstaneces and he may be even called a
‘senior’ officer, but there is no grade by which we can judge. Sir, in even small
criminal cases—we have Inspector of Police, “or Sub-Inspector of Palice, or, as
the Honourable the Finance Member would always like to say, Inspector of
Excise or Inspector of Income-tax. But for this purpose the Bank may, in
their sweet will, appoint any of their officers to -adjudicate these claims. What
do we find next? This officer will take such evidence as he may like or may
take such either on oath or on an affidavit. And that is all that is provided.
It is very essential, Sir, that when a claimant puts in his claim he should be
put on oath, his evidence should be taken according to the provisions laid down
in the Evidence Act. Nothing of that sort is provided. - Even when the Bank
wants a Magistrate or some other officer to take any evidence, he may do it
a8 he likes—either just record the evidence, or, if he likes, put him on oath.
But what is very important to note is, that procedure will remain ‘when the
other party is not there and vet the case will be decided on this evidence. Tt
sounds something like a sunmary Court Martial on field. No provision whatso-
ever has been made to safeguard the interests of the claimant, or to safeguard
the interests of a.minor or a widow or insane. '

Then, 8ir, we find that a limit of six years has been laid down. After that
the man can whistle! The fact about disposal may or may not be known to
all the claimants. Of course, six months’ notice is to be given, but how is he
to know that it has been disposed of. I know—and 1 am very glad to see my
Honourable friend, Mr. Sethna here—that even with regard to litigation in court,
the litigation goes on for years together and many a time it go happens that all
the parties do not know what is going on. People living in distriets and in far
off places will have much less chances to know whether an enquiry in Reserve
Bank has taken place or is going on and that it is to be disposed of or has been
disposed of within six months.

With regard to & minor or insane person, here again authority has Leen
given to the Bank Officer to give.it to a person whom he thinks fit, this is very
serious. But, on the other hand, great care hds been taken that if the matter
was taken before the Court, the Reserve Bank will place those securities with
the official trustee. If o case goes to the Court, when parties concerned are
enmmoned and lawyers- appear on behalf of the various parties, then in that
case, in order not te be involved in the litigation, as they put it, the Reserve
Bank will apply to the court and put the securities of the minor, insane, ete.,
with the Court official—known, I think. as the Court Receiver or Trustee or
Administrator. But so long as there is no litigation, the officer of the Bank can
appoint anybody and hand the securities over to him. Then, Sir, we find that
if there is a bona fide claimant and if he is called upon to take the securities,
what.conditions have been impcsed upon him: '
..... the Bank may require the person in whese favour the order ir to be made

. execute & bond with one or more sureties in such form as may be prescribed or to furnish
security not exceeding twice the value of tWe subject-matter of the order. .. .”

If a poor man has got Rs. 8,000 left to him, he must find Rs. 6,000 in order
to satisfy the Bank and get that money—i.c., twice the sum.

Coming to the clause regarding penalty. I do not know how my Honourable
triend, the Finance Member, can treat any officer of the Reserve Bank—in
whose appointment he has no voice whatsoever—as public officer. The penalty
elauge rends thus: ' :

*‘Pennlty.—(1) If any person. for the purpose of obtaining for himself or for any other
merson any title to a Government security, makes to any- anthority under this Act in any
application made under this Act or in the course of anv ingniry undertaken in nursuance
of this Act any statement which iz false and which he either knows to be false or does

not believe to be trne, he shall be punishable with imprisonment for a term which may
extend to eix rmonths, or with fine or with hoth.» :
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(2) No Court shall take cognisance of any offence under sub-section (1) éxc.pt on the

complaint of the Bauk.” o
Which means if 1 find that somebody has made a false claim I cannot pro-

coed against him. The Bank must do that. Further if it chooses, the Bank
may make any complaint and where a public officer mukes o complaint, what-
ever the result, he is not responsible for the consequences. .

We may be induced to give these powers to Government officials because we
have power to bring their actions before the Legislature, but with regard t6 the
officers of the Reserve Bank, 1 #m sure the reply will be similar to what the
War Transport Member said about the Port Trust being an independent body.
Constitutionally Port Trust is an independent-body. . Btill the Chairman is
appointed by the Government, the funds are under Govermment control. If
any such thing should happen with regard to any of the Security Duty Officers
of Heserve Bank 1 wonder whether the President will be satisfied if the Hon-
ourable the Finance Member said that the matter had nothing wo do with us.
The' Reserve Bank is an independent body: it is a shareholders’ body, and the
Directors are elected, but we know how their elections take place. Coteries are
formed. Proxies are collected and if you scrutinise fairly, some Directors have
tmude n monopoly of getting into that body. It is a fact that Government have
F;Jot b&en eble to put that right. They have tried to divide the votes but it is a
ffact as clear as daylight that coteries are formed. Thousands of rupees are
ispent, a lot of influénce of every kind is used to get proxies snd they can get
(in and they appoint, nominate and suggest officers, including even the Governor
‘and the Deputy Governor. ~ )

In these circumstances I do feel that Government is not rendering & ser-
‘vice to the large number of.people who are now subscribing to the Government
.paper. My friend, the Houourablé the Finance Member, could not have got
the Rs. 240 crores only from the rich. The poor also have subscribed. He
may have got expert opinion from Banks and Chambers of Commerce and the
tich people. But Government is not all for those people.

I do admit that this Bill has been brought up with all good intention to help
the commercial community and the large dealers but as it is, it ig against the
intercsts of the people and especially a large number of the poor people. Besides,
the middle class people have not received sufficient protection. _I can say that 1
did not receive any intimation about this Bill coming up today and if this Bill
bas been circularised for opinion and opinions have come in then they are very
old and probably only from bankers, Chambers of Commerce and capitalists.
When you want the poorer people to subscribe, surely much more is neceded.
Many people now know that investment in Government paper is good. They
have come by this through friends and even by the advice of officials. It is
for thei~ interest that I do not see the point-in all this haste of giving this power
to the Reéserve Bank. There is only one apparent reason—and that is that
the Bank nnd the Secretary of State may not be taken to the Courts. At the
moment, they are in fact being taken to the Court as necessary parties. I
do not know whether .the Bank and the Secretary of State are paid the cost
from the other side ultimately because there.is something like security there.
The question of lawyers’ cost and the privilege of obtaining such cost come
before everything else and the mighty lawvers have made it quite clear
that the cost must be taken first. whether the parties hecome beggars or arc
starving. Of course, the only trouble would be that one of the officers of the
Rererve Bank may have to go and ask some solicitor to help. To aveid this
little trouble all this does not justify the introduction of this Bill. Neither
does it justify to help the capitalists. Well-to-do peonle will immediately go to
the Court and take letters of succession, probate, and obtain them. It is ouly
Poor who are slow and who require to be protected. I think the intention is to
facilitate matters. As such T do appeal to the Honourable the Finance Membher
to take that important point of view of the poor of giving them sufficient notice
by Registered post and by advertisement in the vernacular papers in the distriets
and towns and furthermore to make it compulsorv that the evidence should he
taken ‘on oath-according to Evidence Act and that by a proper and fit nerson.
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Furthermore, in all the Acts we pass, the rules and regulations are placed
before the House. I should like to know whether the rules that are to be
framed by the Reserve Bank or the Governor or the Directors will be placed
before the Government for sanction, and if so, will those regulations be placed
before this House for information and will this House be given an-opportunity

3w to bring their views to the notice’ of the Government. I am afraid,

. T Bir, constituted as the Reserve Bank is, probably it will not be pos-
sible to make such a provision. If that is so, Sir, 1 say that no power should
be given to the Reserve Bank, howsocever great it may be, howsoever great the
people who are its Directors may be. You have got to comsider that the rights
of the individual cannot be entrusted so lightly to anybody but to a proper ofticer
of the Government whose conduct can be lpoked into by the highest judiciary
aud also by this Legislature.

. Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,
when ut first I heard that this bill was going to eome up for discussion, 1
felt that a man like me would-have very little interest in it but as 1 listened
to this discussion I found thét even that class of people whose interest I
have been trying specially to make my own are also interested in it and their
interests are likely to be jeopardised if these two sections, Bec. 9 and 10,
were to Le pussed as they are here. If, as my friend, Mr. Hooseinbhoy Lall-
jee, said only rich people, very rich people, are involved and are interested
in this matter, they may be expected posstbly to know their own business,
lodge their claims within the particular prescribed period of six months, get
their claims registered properly and ‘thys safeguard their interests. But as
it is now, whether we like it or not, millions and millions of peasants in
different provinces have . become obliged to purchase these Government
Bonds since the beginning of this war. We know under what obnoxious
circumstances large numbers of these people have been obliged to purchase
these bonds. I should not like to say that the peasants have ‘‘purchased’
them. They were simply forced upon them. I know for a fact that even
today things are going on in villages in different parts of the country which
cannot bear description in this House. Government officinls, from the high-
est down to the ordinary policeman _are going about forcing peasants to pur-
chase these bonds and if they do not, very often unpleasant results follow.
There wasz one case within my own knowledge where the day after the
peasant concerned refused to purchase these bonds he wa& visited by the
police with an order to show cause why he should not be bound over for good
conduct and our people had to carry on a strenuous agitation before the
peasant ~oncerned could be helped tc get out of the clutches of the police.
Buch things happen in different parts of the country. It is under such eir-
cumstances that peasants are obliged to purchase these bonds. Even grain {
purchesing officers are going about the villages forcing peasants to sell their
grain, even when they do not have enough for themselves and for their own
family consumption. They insist "that a. particular percentage of the price
that is likely to be paid for the grains must be accepted only in terms of
Government Bonds. What is to happen to these people who, whether thev
like it or not, are forced to possess these Government Bonds. Are they
expected to know the intricacies of this law, are: they expected to
know where and how they are to lodge their claims and ™make sure
that they get their money? Ts it seriously argued by the. Honourable
the Tinance Member that our ordinary peasants are so capable of looking
efter. their own interests as to be able to take advantage of fhis particulary
provision which provides only for summary procedure and which doeg not leave
any room at all for the Evidence Act to come in or the ordinary law of the land
to take its own course to profect the interests of these peaple. It mav bhe !
that a peasant holds bonds worth one, two or three hundred rupees but ‘that
is a big sum for him. He certainly cannot afford to allow his claim on these
small bonds to be dismissed summarily by the Reserve Bank of India. After
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all what is' this Reserve Bank of India. It is not & representative body of
the people. This house. snyhow has no control over it. Is it at least & quasi
judicial body. Was this house given that assurance when it was_constitut-
ed?—a quasi judicial body with powers fo exercise its judicial functions. Is
there any surt of cantrol to see that the Reserve Bank ekercises these gasi
judicial functions in a really judicial manner? None at all. Under these
circumstances, I think, it is inadvisable on the part of the Government tha#l
‘they should come forward with this, sort of Bill proposing to give summary
powers to the Iieserve Bank of India, especially when they, of their cwn
accord,” have been forcing millions and millions of peasant to become holders
of Government bonds. Therefore, Sir, I very strongly oppose these two sec-
tions and I trust that the Honourable. the Finance Member will see the force
of our arguments and try to make the necessary amendments so that it
would be possible for the holders of these Government bonds to get proper
justice if and when any of them were to die and leave his minors or others
to claim the benefit from these bonds.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
L Commerce): A glance at this Bill and its perusal does not make clear to me
certain points, which I would like to mention and which I trust the Select
Committee will take into account in finally shaping this Bill. '

There wus & practice for many years, & very salutary practice, which
Government intertered with some years ago, vis., that when a holder of a
Government, security wanted to have a new certificate issued, such a rew
certificate was issued. It was presumed by these holders that in future it
was & clean document unaffected by any error in the transfer by the
previous ‘holders and the cancelled document need not involve any
loss to him. This very sslutary protection to the holders of Govern-
ment securities was interfered with and scaled down with ~the - result

. (and the Government, I maintain, acted against their own _interests
in this) that small holders of Government securities, who had invest-
ed in Government bonds the small savings which they had made, had
not thought of any question being raised with regard to the previous holders
and the validity of the transfers made to them. This was an absolute neces-
sity and [ urge that this also is & necessity Tw' I understand that in cer-
tain loans new issues are preferred by the publie, because of this that a new
issue is a clean document and there will be no question of flaws in any trans-
fers or as to their validity. As I said, this is a facility which the public
enjoyed. It is possible that Government +occasionally may have had losses
on account of some isolated cases arising. The Government's contention
was ‘‘we cannot pay the same money twice over’’ but here was a bonafide

; holder who, in response to your own appesls, to save and put in Government
paper, purchased this Government paper. He belongs to a class which
deservas protection. He belongs to a class which can least scrutinise one of
the old instruments or promissory notes on which there are a dozen endorse-
ments. Ie is not in 8 position to go into the validity of each of these
endorsements. Such s man must be saved and I say that even if it costs
something to the Government, it is in their own interest To provide facilities
by which such s holder can get a clean and a new certificate and no liability
with regard to the past endorsements. What machinery Government shouid
then set up in order to safeguard themselves against fraud or genuine legal
dificukies in previous transfers, it is for the Government themselves to
devise and T should like to know as a matter of information from the Hon-
ourable the Finance Member whether in' this Bill the power intended to be
given to the Reserve Bank covers this particular point also.

Mr G. Ranglah Naldu (Madras City: Non-Muhammadan Urban): Mr,
Deputy President, as my friend, Mr. Ranga, said ‘“Who is this bank?’’ Has
it got anv representation from the people who purchase war ‘boride of ten
Tupees or twenty rupees or fifty rupees or hundred rupees? No,: The rich

P
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people are represented in the Bunk—the directors are rich people: the Gover-
nor 18 4 rich man. But the man who takes smull war ponds, the agricul-
turist and the poor traders ure not represented at ull. -1 have seen . the
country, if you go to the villages und see, how the agriculturists and the
petty pecple are forced to purchase these war bonds.. These poor people
represeat Y3 per cent. of the persons purchasing war bonds: only 5 per cent.
gre rich and they are ruling over this Bunk and -over the destinies of the

remaining 95 per cent.” who are still continuing to take these bonds. 'The
rich people -are not bothered und worried to purchase these bonds. For in-
stance, | may say that when 1 was here last November my son was usked
to purchase these war bonds. He does not hold any property: he is a medi-
cal man working in a village, helping villagers where there is no medical aid;
he was asked to contribute money and he said ‘It is impossible; 1 am not
& holder of any property; I am a petty .doctor and have been helping the
poor people 1n this village. How can I contribute money to war bond? 1f I
. sm pressed to buy them, my father is' there in the Central Assembly and
you please write to him. I he asks me to pay money, I will be prepared to-
pay, however 1 can manage'’. Then they told him ‘‘Mr. Ramchandra Naidu,
if you do not buy war bonds, we do not care; but do not spoil others who are

- buying: do not do_any propaganda against us’'. Such is the case in the
country and such are the people who hold these securities and wno must be
helped. The®s two sections in the Bill must be eliminated; and unless they
are entirely removed there will be no salvation for the people who are pay-
ing money against these security bonds.

Mr. D. P. Sethna (Government of India; Nominated Official): Sir, I crave
your indulgence as I am addressing this aiigust Assembly for the first time..
Before I proceed to speak on the provisions of the Bill - which have bean
impugned by some of the previous speakers, may I make a brief personal
reference? It was in February 1942, when I was appointed to report on this _
Bill that -1 went to Calcutta and saw Bir James Taylor and Mr. Deshmukh,
as he then was, and had discussions with them. I went to the office of the
Central Debt section and had an insight into the way in which the securities
were renewed; after the Central Debt section came w0 Bombay, I went and
worked at the Reserve Bank Office for weeks and weeks, going through - files
of cases which had given trouble in the past to the Reserve.Bank and the
Controller of the Currency in administering the public debt. I had various
long discussions with Sir James Taylor on the subject, and it is a matter of
great regret to me, as I am sure it must be to the Members of this House,
that Sir James Taylor is not with us today to hear the discussion on a Biil
which was 80 near to his heart and to which he had contributed so much.

As to the provisions of the Bill which have been impugned by some of
the previous speakers, sections 9 and 10 relate to the summary adjudication
by the Reserve Bank in case of holders of. securities not exceeding five
thousand rupees in value, and in cases of minors and lunatics, I am astonish-
ed that the criticism should have been made, when sections 19 and 20 of
the Indian Securities Act, 1920, which is the law of the land, expressly deal
with these contingencies in a similar manner.

The other criticism which has been levelled against the provisions of
this Bill is that the Bill is intended for the protection of the rich people.
Nothing of the kind. It is primarily intended for the protection of the
poor peoplz who have not the means to enforce their legal rights and who
have been deprived of their securities and the interest on their securities
for yesrs and years under vague notices and stop orders which have not been
followed upon. The result has been, as T have seen from the files which I
have gona through, that the original holders have died, their children have
died, and it is after ten or fifteen years when the High Court or the Privy
Council has decided the case that the -securities have again come into the
hands of the rightful person. ' It was in order to provide for cases like these

-
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+4hat Sir Jumes Taylor had it in mind that the IReserve Bank should have

the power, in the same way us the revenue courts now have, of summarily

deciding us between the rival elaimants o Government securities to whow

the security belongs, leaving it to the aggrieved party to go to the court if

he is so advised. 1 am surprised that section 12 hus veen pointed out to this

House without referring to sections 19 and 20 which are in the Bill and.
which provide that no recognition by the Reserve Bank of a person as the
-holder of a Government security, and no order made by the Bank under this
Act shall deprive any person of his right to go to the court. As the Finance
Member has pointed out, when be introduced the Bill today and asked for
its refererce to the Select Committee, the decision of the Reserve Bank is
hedged rovind with various safeguards and if you will' please refer to sections
12, 18, 14 and 16, you will see that section 12 provides that if the Bank is
of opinion that & doubt exists as to the title to a Government security, it may
proceed to determine the person who shall for the purposes of the Bank be
deemed to be the person entitled thereto. It presupposes that a claim has
been made to the Reserve Bank by X or Y against Z or A and that Le is
entitled to the bond and not somebody else. It is on this that the Reserve
Bank gives notice to all the persons concerned to appear before it. The
Bank shall give notice in writing to each olaimant of whom it has knowledge,
orid the Bank shall give notice in writing to each claimant of the result of
the determination so made and it is only on the expiry of six monthg from
the issue of the last notice that the Bank may make an order vesting in the
person, found by the Bank to be entitled to the security, the security and
any unpsid interest thereon. After this any party who is disgruntled or
who is dissatisficd with the decision of the Reserve Bank has got a perfect
right to go to & court of law and to apply that he is the holder of the secur-
ity and not somebody else. A further provision has beer made in order
that the security may not remain for years and years with the Reserve Bank
earning no intgrest. The Bank has the right to give the security to the
Official Trustee of the Provinee so that the Cotirt dealing with the case could
du:eci_a that t'-.he interest on the security could, for the time being when the
suit is pending, be utilised in favour of the party whom the éourt would
consider to be prima facie entitled to the security. ~

As to Mr. Lalljee’s point about the service of the notices, that is a matter
which the Select Committee will certainly consider. This, however, will not
entail uny real difficulty because the notice will only be given to those persons
who have written to the Bank and who prima_facie would seem to be con-
cerned  with the security.

As to the officer of the Reserve Bank who is to adjudicate on the matter,
that also is a matter for the Select Gommittee to consider. If the honour-
able gentlemen had cared to read the opinions which have been circulateu
they would -have seen that the opinions disclose a wide approval to the
principles underlying the Bill. (An Honourable Member: They have not
been circulated). I am told that they hdve been circulated after 1943. It
was in August, 1943, that the Finance Member introduced the Bill and I am
-told that the opinions which have been received, Nos. 1_to 14, 22 and 23,
have been circulated. If they have not been read by the Members, it is
their own look-out. K '

Prof. N. @. Ranga: Come with us to the jail and you will know.

_ Mr. D. P. Sethna: As I have stated, the whole object of the vestfing
order is to proteot the poor holder of Qovernment * securities and not the
rich banks. It is they who will be benefited by 8 summary adjudication by
the Reserve Bank of matters with which the Bank is-not- concerned at 1ll,
as -between claimants A and B.

As regards sections 26 and 27, it has been rightly provided that if the
Bank feels that it has been cheated by any party it should apply to the
Criminal Ccurt for the prosecution of the offender. " .
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Another point made by Mr. Hooseinbhoy Lalljee is tha_lt before the Bu._nk
adjudicates 10 the matter, the Bank may require the execution of a bond -with
one .or two sureties to be held at the disposal of the Bank, for an amount
twice the value of the security. Surely, Sir, that is merely signing ihe
bond and not furnishing the security. Even if a man has Rs. 3,000, as
Mr. Hooseinbhoy has said, he can surely give a bond for six thousand.

Mr. Hooseinbhoy A. Lalljes: Will the Bank accept that? _

Mr. D. P. Séthna: The man has to show that he is worth six thousand
or whatever the amount may be.

The most surprising. part of the criticism was that the Bank decides the
matter and that there is no appeal. I submit once again that that criticism
has proceeded from not reading the Bill carefully apart from the opinions,
Section 19 points out the legal effect of orders made by the Bank. I would

“draw attention to the words ‘‘subject only to a personal liability to the
rightful owner of thesecurity for money had and received on his account.”

As to the criticism of Mr. Manu Subedar and his veference to the Privy
Council judgment, the Privy Council judgment is in favour of Government
and the Act does noit make any change in the situation. As I understand,
the Government is.not prepared to give up the indemnity which is implied
according to the Privy Council judgment. ;

If you look at the opinions received, they show a wide approval of the
principles of the Bill. There are criticisms as to details which it is the
province of the Select Committee to go into and the 8eleet Committee, I
would assure this House, will carefully consider every point that has been
raised in the opinions received. .

The Honourable Bir Jeremy Raisman: The last speaker has traversed
most of the points which were raised in the course of the debate and I do
not tRink that there is much that I can add to that. '

As my Honourable friend, Mr. Sethna, just now pointed out in his very
competent maiden speech, this is not a matter of hgsty or ill-considered
action on the part of ‘the Government. It is a measure which has been under
“very long and careful considerstion in consultation with the Bank and oo
which competent legal Bpinion has been availed of. There is no desire on

" the part of the Government to make any. drastic or unnecessary changes .in
the law but I am sure my Honourable friend, Mr. Hooseinbhoy Lalljee, will
recognise that if you leave things as they are, you are not really serving the
interests which he claims to be anxious to protect. The present position is
favourable to the indefinite continuance of disputes in regard to Government
securitics. That means either that the interest is not paid out at all or that
it may be paid outyto the person who at the moment is most skilful in mobi-
lizing legal assistance. The object of this Bill is to secure a prompt and
reasonable adjustment of these matters pending their final settlement by
the competent courts. There is nothing here to oust the courts of law.
No right is being taken from anybody which he has at present. What is
being done, as the last speaker has pointed out, is to assist the small man

. who cannot afford to go all the way to the High Court or the Privy Council,

" to assist him to get a ready decision by-the Bank. After all it is the bank
that hes the administration of the public debt. It is the bank which has
to pay the interest. As T said, the small man will now be able to go to the
bank and tell his story. The bank arranges for a rapid decision of the point
and enables him to draw his interest. " If you do not provide this kind of
remedy, then we think that you are actually weigting the scales in favour
of the wealthier and the man with the greater legal advice.

Mr. Hooseinbhoy A. Lalljee: To whom do you entrust? That is the question.
. 'The Honourable Sir Jeremy Ralsman: It has always been my bitter axpe-
rience to find that when we proposed that Government officials should do a
_thmg,‘.there, waa the utmost suspicion and it was suggested that the only virtue
and wisdom lay anywhere than in the minds and in the possession of Govern-
ment officiale. I am surprised to find it is now suggested that the only real
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repository of justice and wisdom is a Government official. The reason why the
Reserve Bank is mentioned is that the Reserve Bank is the machinery through
which thie public debt is administered. The Reserve Bank is the person who
actually pays the interest. _

Mr, Hooseinbhoy A. Lalljee: They are cashiers and there is a great difference
betweszn .being cashiers and administrators. .

The Honourable Sir Jeremy Raisman: Oh no; the Reserve Bank is more
than a cashier. The point is this. Why should you create any further machi-
nery in between your Public Debt Administrator and your courts? What you
want to do is to provide a simple and summary adjudication or settlement of
issues pending references to a court. You therefore provide that the organisa-
tion which is in daily contact with these matters, which has most experience,
which is continuslly engaged in these things and which has, as & matter of fact,
to make the payment, you provide that that organisation shall cqnduct a_provi-
sional inquiry into the matter and shall make a vesting order until such time as
the matter may be threshed out in the courts. I do not see h.ow that lends
itself to any of the criticisms or suspicions to-which Mr. Haosembh_oy Lalljee
has given voice. But in any case, I understand it to be the feeling of the
House that this Bill should go to the Belect Commitfee. The principle of the
Bill hes been widely accepted and we can leave these matters to be discussed
by the Belect Committee who will, I have no doubt, do full juati_ae to them.

* Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: .

“That the Rill to consolidate and amend the law relating to Government securifies

" issued by the Central Government and to the management by the Reserve Bank of India
of the public debt of the Central Government be referred.to a Helect Committee conssting
of Mr. Mohammad Nauman, Mr. Muhammad Azbar Ali, Mr. T. T. Krishnamachari, Mr.
T. Chapman-Mortimer, Khan Bahadur Mian Ghulam Kadir Muhammad Shahbsn, Khan
Bahadur Sheikh Habibur Rahman, Dr. 8ir Ratanji Dinshaw Dalal, Mr, D, P_ Bethna and.the
Mover and that the number of members whose presence shall be necessary to constitute a
meeting of the Tommittee shall be five.”

The motion was adopted.

THE FACTORIES (SECOND AMENDMENT) BILL.

The Homourable Dr. B. R. Ambedkar (Labour Member): Sir, I move:

““That the Bill further to amend the Factories Act, 1934, (Second Amendment) be referred
to a Select Committee consisting of Nawab Siddique “Ali Khan, Khan Bahadur Shaikh
Fazli-Haq Piracha, Mr. R. R. Gupta, Mr. A. C. Inskip, 8ir Vithal N. Chandavarkar,
Rao Bahadur N. Siva Raj, Mr. N. M. Joshi, Mr, D. 8. Joshi and the Mover and that
the number of members whose presence shall be necessary to constitute a meeting of the
Committee shall be five.” '

The provisions of the Bill fall into two parts and I think it will be desirable
from the point of view of simplicity in the matter of presentation if T explained
to the House the provisions of the Bill in two separate forms.

Part I of the Bill deals with compensatory holidays for the loss of compulsory
holidays. Members will realise that in section 35 of the Factories Act it is’
obligatory upon the. owner or manager of the faetory to give one compulsory
holiday to every adult worker jn the factory. This provision which is contained
In section 85 is subject to the provisions contained in sections 48 .and 44, |
Bections 48 and 44 provide that the Inspector of Factories may permit exemp-
tiops being granted to the manager of the factory or factory owner from the
obligations imposed by section 85. The view that is taken is this that when
such exemptions should be granted, they ought to be compensated by cther
holidays, equivalent in number. Health and efficiency of the worker requires
that he should have the requisite number of ‘holidays which are prescribed by
law. The Act, as it stands, makes no such provisions for compensatory holidays.
Consequently, clause 2 of the Bill has been introduced for the -purpose of re-
raoving this lacuna. Tt will now be open for the Provincial Governments to
make rules subject to certain adjustments that wherever exemptions-have been
granted under section 85, compensatory holidays of the equivalent amount shall
geﬂ granted to the workmen. This is the first part of the provisions of the

1. .
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[Dr. B. R. Ambedkar.] : -

Coming to the second part of the Bill, the provisions contained therein deal
with” the question of holidays with pay. It might be desirable at the outset,
to state to the House the origin of this part of the Bill. Many members of the
House will recall thet in 1936 the International Labour Conference passed a
convention relating to the holidays with pay. The Government of India, which
was represented at that International Labour Conference, was not prepared to
accept the convention and to ratify it. A Government Resolution was moved
in the Assembly on the 26th July, 1987, proposing the non-acceptance of the
convention. The Resolution was carried. But while the Government did not
find itself in a position to ratify the convention, the Member in charge of the
Resolution said that the Government would explore and examine the possibi-
lities of giving effect to the convention, if not wholly, at any .rate, in part and

- undertook to have consultation with the Provincial Governments and all the
Associations representing the employers and employees to find out to what
extent there was a general agreement in the matter of this convention. Part
II of the provisions which relate to holidays with pay are the result of this
examination and exchange of views which have been going on over a consider-
sble_number of years.

" Turning to the Bill itself, it will be seen that the Bill applies to factories
and it applies not to all the factories, but to perennial factories only. The
Bill undoubtedly is limited in its scope as compared to the provisions contained
in the convention which was adopted in 1986. While it is limited, I think it
is a beginning which should be welcome. With regard to the other provisions,
I think it will be betfer if I divide my observations in four parts so as to cover
separately the four points which legislation concerning holidays with pay must
necessarily deal with. , ‘

1. Length of holiday. 2. Qualifying conditions for a right to a holiday. 3.
Limiting conditions. 4. Pay during holiday. With regard to the.first point,
namely, length of a holiday, this is a matter which iz dealt with in the new
section 40-B which the Bill proposes to add to the Factories Act. According
to this section, the total holiday is to be on seven consecutive days for a worker
who has put in a continuous service for one year. It might be asked as to why
we have taken seven days and not more. The reply to that is that in fixing
this period of seven days, we have followed the provisions contained in the
Geneva convention of 1988 which laid down six days as the limit of the
holiday. To that we have added a seventh day which is a compulsory weekly
rest granted to a worker under section 85 of the Factories Act. With regard
to the question of qualifying conditions laying down as to when a worker will
be entitled to claim a seven days holiday, the provisions contained in the Bill
are as follows. As a matter of fact, there is really only one condition and that
is that the worker must have put in a period of twelve months continuous
service. There is no other condition. With regard to the question as to what
is continuous service of twelve months, the Bill provides for what are called
interruptions and declares that certain interruptions shall not invalidate the
claim for holidays with pay. The interruptions which are mentioned in the Bill
-are interruptions arising out of sickness, accident, guthorised leave, lock-out
period and a strike period provided the strike is legal. There is also another
provision in the Bill which relates to the same subject and that is the question
of involuntary unemployment caused by the desire of the factory owmer to
close the factory. We have limited that to a period of 80 days. If the in-
voluntary unemployment caused by the factory manager does not extend
beyond 80 days, then that would not invalidate the claim of the worker for
his right to holidays with pay. It might be necessary perhaps to. inention why
we have prescribed only 80 days. The explanation is this. Holidays with pay
must necesssrily take into account the ability of the manager or the factory
owner to pay and the view that is taken in the Bijll is that if the manager or
the factory owner is obliged to close his factory for more than 30 days, then T
think it is legitimate to presume that he has really not been prospering as well
as he ought to and*hat he is, therefore, not in a position to pay the cost for
holidays with- pay. But if the involuntary period does iiot exceed 80 days:
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then the presumption is that he is still able to bear the cost

The Bill also provides for limited condition with regard i-o th:ﬂga;sozlﬁhb;z];
and that limited condition relates to the question of accumulation of holidays
The Bill prevides that a worker who has been qualified to earn his holidavs
may be entitled to accumulate holidays for two years and that is for a total
period of 14 days. ' -

Coming to the question of pay during holidays, there are several points to
which I should like to draw the attention of the House. The first is that.
although the total period of the holiday is seven, only six are declared to be
paid holidays. The seventh, as I said, is really a day of weekly rest provided

. under section 85. With regard to the seventh day, the Bill does hot make it
obligatory upon the employer to pay for it. But at the same time the Bill
does not take away the right of the employee to demand payment, if as a’
reésult of his contract of service that holiday was due to him as a paid holiday.
‘1t is really left to be governed by the contract of service. i

The third point is with regard to the payment to be made for the_se_a RiX
holidays. The rule that we huve ndopted in the Bill is a rough, and I believe,
an equitable rule and it is this: that a worker is to be paid at & rate equivalent
to the average of his earnings during the three preceding monthg barring over-
time. ] believe that is an equitable principle. The Bill also provides that in
order to enable s workman to take his holiday, some facilities should be given
him in order to have some cash with him on -the day on which he proposes to
start on his holiday. Consequently provision is made in the Bill that half the
dues which are to be paid to the workman going on holiday shall be. paid to
him at the start.

Another matter which is relevant to this, and is also important, is this. The
Bill proposes to exempt certain-factories from its operation if it is found thet
factory has a system of holidays with pay which is substantially similar to t-}le
one provided in the Bill and &bout whose satisfactory character the Provinciul
Government i able to certify. The object underlying this clause is that if there
is & voluntary arrangement between the employer and the worker whereby the
worker is given the same privileges which we are providing in the law, the view
taken by tbe Bill is that in so amicable an arrangement it is unnecessary for the.
law to enter. . ' E

Sir, these are the main provisions of the Bill. . There are two othcr matters
to which I should like to make a reference before I sit down. The first is tie
question of a discharge of a workman by the employer to “prevent himn from
earning his holiday. The second question is the employer inducing a workian
ndt to take his holiday although he has earned it. These are questions which
I frankly admit are not being provided for in the Bill.. Not that Government
are mot aware that such questions may arise, but the view of Government is that
at the present stage, at any rate, there is no reason to suppose that such zontin-
gencies will arise. If experience shows that such cases do become usual it-would
be time then to amend the Act to stop their regurrence. For the moment the
view I hold is that the provisions of the Bill are sufficient for the purposes which
it has in view, namely, to grant holidays. with pav to factory workers. '

8ir, T move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved : - .

“That the Bill further to amend the Factories Act, 1834, (Second Amendment) he referre
to a Select Committee consisting of Nawab Siddique Ali” Khan, Khsn Babadur Shaikh
Fazl'i-Haq Piracha, Mr, R. R. Gupta, Mr. A. C. Tnskip, Sir Vithal N. Chandavarkar,
Rao Bahadur N. Siva Raj, Mr. N. M. Joshi, Mr. D). S. Joshi and the Mover and that
the number of members whose presence shal} be necessary to constitule a meeting of the

Committee shall be five.”
Mr. C. O. Miller (Bengal: European): Sir, this Group supports the motion

for Belect Committee and the principle of holidays with pay. But there are {wo
comments which I should like to make at this stage, following the lines of the
anoumble Member, the first being on the question of the compensatory
holiday. The present position under the Factories. Act is that if a worker is
ordered to work on a Sunday he is entitled to a compensatory holiday in the three
days preceding or-in the three days following that Sunday,except under the

¥
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very exceptional circumstances which are conditioned by sections 43 and 44 of the
Act. The effect of this amendment of the Act will be to say to the workman,
*“Well, you shall have your compensatory holiday, but when you will get that
compensatory holiday is a matter of convenience. You will not get it necessarily
at any particular time””. And I venture to think that the Act as it“stands is &
much more realistic approach to this problem and that the- amendment does not-
place any worker in a better position than he was before. And I suggest, there-
fore, that that part of the Bill might well be omitted.

" T now turn to the more important question of holidays with pay. As I have
said, we support the principle of holidays with pay but we do not support ine
principle of consecutive holidays with pay in every district throughout India.

* There may be parts of India in which consecutive holidays are appropriate for-
labour, but they are certainly not approgriate to all parts of India, and in parti-
cular to eastern India. The situation in eastern India is that our labour is
‘very largely immigrant labour from other provinces and that labour remains
very largely agricultural. It is a factor which goes right through Indian industrial
life and it is & very big factor which cannot be overlooked. Now, regularly every
year or two, labour seeks to return to its village for village work, village cere-
monies and agricultural work; and that custom has grown up and is accerited
‘both by the workers and by the employers. That is leave, and I wéuld suggest
that a differentiation should be drawn' between leave and holidays. Now, again
in eastern India there arc a considerable number of holidays throughout the
year, religious holidays for both communities, and it is very customary that on
these holidays factories are closed down and labour has a day off. And, more-
-over, in my part of the world, there has grown a custom of paying labour for
<certain holidays. I should like to impress that on the Honourable Member
because there are now a considerable number of holidays with pav, but they
are not consecutive; they are staggered. In many cases these -holidays exceéd
the number of six suggested in this Bill and in some cases substantially egceed
them. Therefore if the Labour Department Js going to insist on conseculive
holidays. then you are putting your employer in a position where he mnust ray
to his workmen, ‘I am very forry, but’I must abandon my previous principle
of giving you ‘holidays with pay, because the Labour Department in its wisdom
hes decreed otherwise. Bo, instead of getting six or eight or even twelve holidays
with pny staggered in a year you must in future have six consecutive holidays
with pay. Moreover, most or all of these holidays which I have given have been
uncondijtional, your six .consecutive holidays are going to be conditional’’. In
fact, the new deal which the Labour Departmept is proposing in these circum-
stances will be very much worse than the deal which labour has heen getting n
the past. And I do very earnestly request the Honourable Member to consider
that where custoin has established & certain practice which is in no way inferior
to the practice which he is now seeking to institute and which is very often a
far better practice both from the point of view of labour and of employers of
labour, he will not introduce measures which upset it. Because, I am perfectly
certain that if this system is introduced in certain parts of Bengal and us a
necessary corollery the old system is withdrawn' there will be a very considerable
1abour unrest and resentment at the innovation.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

I, therefore, hope that staggered holidays and consecutive halidays will be -
treated on an equal baxis in the Bill when it has passed through the hands of
the Select Committee. -

(It was Four of the Clock.)

) MOTION FOR ADJOURNMENT
‘Misuse oF THE NATIONAL WAR FroNT ORrcAN1zATION BY MALIE KHizar HAvat
Kaan Tiwana, LEADER oF TRE PUNJAB BrawcH
 Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions:
Muhpmmadan Rugal) : Sir, T beg to move that this Assembly do adjourn tu
discuss » matter of urgent public importance, namely, the failuro of the Governor
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in Couneil to vent and stop the misuse _of the National War Fr_ont
oGregx::?:iz:itliI;ncby the Pr%r:incial Leader of the Punjab Brsnchﬁ.‘ M:hg Khizar
Havyat Khan Tiwana, who has been utilizing the National War rl(i}q lrga:tma-
t.io:fr for propaganda in favour of and collection of funds for a political pa _w}:---
“the Zamindara Léague’'—thereby ;rehtinlg % grf_?t d:al of hostility amongst &

secti inst the National War Front. _ ’

larggi: eﬂ;lg:e C:repe t.‘})llt)wlai I:flzlaegm‘,ions which are made in this adjournment motion :
firstly " that the National War Front organization is not being used for the pl:lrpcuilef
for which it was intended; secondly, that it is being utilized by the lea e:t of
the National War Front in the Punjab for political purposes of his OW;.I. psl\ i; .
and, thirdly, that this has eliminated the sy'mpathy and the support of a large
section of people in the Punjab from the National War Front organisation.

ir, this organization was inaugurated by the then Viceroy, ‘Lord Linlithgow,
in L%L.?c}t;hlg‘tig This organisation,g according to hjm, was to be non—pglntmal zm!i
non-communal’ in the sense that no propaganda in favour of any particular poli-
tical party was to be done from the platform of the National War Front orgmil-
sation, and all persons who were willing to strengthen the home front apd help
in the war effort, irréspective of caste or creed or their political views, were
entitled to join this organisation. 8ir, unfortunately, now that the war is zom- -
ing to a close, there are not people wanting in this country who are making this
‘organisation into a political party machine and those people are those who have
the support and the blessings of the buresucracy in this country. 8ir, I submit
that to prostitute this organisation for political purposes of a p‘nrt:ocular party, air
organization which is financed and supported by public money, is a very great
offence and I am sorry to relate that the Government of India have failed in
their duty in stopping the misuse of this organisation.

Here T have a umber of cuttings from the various newspapers of Punjsh. I
will not take the time of the House by reading out from newspaper report: at
great length because there is very limited time at my disposal, but by giving

- some quotations from the speeches of Malik Khizar Hayat Khan Tiwana and
others at the meetings of the National War Front, I think I will sueceed in
showing that the Nattonal War Front is being misused and is being used: for
purposes other than for which it was intended.

An Honcurable Member: Whut about Bengal?

Nawabzada Muhammad Liaquat Ali Khan: Sir, in Montgomery, Malik
Khizar Flayat Khan while addressing a big conference in the Cinema Hall said :

“When T told Mr. Jinnah that the only alternative to the changing of the label of the
present Ministry would be the promulgation of the Governor's Rule under Section 93 in the
Punjab because as a result of the change of label no stable ministry would be possible in
the province, Mr. Jinnah was adamant and the League Leader while insisting @pon the
change of the label said that the promulgation of Section 83 would not matter. But as I

feel that going back to the Governor’s rule would not be d for the Punjab, nor for thé
Muslims or the minorities I did not agree with Mr, Jinnaic.'?' :

The statenents are absolutely false. But any how I will not take up the
time- of the House by arguing that. What I want to show is that from this
platform political speeches against a party and in favour of a particular party
or a particular group of people are being made. Tt may be said that this was
held at a Cinema Hall; it does not say what this conference was. But, Sir, it
Is stated here “‘that the Conference over which the Premier presided had be=n
organised by the District National War Front, Montgomery'’. Later on it says
that “two addresses were presented to the Premier at this Conference’.

~ Further, it says ‘A purse of Rs. 50,000 was presented to i
her, : > . 50, the Premier for the
- Zamindara Teague on behalf of the district at It)hir-: cnnference'?. er.aer

At this very conference of the National War Front, Sir Chottu Romt also
gpoke and he said :

““The door of the Zamindara League has heen made more wide and any one who agreed
with the aims and objects of the Zamindara League, even though mot what he called &
‘Taxali Zamindare’ could become a member of the League,

While thanking for the sum of Rs. 50,000 for a party which had served the Z indars,
Sir Chhotu Ram said that he treated the amount only as a first instalment of g- three
lskhs he expected fr?rm Montgomery, a tich district. On behalf of the Premier, he expressed
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[Nawabzade Muhammad Liaquat Ali Khan.]} N )
his appreciation of the. support which the M. I. As. from that district in general and
the Muslim M. L. As. in particular had given to the- Ministry.” )

This is one conference. There was another conferehoe held at Gujrat where
a purse of Rs. 65,000 was presented to the Premier and this conference wss
also held by the National War Front orgenisation. In the course of his specch
at this conference he raid :

“Despite my complete dgreement with the Muslim League jdeals I was not allowed to
remain in the League. The responsibility for .the present conflict and dissentions amongst
)ﬁ;mlimts_ lay mot with me but with those who instigated the League High Command to take
this action.” . .

Again, at the meeting which was held at Ludhiana, a similar thing happened.
Malik Khizar Hayat Kﬁan presided over the National War Front conference.
A purse was presented on.behalf of the Zamindara League and ‘‘the Premier
was complimented ori having steered clear through recent difficulties, which kad
resulted ‘in only a few young plants having been removed from the garden of
the Unionist Party’ of which the Premier was described as the gardener’”.

An Honourable Member: Is this money shared by the M.I..As.? .
Nawabzada Muhammad Liaquat Ali Khan: At this conference, Malik ihizar
Hayat Khan ‘““while declaring that he was absolutely justified in refusing to
accept what~Mr. Jinnah wanted him to do, tlre Premier reiterated that the rule
under Section 93 was the only alternative to the present Ministry in the Punjab’’.
And here T would like to invite the atfention’ of our new Honourable the Home
Member, who has come fresh after administering a provinee under Section 93,—
-this is the view of the National War Front leader of the Punjab about this rule . -
“, .. .. And if that happensd all their schemee for the betterment of the Province and
of providing facilities to those who were to return from the theatres of the war would
have heen thrown overboard.” ’
T do notdmow what my honourable friend, Sir Francis Mudie, thinks of such
meetings, . :
The Honourable Bir Francis Mudie (Home Member): In the Punjab!
Nawabzada Muhammad Liaquat Ali Ehan: There was a conferencs at
Lyellpur. This was under the National War Front. I cen go on repeating
ad nauseam all these speeches that the Honourable Minister has made. There
are certain other things. This money for the Zemindara League is being
collected in the name of the National War Frant. Here I have a statement from
Maulvi Muhammad Shafi Saheb, pleader, President, District Gujar Committee
and Ceneral Secretary, Anjuman Zamindaran, Ludhisma. This is published in
the Zamindar of Lahore of the 14th October’”. :
~*Wo Ragmen in ke sdmne pesh ki jdti hain wuh hechdre afsar kis tareh public se wasul karte
hain? Is ko chande ke lafz ac zdhir karnd apne ap ko dhokd dend hai. Humdre zile men
aise wigedt aksar hote hain kek intigdl ardzi ki manzoori ke liye Zaminddrd Teaque kd

Chanda® ada larne ki gaid lagd di gai hai anr is tareh sc ropayah ikatthd kar be Waziri
Adzam Skheb ko Sdth hazdr ki theli de kay Khush Ligd gaydor o oanT

Now, 8ir, here is another gentleman, Mr. Abdul Ghani, B.A., from Ju]lund;n;
who also makes these allegations. .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply Mem.-
ber): What does all that mean? - '

* Nawabzada Muhammad Liaquat Ali Xhan: It means that all the money that
is being collected is being collected by force from the people by the permanent
officinls of the Government and all this money is presented in the name of
the Zemindi.]ra League at the meetings of the National War Front to the Premier
%f the Punjab who happens to' be the leader of the Provincial National War

ront. :

T!tere is n.n.other gentl_eman here who says the same thing and he wnakes n
-dvsﬁmt; a]lfgatlg? t.l'm't. this n:n_ne_v éa being collected in the name of the .National
ar Front. ere is a cutting from the leading article of Tr
Delhi Tegh. 1t says: N g ‘. ¢ of @ Trdu paper of
“ls ropae ki fardhami Zamindara League ke ndm ge ] , : i-H :
National + War ﬁ'r&n?- ke dr men .{? jimf:;r' I:@it‘a“xi'gtgrlzlg h$a::ag::’uﬂgé u;";:;"z:::’;q’f;

f:i; )nhc;'ig;a”mar apne gardt anr. Hokumat ke dabdo se jabran logon ae.fopt’:yala wasul kiyd ja
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I have s6 many newspaper cuttings and so many statements from vacicus
respectable persons that if 1 were.to relate them it would take hours..

The Muslim League of Sheikhupura passed a resolution condemning the
methods of the officials of the district adopted of extorting contributions from the
gamindars of the district for the funds of the Zemindara League and saying that
the drame of the Zemindara League that is being staged in the name,of tne
National War Front would be sure to demoralize the people of the province.
What happens? Those who-have rendered valuable services to the National
War Front if they do not ngree to the misuse of the National War Front by the
Premier or the leader of the Provincial War Front of Punjab are tm'ne’d out of
the organisution. Here is a case . . . . . . . _ o

Mr. President (The Honourable Sir Abdur Rahim):- The Honourable Mem-
ber has one mihute more. -

Nawabzada Muhammad Liaquat AH Khan: . ... Khan Bahadur Nazir
Ahmad Khan was dismissed from the lazadérnhip of the District War Front,
ery, Ina s statement he said : -
M({t}ffgﬁﬁ;(iir;y Khizr H!:;(:: can continue as Provincial Leader of the National War Front
* in the presence of his pronouncement, why should a district leader professing the same faith
be dealt with otherwise. I shall continue to perform the duty even aftér my removal from
the leadership of the National War Front. But I am also of the opinion that the present
methods of the Unionists are no less Fascist in outlook, there being no scope for the
expression of even honeat opinion.” " )
Tt is really not possible within fifteen minutes to say much more but I thm_k
T have succeeded in showing that the platform of the National War Frout is
being misused, money is being collected by force from the people and in the
name of the Natienal War Front, and is presented to the Premier, who is the
leader of the National War Iront, at the ‘meetings that are nrranged and held
under the auspices of and by the National War Front of the Punjab.

Mr. President:(The Honourable SirmdAbdur Rahim): Motion moved :-

“*That the Assembly do now sdjourn.” o '

Mr. M. Ghiasuddin (Punjab: Landholders): Mr. President, I have a few
observations to make before the House. First of all, I must congratulate the
National War Front movement that it has won a great supporter in the person
of the Honourable the Deputy Leader of the Muslim League. This is an
achievement for which the National War Front in this country deserves to be
congratulated, - because if I correctly heard the Deputy Leader of the Muslim
League Party he said that he wanted to eradicate corruption from the ranks of
the National War Front movement and that he wanted to bring it on a proper
level so that people may not turn against that movement.

Well, Sir, that shows thet the Honourable Nawabzada Baheb has after all
become a great well-wisher of this movement. This was not the attitude of
the Muslim League a few vears ago when the National War Front movement
was struggling to gain a foothold among the people. If I remember correctly,
the Nawab of Mamdot, who is the President of the Muslim TLeaguc in the
Punjab, way offered the leadership of the National War Front of his disrtrict
and he refused it. It was something infra dig for him and 1 hope that this motion
of adjournment is outcome of sincere widh to improve National War Front
movement. ' '

Here I will say that the position of the Punjab in this respect is a peculior
one. For one~thing the Legislature of the Province passed a resolution giving
the fullest support to the war effort of the Aflies. So, in that respect, we can
say that the Punjab is af” war with the Axis Powers because its Legislature
wanted it to be so. Now, what is the Premier of the Punjnb? He is a servimt
“of the people and a servant of the Legislature and he has to carry out the orders
given by the peaple of his province through the channel of the Punjab Legislative
Assembly., Furthermore, I would say that the present leader of the Nationa
‘War Front movement also happens to be the Premier of the Punjab. Well, he
is Premier because he enjoys the confidepce of his people. They put him there
-and by Gol’s grace he is g?ing to remain thera so long as he enjogs that
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confidence, and, therefore, he has to do propaganda work for that purpose. Sir,
I was sorry to’ hear Nawabzada Saheb impute motives to a public man who, at
least, is of the same eminence as Nawabzada Baheb himself. Now it is not
very difficylt to impute motives t6 anybody, especially if the person happens to
hold more than one office. For instance, one can say that Nawabzada Liaquat
Ali Khan holds two offices. He was,a judge not so long ago over Malik Khizer
Hayat Khan and he condemned him. Now he holds another office, that is, he
is & mergber of this House and I will be the last person to impute any motives
to anybody. I am sure the Nawabzada when he comes here with this motion of
adjourgment, he has only one thing in his heart and that is that public money
should not be wasted and that the National War Front movement ghould -iot
be corrupted. But it there was smy uncharitable person he might impute
motives to the Nawabzada Saheb, by saying that he "had already condemned
Malik Khizar Hayat Khan Tiwana outside the House and so he wishes to
condemn him inside the House also. That is what a less charitable person would
-say. I would not dream of thinking any such uncharitable thought. But I
- would say this that our public life in this country will go'to dogs if public mep
of great eminence started imputing motives to each other. /

What is it that actually happens? As I said before, the Honourable the -
leader of the National War Front movement in the Punjab happens to hold
more than one post: he is the leader of the National War Front and he is also
the Premier of the Punjab. He may be the President of many other hodies.
What happens is that he goes on tour when naturally those bodies of which he
is the President or Chairman, etc., all come to him and present him witi
addresses and so on. So, what he does really is that at the meetings of the
Zamindara Lenague he does his propagands for the Nhtional War Front. I am
not holding any brief for him but I think that such propaganda can be done at
the rneeting of the Zamindara League.

The Nawabzada Saheb also quoted extracts from various newspapers but he
didunot think fit to mention their names. All I can say is that most of the
nhewspapers speak in favour of their own parties. If the selfsame act were done
by a member of their own party it is something very honourable but when done
by another person belonging to an opposite school of thought, it becomes some-
thing reprehensible. )

Nawabsada Muhammad Liaquat Ali Khan: It was the Tribune of Lahore
from which I quoted and it is by no méans the friend of the Muslim League. .

Mr. M. Ghiasuddin: Neitfier it is o friend of the Unionist Party.

The Nawabzada quoted from a gentleman who was very recently removed
from the leadership of the National War Front movement. Now, that gentleman
.says that he was removed, because he obstructed Major Khizar Hayat LKhan
from carrying on his party propaganda from that front, but T am sure Major
‘Khizar Hayat Khan has another story to tell, They say that that gentleman
was removed, because he was not taking sufficient interest in the work and
therefore his removal was considered necessary. $o;-if an honourable member of
this House is to come forward with statéments of those people who have been
- removed from a certain organisation and quote them, I would request other
Honourable Members of this House to attach very little importance to sugh
statements.

On the positive side T would say what the National War Front movement
has done in the Punjab. Tt is semething of which any province in this gountrv
can be proud. Nay, it is more than that. I think it is something for which
any Allied country can take pride. Half the recruits of the Indian Armv have
been supplied fromn this province, and these men came forward to serve their
covntry because of the appeal of men like Lt. Col. Malik Khizar Hayat Khan
gnd hig predecgtssnr Tiirrgikand;r Hayat Khan. Punjab has taken.a lead in.

rocuring - recruits. erefore, I would say that if provi inei
leader has shown results, it is the provinge of the alg.zn]!;rlgv;?&e t?}:.e gxxﬁﬁ
leader of the Punjab who deserves every commendation of this House.
= . 1 4
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.s"d“ Bahadur ©aptawn waipat smgn (ivormnubed Non-Otficial): Mr. Presi-
dent, | rise 10 oppose the 1oLOL WOVed bY luy Honourable friens, Nawubzads
Liaguat Al KBoau, 1 would rewrdin irom gowg into degals bus shuu_ spenk
wreely and dlearty, - .
. My Honourable friend, Mr, Ghissuddin, hus uiready explained every thing
that 18 gomng n-the National War front i the Punjab and L quite agres viin
him. 1 am a district leader of tne Nutional War l'ront in the Kohtak Listrict
and | huve attended several meetings of the movement in the Ambala Divi-
sion, . I'he Nawabzada is wrong when he says that the money is collected
in the nume of the National War Front., We the Zamindars collect the money
and present the money at our mcetings to the Honourable the Premier of the
Punjab and the National War Iront organisation js quite free from any outside”
influence. The National War Front organisation is interested in helping the
soldiers who are fighting outside India, in the Grow More Food Campaign and
generally to help the war effort in every way. In Rohtak T presented. an
address and the Zamindara League presented their address and a suin - of
Rs. 6,000 to the Honourable the Premier. What was wrong in it? This ‘is
& quarrel between the Unionist Party and the Muslim League and the Same
quarrel is being fought here. Our National War Front Leader, Mulik Khizar
Hayat Khan, is a very popular leader. We are all helping him. He is a’
great leader. We have every confidence in his leadership and he is doing every
thing. He is not misusing any money. The big zamindars collect the money
and they are supporting the Unionist Government. With these words, I again
‘it}rorkg]l]y oppose the motion moved by my Honourable friend, Nawabzada Liaquat
i Khan, :

Mr. Muhammad Naumen (Patua and Chota Nagpur cum Orissa: Muham-
madan); 1 have no desire. to keep the llouse very long on this issue. 1 only
just want to reply to my Honourable friend, Mr. Ghiasuddin, who has tried
to give s wrong interpretation to the subject of the motion. Mr. Ghiasuddin
has introduced the story of Punjab Assembly’s attitude towards war etforts
and Punjab Premier’s duties in that capacity. -We have no quarrel with that.
We-do not want to hear it. The point brought out by the Deputy Leadeg of
the Muslim League Party is that the National War Front is a Cexdtral Govern-
‘ment organisation' the expenses of -which are -being paid by the taxpayers of
the whole country, and it cannot be used far any purpose other than that for
which it was brought into being. No question arises, as Mr. Ghiasuddin pro-
bahly wanted to imply, whether we did give sanction for the setting up of
* National War ¥ront orgsnisation or not. We merely want to impress on this
House that the organisation as it stands should not have been used for any
purpose other than the purpose for which it has been made to exist, and our
claim is, and the Deputy Leader of the Muslim League Party has made the
case very clear, that the Premier of the Punjab is utilising this organisation
for purposes foreign to its purpose. I would impress on this House that in
every organisation there should be some code of morality about the- activities,
and the Premier of the Punjab, though he may be the feader of the National
War Front,-cannot and should not have done what hé is alleged to have been
doing. Even if Mr. Churchill has. an organisation of a National War Front in
Ingland, he is not expected to utilise that for the benefit of the Conservative
Party in England: if he does so, he will be, condemned by all the people there.
8o, I would like to impress upon my friend, Mr. Ghiasuddin, that he should not
try to interpret this adjournment motion in the way_ he did. The position is
clear: we want only ‘to impress on this House and through you, Sir, on the
Government that the purpose gf the National War Front is not being servad
in the Punjab and the taxpayers’ money is being spent on activitfes other than
what was originally intended, and on subjects which can never serve t.l_:e pur-
pose of the National War Front.g This is the point which I want to bring out
and nothing more. With these words, T suppoft the motion. :

“ Sir Muhammad Yamin EKhan (Agra Division: Muhammadan Rural): Sir,
my friend, Mr. Ghiasuddin, has returifed after a long tour of Europe, and

. ™
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Americs ajd we expected a 'speech of the kind from him; he said he did not
want to be uncharituble to my friend the Deputy Leader of ®the Muslim
League Party and I do not want to, be uncharitable to my friend, Mr? Ghiasuddin
and say that he was influenced in his speech by the vote of censure whith was
p.aﬁd on the Government because they deputed Mr. Ghiasuddin to represent’
Mr. President (The Honourable Sir. Abdur Rahim): The Honourable Mem-
ber must not go into all that. ' - .
S8ir Mubhammad Yamin Khan: I gm saying that 1 hope he will not take ine
to be uncharitable for saying this. He comes and says that the National War
Frony was looking forward for help to the people for a long time and they could
not find any supporters, and he said that Nawabzada Liaquat Ali Khan speaks .
teday in this strain that he has become a supporter of the National War Front.
But may I ask him—though the memory of the people is not very strong
sofnetimes but I hope he will not forget that stalwarts like Sir Sikandar Hayat
Khan, who never said that he did not belong to the Muslim League—was he
not & member of the National War Front? What is ‘Mr. Ghiasuddin com-
_pared to Bir Sikandar Hayat Khan . . . ' :
Mr. Presideat (The: Honourable Sir Abdur Rahim): The Honourable Mem-
ber should not indulge in such comparisons, o
Bir Muhammad Yamin Khan: Khizar Hayat Khan was not a member of
the Zamindara League up to the time of few months back; he was a member
of the Muslim Lsague evén up to a few months ago, and still he says that he
sticks to the ideals of the Muslin League and that he was still -helping it.
Many members of the Muslim League were helping” the National -War- Front.
So I think Mr. Ghiasuddin’ cannot side-track the issue by saying ‘this and
throwing dust in this manner on the issue before the House. The issue before
the House is only one, and it is this, that the National War Front organisation
which is financed by the'Government of Indin is being utilised by a leader,
however eminent he may be, for the bemefit of his own political party. A
meeting is convened in the name of the National War Front, under the prolec-
tion of the permanent officials who are the paid servants of the Government
because they can come to help the National War Front organisation, and at this
meeting, which is thus convened, speeches-are made, under the protection of.
the officials, by a gentleman who dare not make that speech if the officinls left
the meeting. My friend, Mr. Ghinsuddin,"may say anything he likes, “but I
challenge that let Khizar Hayat Khan and Mr. Ghiasuddin come and wmake
that speech in the Chandni Chowk or in any other place in' the Punjab,.even
in Shéhpur district, a speech of the kind he made there, if he is not protected
by the official block there, and I will be glad to see that his clothes remain »u
him in the same clean condition in which he happened to go there; if those
clothes will be covered by cowdung all over, 1 suppose it will be because rotten
eggs cannot be found in the villages easily . . .
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
must remamber. that the gentleman is not here to answer any attacks on him.
Sir Muhammad Yamin Khan: Mr. Ghiasuddin introduced his “Pérsonulity,
though I did not like it. We wanted the debate to be confined to the matter
beforg the House; but he introduced the subject and threw dust on the Muslirn
League and on our Deputy Leader by saying that there was only one champion
who wante to fight against-the Nazis, and that everybodv else ig not wantliug
to fight against the Nazis. These implications are absolutely wrong, because
every one of us wants to fight agninst Nazism; we have declared that openly
on the floor of this House many times and this implication was the most unjust
that could be made: it was only meant to influence and bins the vote on ihis
issue. The issue is clear, whether this organisation is being prostituted by
the men in authority. He happens te be a man.who enjoys two positions—-
@®ne as the premier; of course he is quite at liberty to form a party of his own
in any manner he likes: we have no objection to that. But he cannot use his
position as the leader of the National War Front in which he enjoys my con--
fidence and the confidence of many others also—he cannot use that position
&,

-
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ond that money for the purposes of bolstering up his own. party, where I sm
not interested. That is the position before this House and I hope ‘that the
House will calmly and quietly see this and 1 think my friend, Mr. Nauman, has -
put it very rightly that even my friends, my English friends in this House, .
who know the constitution very well, will not allow in their own country—
that even Mr. Churchill cahnot make use of the National War Frong for the
purpose of the betterment of the Conservative Party., He cannot. It is an
unheard of tlfing in the politics of any democratic country. You cannot ruu
one institution in one name and. utilise it for other purposes. If you are using
this organisation- for omly National War Front work,” we have no gbjection. '
The Muslim Leaguers were not opposed to ‘the National War Front. Thou-
sands of Muslim Leaguers have joined the National War Front. They not only
subseribed bit gave recruits also. If the meeting was convened for the purpose
of the war front, it must be confined to that one purpose alone. You cannot
make propaganda there for another organisation which you want to start.
That should be condemned. We want to know why the Government of India
have not stopped- this. Either they have been keeping quiet deliberately or
they do not know. T cannot say that they do_not know, because the papers
have been printing this and the Government is expected to know everything
tBat is happening in the country.

Nawabzada Muhammad Liaquat Ali Khan: A telegram was sent to them.
about this. - ) - ‘ ‘

Sir Muhammad Yamin Khan: Government has got no excuse to say that
they do not know. If they say that, they comdemn themselves. They know
everything that is happening in the country and it is the duty of the Govern-
‘ment to know. If they knew this and they deliberately kept quiet, then it
means that they are deliberately encouraging this. If this is happening deli-
berately with the help of the Government, then what does the Government
déserve. Will they themselves tell me?

The Honourable 8ir Sultan Ahmed (Member for Information and Broad-
casting): T will. ’

Sir Muhammad Yamin Khan: If the Government deliberately encouraged
this” organisation of the National War Front to be utilised for the- purpose
of political propaganda of a political party and for the purpose of collection of
funds in the same meeting, then don't they deserve the censure of this House?
If that is trie, they do deserve censure. If my friend says it is not tgue, that
is a different thing. My friend can convince gne that it is not true. But if it
2; 'brlg, then my friend .will certainly admit that he deserves the censure of
his House. . ~

My friend the Nawabzada has shown that these facts have appeared in the
Press and they have been given out in the whole of the Punjab. It does not
matterrwhat my friend the Nawabzada has suid in some place in a semi-judicial ’
capacity. It should not be-said on that account that this condemnation should
not be talken notice of. Here is a paper.which has been quoted, which Las
bean criticising the Muslim League from day to day, which has no sympathy
with the Muslim Teague and which is not very friendly to the Muslim League
and this paper comes from Lahore. If these things were wrongly printed in
the paper, then it was the duty of a man like Malik Khizar Hayat Khan, who
is the Premier of. the Punjab and who has the machinery behind him, to
oontradiot it and say this is all rubbish and romething untrue has been publish-
ed. If the National War Fron{ meeting and the Zamindara League meetings
had been held in _different places with an interval of two houfs and there were
no officials ‘present in the Zamindara League meeting, we could understand it
but that has not been done and no contradiction has been made. Tf the«facts
that have been mentioned are true, then for the sake of public morality, for
the wake of keeping the politics of the country clean, it in necessary that the
permapent officiale should not take part in politics one way or the other.
Otherwise vou will have in the politienl aphera the eonditinn of thines that
you find in municipalities and distric'ﬁ boards. One party comes ipfo power.
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It turns out all the permanent officials who are not friendly to it. It brings
in new officials.. Then another. party comes into power.. They turn out those
-officials and appoint others. The result will be that there will be no security
for the permanent officials and there will be no public morality in the ‘country
and the whole thing will turn into chaos. :
_ If you are following the example of political institutions in England, then
it 18 necessary to enforce the same principles of public morality that you find
in English institutions. If the- working of these institutions is found to be
defective, then it is the duty of every ane of us to rife to the oceasion and
condemn it. Unless you cordemn it, this praetice will continue and public’
morality will be allowed to degenerate by the action or the inaction of- the
Government. If three addresses were presented in the same meeting because
the man happens to work in three different capacities, it does not. mean that
ho can act in thrée different ways in the-same place at the same time. I think
this is not right. If the Premier is holding a National War Front meeting he
must hold it -at one time and one place and if a meeting is held for other
purposes, it must be held after some lapse of time. If he wants to'get an
address from the Municipal Committee or the District Board, it must be
geparate from the National War Front meeting. If a third meeting is held 7ér
-the purpose of collecting funds for making propaganda for the Zamindara
League, it should be held at.least two or three hours later on, in which no
permanent official should be allowed to come in. If this had been going on, .
nobody'would object. ' S

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. . ’

8ir l(nﬁmmm Yamin Xhan: T support the motion moved by my Honour-
“able friend Nawahzada Tiaquat Ali Khan, . '

Mr. Kailagh Bihari Lall (Bhagalpur, Purnea and the Bonthal Parganas:
Non-Muhammadan): T had no mind to speak on this motion but as the debste
proceeded T saw that some points nught to he made clear.

In the first instance, in my opinion. T do not think that the Governor
General in Council has much to do with this National Front matter. (4n
Honourable Member: ‘““No’’) T am told that the Governor General hae got
connection with its administration, and the Governor General in Council bhas
not. T,want this point to be made clear. This is a constitutional point.

8o far as the misapplication Br misuse of the National War Front is con-
cerned, I am at one with the Muslim League. T am prepared to support their
cortention that there should be no misuse or misapplication” of the National
War Front money or platform. One thing which strikes me is that the Muslim
League Party has no soft corner for the Premier of the Punjab. TIf it is a
fact and if the Premier of the Punjab belongs to the Tlpionist Party and wields
influence in his eapacity as T.eader of the Nationa]l War Front and uses ‘hat
influence in favour of the Unionist Party and if the Muslim League Party .want
to hound him out from every sphere. then that position does not sounq logical
to our ears. They might have had differences with the Unionist Party and
thev might not be:liking the ways of the Prime Minister of the Punjab because
he has differed from them. But, then. the Prime Minister of the 'Pun_m'b
might have his own point of view of the administration. And 80 fn_r‘aa Ehxs
aspect is eoncerned, T think the House must think nver the queamnn.ﬂmpasmqn-
ately.” They shosld not take the side of the Muslim League because the Muslim .
League has got & quarrel with the Prime Minister of the Punjsb or the Unionist
_Party in the Punjab. .I think my friends of the Muslim Teague will also be
charitable and just in this regard because it will be unjust if it once enters into
their mind that so-and-so has differed from the Muslim Teague and therefore
"he must pay the penalty and he must be hounded out from every platform
and . everywhere and ‘even the Central Assembly raust be utilised to infliet some
punishment upon him. 8o, looking from. that point of v.ie_w,' T felt an vrge
that T should make it clear that we should not be a party, if this be th_e Turking
intention on the part of the Muslim League Party, namely, to inflict - some
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punishment on the, Prime Minister because he belongs to the Unionist Party
or because he had the audacity to differ from Mr, Jinnah or had a quarrel with
Mr. Jinnah. If that be their attitude, then they must not expect any help:from
thils House. So far as the misuse of the National War Front is econcerned, I
felt that no case has been made out ageinst the Prime Minister and so far as
the misuse of the platform is concerned, I have got my own suspicion. They
say that the man could not have separated his personality while he wag acting
as the Prime Minister or acting as the Leader of the Unionist Party or acting
as the Leader of the National War Front and therefore he might have gained
wome influence and he might have helped the cause of the Unienist Party in.
the Punjab. If that be the fault, then that also falls to the ground. It is
from that point of view that I want the Muslim League Party to throw more
light as to how there has been the misapplication of the National War Fron
money or the misuse of the National War Front platform.

Maulana Zafar Ali Khan - (East Central Punjab: Muhammadan): 8ir, ‘T have
just come from the Punjab and I have been touring in that province. I went
to Khanewal where therg was a ma#8 meeting of about 15,000 people. Then,
I went to Ludhiana where there was o meeting of 20,000 people. Their united
verdict was that Malik Khizar Hayat Khan, in view of the attitude that ho
has taken up in politics, is & rencgade and he has betrayed his community.

Mr, President (The Honourable Sir Abdur Rahim): Order, order: that is not
the question before the House. L -

Maulana Zafar Al Khan:' Well, Sir, it has been declared from the house-
tops of the Unionist Ministry, and Sir Chotu Ram is one of thén, that they
will crush the life out of the Muslim League Party.

. Mr, President (The Honourable Sir Abdur Rahim): All that does not arise.
Honourable Member must not go into Pupjab politics. o
_ Maulana Zafar Ali Khan: The National War Front is the common property
of the people of India; everybody can stand on that platform. The money
that is collected there is not intended for the purpose of the Zamindara League.
Rs. 20 lakhs have already been collected and they say they will raise up to
50 lakhs in order to give support to their party, although they know that the
real power that stands hehind them are the voters by millions who will have
nothing to do with them. .
" My friend, Mr. Ghiasuddin, gave a certificate to Malik Khizar Hayat Khan
from America. May I tell him that the Mussaimans of the Punjab, which is
looked upon ae the sword arm of the Empire, ‘are no whit legs anxious’ for the
successful prosecution of the war than Malik Khizar Havat Khan and Mr.
Ghiasuddin himself are? Even Mr. Gandhi. who is ai daggers.drawn with the
Britishers, has pointed out that he in a pro-Rritisher so far as the achievement
of the great object is concerned. and that obieet is to have nothing to-do with
Fascism or Nazism and to-defeat Germany and Japan. Anvbody who pute a
spoke in' this wheel or who places an qbstacle in the achievement of thia end,
it an enemy of- the countrv. The National War Front was intended to he
used for raising money and for collecting men and material for the suecessful
prosecution of the war. But in the Puniab this moneyv is being collected for
a purpose for which it was never intended. namely, the strengthening of the -
Unionist Party. Even the material is collectad for the purpose of helping the
Zamindars Tencue. The Zamindara Teasue is n rival politicnl institution and
Malik Khizar Havat Khan“by using its platform, in the name of the National
War Front-is doing harm to the eause of the war, -

Our -opponents rav that the Mussrlmans ara agninst the war and against
{aking the part in the sneceessful pprosecution of the war, There is nothing
more untrue than this. We declare here on the floor of the House that we
want the succesa of the Britishers as against Germany and Japan. Our differ-
ences with the British Government are in the nature of a home affair. We
do not want America or Russin to help ns in solving onr problems because we
are able to help ourselves. Onr differences will go on. If _afﬂgr the war is
over the promise that the Britishers have made to us of extending to ue the
right of self-determinati>= is not fulfilled, then we will carry on our fight
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againgt them in this country. but we will never look to Ameriea or any other

country to help us. With these.words 1 support the motion moved by Nawab-
zada Liaquat Ali Khan. I trust the Government will open its eyes and see
how thihgs are going on merrily in the Punjab,

Oaptain Thakur Singh (Nominated Non-Official): Mr. President, I do not
want to take up the time of the House. All that I wish to say is that I quite
agree with my friends SBardar Dalpat Singh and Mr. Ghiasuddin,

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I may assure
the House that I restrained myself very much from entering into this fight
which, I may say, is not gracefully done. There are motives expressed against
each other arid they have even suggested that these things are done out of
personal spite. T had thought that I should not enter into this discussion and
leavp the matter to be decided in the manner they liked the best. On the one
side,. I see a party representing the Premier of the Punjab and on the other
gside I see some Members, especially the Mgver of the motion, siding the Muslim
League. Indeed, I never wanted to enter into this debate from that angle
“because in deciding this matter, it ghould be done solély on mierits,

and not because one party has o spite that it should have brought
the motion and apother party that may be in the wrong should come forward
and say it is in the right. My object in rising to take part in the discussion is
to place before the House certain issues which arise in this case. The first
issue is whether this House has constitutionally got fhe power to go into this
debste and the sécond issue is whether on merits, it is proved that defaleation
took . place, . ’

An Honourable Member: Is it defalcation?

Mr. Lalchand Navalrai: I meant the use of money for some other purpose.
Wheat is the constitutional position involved? _

Mr, President (The Honourable Sir Abdur Rahim): I have allowed this
motion to be discussed. :

Mr. Lalchand . Navalrai: I bow to your ruling and I want that the same
ruling should hold good for all times. T myself brought to the notice of the
House one or two cases of a similar nature and the ruling on those occasions.

. was differedt. }y point is this, the motion wants to censure. Censure whom?
Not the Governor Geueral in Council, but the Governror General, becnuse sec-
tion 54 that has been quoted . . . . .

An Honourable Member: This motion has nothing to do with that section.

' ’ (Interruptions,) .

_ Mr, Lalchand Navalrai: I am a disinterested speaker and I hope I will be
sllowed to have my say without these interruptions. It was snid that the
Governor General failed in not exereising . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order, this motion
has nothing to do with that. '

Mr. Lalchand Navalral: Is it not tle contention that the Governor Genetal
did not use hig discretion . . . - . : .

Mr. President (The Honourable Sir Abdur Rahim): The motion refers to

¢ thn Government of India. )

Mr. Lalchand Navalral: If the motion is against the Government of fn'dia.
then the Governor General as part of the Government of India comes in . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Membet
must nof bring in the Governor (General. This motion does not concerri him.

Mr, Lalchand Navalrai: My submission is that if this is a motion against
{the Government of India and it is in respect of National War Front of which
they have jurisdictioms then it is all right. I understood it the pther way. I
understood that it was the Governor General’s discretion that was heirig ques-
tioned and therefore I was arguing that this: House has no juritdiction,

Coming to the merits, T wish to say only a few words.” Certain extracts
from newspapers .have been read to support the doings of the Premier. On
the- other hand it wae urged that those newspapers -were ‘being published by

L35 A
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. borsons who were interested. I should like to know one thing. Has it been
proved up to this time that the money that was actually collected as earmark-
ed for the National War Front was being. utilised. for the Zamindara League?
. Kl't- Fum, t (The Honourable Sir Abdur Rahim): That is.not the sllega-.

on at all. p '

M, Lalchand Nabalrai: I say that should be the allegation and then only
on proper proof could the Premier ¢f the Punjab be made responsible.

Mr, Presdent (The Houoursble Sir Abdur Rshim). That has not been
alleged by anybody. ' * .

. Mr. Lalchand Navalrai: The misuse of National War Front money is alleged

in"this way: that-at the time when the Premier-addresses as the Leader of the
National War Front, he realises some money. At the same time, there is
another meeting of the Zamindara League and money ig taken for both the
organisations. Because the two meebings take place close upon one another,
it may be argued that it leads to some suspicion that the money collected for the
National War Front was being utilised for the Zamjndara League. I submit
that that suspicion alone is not enough to censure the Government and I do
hope this. motion will not be pursued any further,

The Honourable Bir Sultan Ahmed: Sir, I will be very brigf in my reply.
The Honourable the Deputy Leader of the Muslim League Party started by
saying that there were three points raised in this Motion for Adjournment. The

. *first was that the-Neational -War Front was not doing its legitimate businesa;
secoudly, that the National War Front was being misused for a cértain purpose
and thirdly, that this action has created hostility amengst a large sectiort. of
the people. Now, 8ir, ns regards the first, that the Nafional War Front is not
doing its legitimate work, I do not find one word of it in the Adjournment
Motion itself. Then we come to the misuse. I submit it is purely a question
of fact. 1 will deal with that later. -As regards the allegution that it has’
created hostility arnongst a lurge section, I do not see muciu evidence of that
from the Punjab Members of this House, at any rate. Therefore the main
pomnt to be considered is this: whether the National War Front Orgenisation
has been misusedﬁfor the purpose of propaganda in favour of or for cqllection
of funds for a political party, namely, the Zamindara League. 8ir, when &
came to know of an allegation of this kind sometime ago, about a couple of
months ago, I got into touch with the Provincial Leader and I got his assurance
at that time there was no such misuse at all, and having been satisfied on that
point, no further action was taken or ciuld be taken. Sir, there bas been a
certain amount of, call it squabble, cnll 1t controversy, call it by any name you
like, but undouhtedly there has been a violent difference of opinion between the
Honourable Malik Khizar Hayat Khan Tiwana, the Premier, who is also the
National War Front Leader and the Muslim League Party in the Punjab. There-
fore, I beg of the House to -consider this question from an ahsolutely disintereat-
ed point of view. I have got a categorical denial of this allegation from the
Government of the Punjab and alsc from the Honourable Malik Khizor Hayat
Khan Tiwana and I feel happy that in this House that denial has been supported
by at least three Punjab Members of this House, one of them being the District
Leader himself present at certain meetings and he has given us what T submit
convincing reasons for supposing that the National War Front organisation was
not being misused at all. Unless and until this House has got some more clear
and more cogent evidence before it, T feel confident that this Motion for Adjourn-
ment will not be accepted. The National War Front, I have been assured, has
nothing to do with the Unionist party or the Zamindara League, and no funda
of the National War Fropt have been used for the Zamindara League
and no funds of the Zamindara Teague or the Unionist Party
have been wused for the National War Front organisation. ':['he
practice has been long before the present Premier came to office, since the time
of Bir Sikandar Hayat Khan, that when the premier used to go about the pro-
vinee various addresses used to be presented to him by public bodies, for instance,
the local bodies or the Kbalsa Defence League or the Soldiers’ Board and so on.
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'  Nawabzada Muhammad Liaquat Ali Khan: Were any addresses presented
on behalf of any political party? '

The Honourable 8ir Sultan Ahmed: If there was any political party, addresses
must have been presented; and if there was none, no address was presented.
But it is well known that under the auspices of the National War Front organi-
sation no purses were received by him as leader of the National War Front.
The fact is that a National War-Front mecting was held, addresses were pre-
sented to him by the different leaders of the different subdivisions or districts
it held in the divisional headquarters, and then aftey that was over his reply
was given. Another address was then presented to him on behalf of the -District
League or the Khalsa League or the Defence League or, for the matter of that,
the Zamindara League; and after one meeting was over the other meeting was
‘held, and so on. But it is not correct to say that any National War Front plat-
form was utilised for the purpose of collecting any funds for the Zamindara
League or for promotiag its interests, In fact I am assured that no funds are
actually collected in the meetings of the National War Front-at all.

Nawabzada Muhammad Liaquat Ali Khan: 1 did not-say that. -

The Honourable Sir Sultan Ahmed: T say that, and it is for the House to
consider the effect of my submission, that no funds were collected at any
meeting of the National War Front either for the Zamindara League or any
other League; nothing was done which would in any way show the connection of
the two. But ib is true that the Premier happens to’be the provincial Leader
also and therefore an address must be presented to him as such on behalf of
the National War Front. But I do not see how it can be suggested for a
moment that the National War Front organisation wus being utilised for pur-
poses of propaganda in favour of or for the collection of funds for the Zamindara
League. Certain quotations have been cited by my Honournble friend the
Deputy Leader of the Muslim League party. I could also come with hundreds
of quotations of that kind from paper supporting a different organisation. There
is such a controversy going on between the differont sections of the people there
that I think the House would be'well advised not to attach the slightest import-
ance to these quotations. Quotations from the Zamindar, I say with great

" respect to my Honourable friend the Deputy Leader and also to the owner of
that pwper when he comes to support this motion, cannot be gf much value as
there are other people who know the position of that particuldr paper. It is a
porty paper and as such is bound to support that party and the party -will suj.
port it. I have no.doubt that the language which has been used here by my
Honourable friend Maulana Zafar Ali Khay might have been used in some of the
articles there; but that will not'in any way influence the Members of this House
to accept this motion. ' : '

-

Now, it is true that the Unionist Party is entirely for war, efforts; and the
Zamindara League also is entirely for war efforts.

Maulana Zafar All Khan: Sir, on a point of personal explanatior . . . .

The Honourable Sir Sultan Ahmed: I am not giving why, the time at my
disposal is short. ' S .

The National War Front is of course cent per cent for war efforts but ther
are other things in the Zamindara League and the other Leagues which do not
find a place in the National War Front organisation. And therefore it has bee;n
pointed out to me on the authority of the Punjab Government that some people .
who were membeérs of ‘the National War Front left' it and went over to the
Zamindara Loague. That shows that the two bodies are absolutely separate and
one hasg nothing to do with the other except that the aims and objects, so far as
the war efforts go, are the same. But there are so mnn{' other things which
you find in the other organisations which are not covered by the Natlon.al War
Front, I submit, Sir, that the fact that addresses from different organisations
were presented to him at a meeting where an address was presented to him as
TLeader of the National War Front will not in any way militate against his
soting a8 Premier so far as the other organisations are congemed. T therefore
gubmit to the.House that the House will take a dispassionate ‘view of this
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matter and not be iutluenced by the party troubles that have unfortumbtely arisen
in that province, and I do submit that the House will unswer -this motion by
rejecting it. - | L e

Mr, N, M, Joshi (Nominated Non-official): Sir, 1 have listened to the: debate
very attentively. The Deputy Lender of the Muslim League Party hud munde
a statement that vt n meetmg called under the suspices of the Natiopal Mur
Front the Premier of the Punjub made a speech, of which scnie quotations
were given. This speech has been characterised, in my judgment very rightlyy
as a purbisan spcech and not a speech which should be made fromi Jthe. platform
of the National War Front. The Honourable the Leader of the House seemed
to me to admit that several meetings were held .at the smine place one after, '
another for different purposes,—first a meeting under * the auspices of the
National War Front was held and when it finished its work another meeting
was held-at the same pluce under the auspices of some ofher orgaisation, ans
when that was over a third meeting was held under the auspices ofwa third
organisation. I feel that at the best every Member of ®he Legisluture. will
admit that this is a_procedure of questionable wisdom. To hold meetings undcr
the uuspices of three organisations cousecutively at the same place one. after
unother is surely in my judgment a step of questionable wisdom .y "L ain’ sure the
Leader of the House will adinit it.

The Honourable Sir. Sultan Ahmed: He does not.

Mi. N. M. Joshi: He ought to. T say that if the Government of Indie
want to keep the National War Front a non-party organisation they should
avoid occasions of this kind. 1f meetings are held at”the same place conse-
cutively-under the auspices of threc or four organisations for different purposes,
there is bound to be a misunderstunding in the mind of the public.

There is also another mistake on the part of the National War Front, namely,
to appoint as its leaders people who have to tuke part in partisan controversies
and partisan politiee I1f the Government of India wuant the National Wu
Front to be considered a national vrgonisation and not 8 purty organisation, then
agam to appoint @ty leaders as leaders of National War Front ix a policy of

questionable wisdom. [
The Honourable 8ir ‘Sultan Ahmed: The Goverfment of India do vot appoint
provincial leaders. . ‘ '

Mr, N. M, Joshi: If they do not appoint them they are in any case respon-
sible for the whole of the Nutional. War Front and the Government of Irdis]
should see thut when leaders are appointed for the National War Front they

" wre nit drawn frem the ctasses of yeople who are bound to take part in partisan’
politics. I therefore feel, Sir, that the effect on my mind of this disewssinr
is that the Governiment of Indiu is not tuking sufficient care to_see that tho
Nationul War Front is kept as a non-pactisan body and T would suggest to the
Government’ to ehange this policy. At least let them be more carﬁul and ses
that the National War Bront is not tainted with partisenship. T

Bardar Sant Singh (West Punjab: Sikh): I have listened to the debate with
great interest and with u great deal of attention.” There is no doubt that the
occasion has been taken by the supporters us well as opponents of thix mation

, to plead their loyalty to n particular individual or condemn his actions. To
m mind the motfon  did not relate to the iseue of thix sort.

v fssue ik pregnint  with® u  greater evil than probably has been
realised by most of the speakers in this House. The issue is this: whether such
contributions which I term as ‘forced levies' under different nimes—und ore of
those ‘forced levies' was the contributions to the War Purposes Fund which was
stopped by the orders of the Government of India some times buck—will end
in-maingaining peace in the country? Before I proceed further T may remind my

. Honourable friends that in the last war, as it is being done in this war, foreed

levies were made. The result was that ns soom as the Defence Rules weve with-'
drawni or relaxed and the country reverted.to normal ‘times after:the Armistice,
there burst out unprecedented violence in the country which resulted in'the
imposition of Martial Law, and so many brutal elaughters and massacres in the
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Punjab. May I remind the Government of .India that ‘thouBh under the
Defence of India Rules we are becoming

- Mr, President (The Honourable Sir Abdur Bnhun) We have not got mvbhmg .
%0 do with the Defence of India Rules in this matter.

Sardar Sant Singh: I only wish to say .

Mr, President (The melrable Sir Abdm Bahlm) The Honourable Member
should not go into the application of the Defence of India Rules. 1 know it is &
favourite subject of the Honourable Member,

Sardar Sant Singh: It is, Sir, but 1 am only preqsmg this point that these:
collections for the Zamindara Fuiid and their presentation to the Premier of
the Province on a National War Front platform is merely a camouflage. The
real object is something different and it forebodes dire consequences for the
futire. Sir, T um conscious of the fact that the Deputy Leader of the Muslim
League Partv has raised this miotion because of the rebuff Muslim League-
received” from the Unionist Party. I have great respect for my Honourable
iriend’s abilities. t the fact remains that h‘e did not raise similar motions,
with regard tc Bengai when Mr. Fazlul Huque was made to resign forcibly,
he did not raise the question when in the North-West Frontier Province the
Ministry was changed. Either when similar undemocratic actions were taken
“in Assam and in Sind. I wish his constitutional conscience should have been
touched. There is, therefore, no doubt that motive behind thig motion ig of &
questionable value. Yet the fact remains that the motion on its merit is a sound
one. The Government of India should do well to turn their attention to the
merits of the motion. Rir, I may relate one case which happened-recently and
which the press has not pllbhshed In the town of Gojra, about 30 miles from .
Lysllpur, a similar meeting was convened where people were asked to make
contributions. The conduet of the conveners exasperated one man to such a
degree that he became mad over this ‘forciblé levy’, and made a murderous
agsault upon the organiser of the meeting.. He was pursu®d by the Police and
was shot dead. The reason that led to such unfortunate rgsults was that his
father was asked to contribute Rs. 100 to one of such fun®® His old father
did no#have that much as his whole capital. The humiliation of his father
upset the youngman leading® to tragic consequences. This has . happened
recently. May T ask whether the Government of India will not rise to the occa-
cion and stop thése forced levies. There are so many confributions to be made
and so many funds are started—Zamindara Fund, Saving S8chemes and War
loans—that it has become hard for the people to live.

The second point, to which my Honourable friend Sir Mnhammad Yamin-
hes drawn attention, requires serious consideration, and that is the utilization
of the civil services for the purposes of party propaganda and for the collection
of funds. This is bemg done every day and probably-in every province. There
is no dearth of it in the Punjab. \{eetmgs are organised, the headmen of vil-
lages are required to bring people to these meetings amd to contribute foreibly.
I do not think the National War Front was intended for that purpose. The
object of the National War Front was to keep up the morale of the civil popula-
tion durmg the war and to help in the war effort. Tt is very doubtful whether
war effort is helped by such conduef of clvil servants. The Leader of the House
may say that he has received a clear denial. It may Be true that he received
a complete denial; but the fact remains that all the facts stated ‘by the
Deputy Leader of the Muslim League Party are correct word for word. Theso
things are done, we know it, we see it; we are-witnessing it dailv. For the
purpose of debate you may ray anyt.hing to win this point or lose that point—
that is not the question. -The question is that the countrv is.passing through
tarrible times. If people are silent, it is because of the Defence of India Rules.
Therefore don’t vou judge the silence of people, the want of people heing, vocal
" bv the fact that there is no such gomplaint in the ecountrv. Press ecannot pub-
lish suoh incidenta; people cannot speak about them; they are bearing it all
quietly. But T am afraid that when this suppreasion enda-there will he a ter-
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rible reaction to the dlbhda'untage of any established Government. 1 give hin
warning to thé Government before it is too late..

Some Honoursble Members: Question may be put.

Mr. Presidept (The Honourable Sir Abdur Ruhim): I‘ha question is:

“““I'hat the question be now put.”
The Assembly divided:

AYFES—50.
Nawaz Khan, Major Nawab Sir. Krmhnamoorthy,, Mr. S. A
' {::‘l:gkar, The Honoumbl]ernr B. R En!hal P;[lrSlsﬂ" ]-}Ms Bahadur.
h Mr. Frank R. awson, -

:;‘:‘z‘ﬁn )iftu ué¢, The Honourable Bir M. Mehta, Mr. Jamnadas M.

Benthall, The Honourable Sir Edward. Miller, Mr. C. C.

Phagchand Soni, Rai Balmdur Beth. Muazzamy Sahib Bahadur, Mr. Muhammad.
(‘aroe, Sir.Olaf, ' Mudaliar, The Honeurable Dewan Bahadur
Chandavarkar, Sir Vnthsl N. Sir A, Ramaswami.

(‘hu.pmm -Mortimer, Mr. T, Mudie, The Honourable Sir Francis.

Chatteries, Lt.-Col. Dr. J. C. Piare Lall Kureel, Mr.

-Daga. Seth Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal. D, Sir Ratanji Dinshaw, Rao. Dr. V. K. R. V. :
Dalal, The Honourable 8it Ardeshir. - Rnhnrdsbn.ﬂglr Henry.

-Dalpat Singh. Sardar Bahadur (‘apt.am Roy, The Honourable Sir Asoka.
(thiasuddin, Mr. M. Seshna, Mr. D. P. *

Qwilt, Mr. E. L. C. . [I3hahban, Khan Bahadur Mian Ghulam Kndir
Wahibur Rshman, Khan Bahadur Shukh Muhammad. .

Haidar, Khan Bahadnr Shammddin. Shoobert, Mr. W. H,

Tmam, Mr. Saiyid Haidar, 3iva Rm‘ Rao ,Bahadur N.

Tnskip, Mr- A, C. * ISpence, Sir George.

Tamaiel Alikhan., Kunwer Hngee Srivastava, Thc Hunnumhle SBir Jwala Prasad.
James, Sir F. E. Stokes, Mr.

Jawahar Sinth. Sardar Bahndur Sardar Sir. |Sultan Ahmed Tlle Honourable Sir,
Toshi. Mr. D. 8. Thakur Bmgh, Capt.

Kamaluddin Ahmad. Shams- nl Ulema Trivedi, Mr, C. M.

Khare, The Honomable Dr, N Tyson, Mr. .J. D.

NOES—38.

"Abdul Ghani, Maulvi Muhammad. Lalljes, Mr. Hooseinbhoy A.

Abdul Qaiyum, Mr. Liaquat Ali Khan, Nawabzada Mubammad.
Abdullah, Mr H M Maitra, Pandit T.akshmi Kanta.

Azhar Ali, Muhammnd Mangal Singh, Sardar.

Banerjea, Dr P. N. Manu Subedar, Mvr. -
Chattopadhyava, Mr. ﬁmarandrn Nath. Murtuza Sahib Bahadur, Maulvi ‘S\red
Choudhury, Mr. Muhammad Humm Naidu, Mr. G. Rangiah. -

Desai, Mr. Bhulabhai J. Nauman, Mr. Munhammad.

DNeshmukh, Dr, G, V. Neogy. Mr. K. C.

Deshmukh, Mr. Govind V. Raza Ali, Bir Byed.

Fasak Rait, Mr. H. A. Sathar H. Qant Singh, Sardar.

Fazl-i-Haq Piracha.” Khan Bahadur Shuikh atvanarayans Moorty., Mr. A

Gauri Shankar Singh, Mr. Qiddique Ali Khan. Nawab.

. Gupta, Mr. K. 8, Sinha, Mr. Satva N’nrsysn.

Toshi. Mr. N. M. . Tmar Aly Shab,

Wailash Bihari Lall. Mr. Vamin Khan. Sir Muhnmmnd.
Wrishnamachari, Mr. T, T. Vusuf Ahdoola Haroon, Seth:

Yahiri Chandhnry, Mr. D, - K. Zafar Ali Khan, Maulana.

Talchawd Navalrai, Mr. Zia Uddin Ahmad, Dr. Bir. »
The motion was gdopted. ’

Nawabzada Muhammad Liaquat Alf Xhan: T am indeed sorrv that some
. of the Honourable Members have considered it fit to drag in the political quarrel
between the Muslim T.eafue and the Premier of the Punjab. T am mdre sorry
that the Lender of the House should have lent his support to’it. J have not
brought forward this motion because there is a quarrel hetween the Premier of
the Puniah and the Muslim League. TLet me nssure the FHonourable the Leader
of the House and the other Honourable Members of this House that the Muslim
League, thank God, today does not need the support of the Memhers of this
House to fight its political quarrels. with others. The Muslim T.eague had .
through the strength which it enjove hrought down higger men than Malik
Khizar Havat Khan Tiwana. I am indeed verv sorry that this Government of
Tndla should have a Member for Tuformation who s 8o misinformed and so ill-
informed. He said that T have failed to chow that anv political sneeches have

-
- -
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been made from the National War Front platform. 1 thbqghhﬁl_hud giveu quota-
tions from more than oiie speech of the Honourable Malik Khizar Hayyat Khay
Tiwuna. 1 had given quotations from speeches which were published in ‘the
Tribune of Lahore and which up to to-duy have not been coutradicted that the
Honourable Malik did not'make those speeches. _ o

Now let me educate the Honourable Member for Information by giving «
quotation of another speech. 1t is definitely stated that this was a meeting at
Lyallpur: . . : ) .

“Malik Khizar Hayal Khan, while speaking at the Nationsl War Front Conference
held at Lyallpur last evening (this is quuted, in the “'Tribune’ of the 3lat July, dal: edition)
criticised the Muslim League for its refusal’to ‘cooperute with and work on the various
Post-war reconstruction committées appointed by the Governmenr and referred to the
treatnent accorded to Sir Sultan Ahmed and seme distinguished” Puijabees by expelling
theny from the League “for having refuded to withdraw from the Government committee.'

Now 1 understand the tender feeling which the lonourable Memper has
for the Leader of the Punjab-National War Front! . ‘

Further on, the Honourable Member says that Malik Khizar Hayut Khan
never made any speech in support of the Zamindara League from the platfori.
of the National War Front. “This was & conference held by the Nationul War,

Frent. 1t is not a’question of replying to the address of the Zamindara League :
1 will deal with that in a- moment: ‘ : ,

““While replying to -the charge that the activitiee of the Zamindara  League were
opposed to the interests of the rural and backward classes, the Premier declared that he

and his party would continue to serve the peor ‘and work for the uplift of the backward
clusses, a majority of whom happened to be Muslims.”

8ir, there are really so many gquotatiohs from his speeches published in the
pupers that .I' think it would be brazen-fuced on the part of any Honourable
Member of this House to suy that the Honourable Malik Khizur Hayat
Kban Tiwana has not made political speeches from Jthe National
War Front platiorm and I challenge anybody to deny that or ask the Punjub
Premnier to deny that all these reports which have been publMished in the pupers
during the last four or five months iwe umtrue. On the contrary, iny informatio.
is that before the Honourable the Premier goes to any place he sends an
udvance copy of his spcech to these pupers and they publish it under his autho-
rity. It is not a question of publishing anything that he has said and which
has been reported by some correspondent, - '

Then, Sir, my Honourable friend said and some other Members are algo.
confused, that I said that the funds of the National Wur Front were being
utilied for other purposes. I never said that. What 1 said was this: that the
Naiivnal War Front organisation wus being misused and that funds were being
collected and I have definite information and if the Honourable Member for
Misinformation is willing to appoint a committee of enquiry, 1 shull be glad to
furnish \nim with sueh unimpeachable evidence that he wiH really be surprised,
olthough I do not think he is so ignorant as he pretends to be. What I said.
was tha! all this money was being collected in the name of the people whq are
suppasel to work for the National War Front organisatipn. All this money
is heing presented to deceive the people from whom the monmey has been col-
lected at these meetings of the National War Front, so that they may not doubt ,
that this money was being collected for other purposes.

1 am sorry that the Honourable Member referred to the late Sir Sikandar
Huyat Khan. 1 do not remember that on any single occasion.he hid made
at any meeting of the National War Front a political speech, criticising any
political party. ¥e made speeches in support of the war effort. He made
speeches in support of strengthening the home front and the purses that were
prasented to the late Sir Bikandar were oll presented for purposes of the war.
I challenge my Honourable friend, the Member for® Misinfarination, to prove
that on a single occasion any purse was presented to the late Sir Sikandar, which
wus meant for propagating any. political party's ereed. "It is absolutely wrong
#5 say that the attitude of the present leader of the National Wur Front ‘is

exacily the same as that of his predecessor, .
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Sir, my Honourable friend Mr. Ghiasuddin said that the Punjab js a peculiar
‘province. After hig speech 1 am inclined to agree with him, because: the argu-
menfs which he gave were most peculiar. I never charged -the Zamindara
League. My objection is that the platform which was meant and intended and
which is declared to be non-political and non-communal and only for the purpgse
of fighting this war should not be used for any other purpose and I think I have
‘succeeded in showing that that is>what is actually happening now,

. My Honourable friend, the Jember for Misinformation, stated that he was
very "huppy to see that at least three members from the Punjab had stood up
for the attitude which has been taken up by the Leader of the National Wae
Front in the Punjab. T do not mean any disrespect to any of the Honourablé
Members of this House but I think five Members have spoken.on this motipn
from the Punjab. ‘Two of them are Nominated Members. One is a Member
who represents a special constituency of a few individuals. 1 am referring
to my Honourable friend Mr. Ghiasuddin. The two Members who represent
the people of the Punjab, my Honouruble friend -Sardar Sant Singh ind. my
Honourable friend Mr. Zafar Ali Khan have supported me in this motion whiehs
1 have placed before this Honourable House, '

Bir, 1t was I think very unfortunate that my Honourable friend the Leader
of the House should have referred to the Zamindar in the terms in which he
‘did. I did not read out any leading article from that paper. Let me.tell him
‘that the Zamindar is not a party paper in the sense in which he intended it to be.
I did not read out any leading article from the Zamindar. I was onlx reading
out statemente issued by responsible members of the public in- the Punjab.
They have issued those statements and they have been published in the paper.
.1 do not know how'he éan really put this matter aside by saying that *‘the
Zamindar is g party paper. Party papers have to do this’’. ., I think shat it is
the duty .of every newspaper to publish every matter which is of common
interest and of public interest to the people. The Zamindar only did this duty
by pulflishing the statements which were issued by these responsible men.

Then, Sir, my Honourable friend Mr. Ghinsuddin stated that the gentleman
who was removed from the District leadership of the National War Front of
Mbuntgomery was not showing sufficient interest in the organisation. Well, it
is very strange that this very gentleman was praised to the skies by the Leader
of the National War Front till the beginning of 1944. -1t was only after the
Leader of the Nationa] War Front started misusing the platform of this organisa-
tion Jor his political purposes that he discovered that this Honourable Member
was not doing his duty by the National War Front . . . .

' }Il‘ ll[ Ghiasuddin: I suppose till then the National Wur Front Leader was
an dngel | ' ‘ ) - ’

Nawabzada Muhammad Liaquat All Khan: As far as my Honourable friend
Mr. Kailash Bihari Lall is concerned, I am sorry ‘that he has committed the
same fallacy; that I had brought forward this motion on the floor of this House,
because of our quarrel with Malik Khizar Hayat Khan. ' That is not the fact.
1 brodght this on the floor of this House because I felt that this.was a matter ’
which was going to affect the public life and the working of democratic parlia-
mentary system of government in this country very sericusly. The intention

"of the Government is to continue this organisation even after the war. I shall
deal-with that on.another occasion; angd if-this organisation is going to be used-
for such purposes as I have described, then I say that it will indeed be a sad
day for this country and for the future of this country that the Governmeyt
money and the Government officials and the Government influence .should he
used for propping-up any particular political party. I was expecting reolly a
better answer from the Honouruble Leader of the House; qnd T would request
him to devote a little more timc and rea__d the speeches which _have been ma!iev
by Malik Khizar Hayat Khan, not at Zamindara League meetings, not at dis-
trict*board meetings but at meetings held by the National War Front Organisa-
tion of the Punjab. I want him to read those speeches. Why should you
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depend on what the Government of the Punjab has written and.assured you
saying ‘‘Oh, no; we are not doing this’’? God has given you intelligence; God
Hias given you sense; you can read the speeches yourself and find out ‘or ycur-
8elf whether it is really projagating the political views of any particular political
perty from the platform of the National War Front Organisation or not.
It is not a secret; it is open; everybody knows it; everybody in the Punjab.
who reads the papers knows it; and those who do not read the papers also know
it because money is extracted from them by force. So, it is really’ 1ot a matter .
on which secret or confidential opinion of the Punjab Government was to be
cersidered as final. I again repeat and I submit to my Honourable friend who
i8 in charge of this organisation to really consider this matter seriously. If vou
are going to allow that an organisation like that should be used by political
parties_for private purposes, then it will create a very serious situation.. It is
e party in power today—it may be another party tomorrow and there will be
s0 much demoralisation . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The ‘Honourable Mem-
ber has got one minute more, ' .

Nawabzada Muhammad Liaquat Ali Khan: . . . . of the services and of
the people thot the future of this country would indeed be very dark.

. Mr. President (The Hopourable Sir Abdur Rahim): The question is:
“That the Assembly do now adjourn.” '
The motion was negatived. v

The Assembly then adjourned till Eleven of the Clock on Thursday, the
2nd November, 1944, '
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